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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES -
(PART I—QUESTIONS AND ANSWERS)
Mond.y, 7th March, 1949.

The Assembly met in the Assembly Chambor of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANBWERS
(a) ORAL ANSWERS

MopeL CONSTITUTION FOR THE STATES

+899. Shri B. K. Sidhva: (a) Will the Honourable Minister of States be
pleased to state whether it is a fact that the Ministry of States is contemplat-
ing the preparation of a mode! constitution for all the States?

(b) If so, what stage has it reached and is it Government’s intention to
introduce the model constitution in all the States simultancously when the
Indian Union Constitution comes into force?

=

(¢) Have any representatives of the States been consulied while framing
such a model constitution? -

The Horourable Sardar Vallabhbhai Patel: (a) to (c). A small Committee
of representatives of the States and some experts has been set up imder the
Chsirmanship of Sir B. N. Rau, Constitutional Adviser to the Constituent
Assembly of India, to draw up a Mode] Constitution. The Model Constitution
is intended to-serveg as a guide to the Constituent Assemblies of States and
Unions in framing their eonstitution.

Shri R. L. Malviya: § want to know whether, so long as the integration of
the Btates and the process of union is going on, there is any necessity for
framing 2 model constitution?

Mr. Speaker: The honourable member is asking for opinion.

Babu Ramnarayan Singh: Will that niedel constitution he submitted to thes
Indfan Constituent Assembly?

The Honourable Sardar Vallabhbhai Patel: T do not think it is necessary.

Babu Ramnarayan Singh: In view of the fact that the people of the States:

are going to frame the constitution for us, how is it that we shall not be ahle to
make a constitution for them ?

Mr. Speaker: Not for the Dominion. -
Shri B. L. Malviya: Does this model constitution apply to those Stafes
which are represented in -the Constituent Assembly?

_ The Honourable Sardar Vallabhbhai Patel: If those,who are not represented:
3 the Constituent Assembly want to copy that constitution we cannot prevent:
em. .

{1287) /
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Shri H. V. Kamath: Since Government set up this committee, msy 1 know
i the constitvent assemblies that were set up in the various States have been
dissolvod or are they in a ‘state of suspended animation?

“The Honourable Sardar Vailabhbhai Patel: They hava not been dissolved and
fhey will consider the model constitution when it is sent to them.
» Babn Rammnarayan Singh: No reply has been given to my question, Sir.

Mr. Speaker: I think it has been replied to.

S;I‘ri B. L. Malviya: W1l this Model Ccnstitution apply to unions of States

.The Homourable Sardar Vallabhbhai Patel: Which Unions?
UShri :R. ‘L. Malviya: Rajasthan Union.
The Honourable Sardar Vallaththai Patel: Unions of Statcs? Of course it
awill. :
Funorroxs or ExviroxmExTAL Hyomeve Coxanr rER

*900. Dr. Mono Mohan Das: {a) Will the Honourab'e Minister of Health
de pleased to state what are the functions of the EnvirBnmental Hygicne
“Committee set up by Government? '

-(b) "Who are the members of the said Committee?

{e) What expenditure has been incurred by Government up to date for this
. Gomraittee ?

“The Honourable Rajkumari Amrit Kaur: (a) and (b). A statement showing
the compasition. of the Fviromental TTvgiene Commitice and its termns of
reference is 1nid on the table of the House. )

{e) Rs. 24,000.,

f
STATEMENT

Composition of the Buvironmental Hygiene Committee and its terma ‘of reference

Semposition—

f1) Dr. B. C. Das Gupta, Executive Health Officér, Bombay Corporation (Chairman).

{2) Shri K. Subramanivam, Professor of Public Health Engineering, All India lnstitate
ot Hypiene and Public Health, Calcutta. )

43) Bhri A. V. Raman, Retired Sanitary Engineer of the Government of Madras,

«f#)Bhri R. S. Mehta, Engincer aud Secretary, Joint Water and Sewaze Board, Delhi

{5) Shri 8. C. Bose,- Deputy Director, Health Services aund Public Health Engineering,

{6) Shri N. V. Modak, Special Engineer, Bombay Corporation.

iermg of reference—

41 Investigation of the who'e field of Environmental hygiene with special reference to :
(i) Town and village planning; :
‘(i) Housing, urban and rural;
{iii) Water supply;

-+{iv) General sanitation including conservancy and drainage; disposal of industrial
-+ and trade wastace; advantages of posting - in pref to other methods
of disposal of urhan refuse; .
{v) Prevention of river and beach pollution;
{vi) Control of insect vectors of diseases;
{vii) Regulation of certain trades, industries and oceupations dangerous to health and
offensive lo community. .
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Framing of a programme of devel t for the ideration of Government based

E,xmum of thz recommendations of the Health Snney and Development Commities
nprdm‘ Environmental Hygiene and of the 5-year plans of the Provinces.

In framing the prog , the C ittee should take into consideration the fnllo“il.
factors :—

(i) The programme will be required to be placed on & basis of adequate and compre.
hemnve planning, while at the same tire, taking into account the fnancial

capacity of Governments to impl the progr . It should therefore
suggeat, wherever possible. wavs ‘end menrns by which the funds necessary for
i r' ing their proposa's can be found.

{ii) The rieed for promotinz the training of an adenuate number of technical personnel
of various categories re~uired for a modern rrogramme of environmental improve-
ment and for promotine the production of “the necessary equipment. The Com-
mittee shou!d make specific recommendations in this reﬂard

(iii) In view of the varvine resources of the Provinces, the measures n‘qu‘rod 1-0
assist the less favoured previnees so that the prog can be i
on as uniform & Lasis as possible.

(3

Prof, N. @. Ranga: Whem is this Environmental Wveiene Committee
intended tc help? Is it intcnded to help urban or rural or al' arens?

The Honourable Rajkumari Amrit Eaur: Both but primarily for rural areas.

.8raTisTics re ForRFIaN INvESTMENTS TN TNDTA

*901. Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Finance
be pleased to state whether it is a fart that the Reserve Bank of Indin bas
. been directed to eomp1Ie statistical information regarding foreign investments

in India?

(1) Ts the work eomplete, and, if so, what is the resnlt of the investigation?

The Honourable Dr, John Mattha': (a) and (b'. -1 woold dvaw the hogour-
able member's attention to the renly to the Starred Question No. 330 by Shri
R. LK. Sidhva on 14th February, 1049,

Shri R. L. Malviya: What is the total foreign investment in Tndia?

The Honourable Dr, John Matthai: The investigation ix sti] being conduncted
and we have not come to the end of it yet.

Prof. N. G. Ranga: When was this investigntion commenced ? _

The Honourable Dr. John Matthai: It eommenced nhout a vear ngo and as
I told the House last time when this question was raised. a-iginally we bad
expected that the investigation would be complated hy the end of December
1948. SBince then various parties concerned with investments wanted an
extension and the Reserve Bank gave an extension until the 15th of February,
I undersiand that a further extension has since been given and bevond that I
have nol, got the details.

Shri K. Hanumanthaiya: Who is the officer in charge of this investigation ?

The Honourable Dr. John Matthai: The Reserve Bank of Tndia.

Shri R. L. Malviya: Fow many English and American firms have sold
their concerns here and left India ?

The Honourable Dr. John Matthai: The honourahle memhber must wait for
the report.

Srijut Kualadhar Cha'iha: Will these figures bhe compiled provincewise?

The Honourable Dr. John Matthai: It is a little too soon to answer that
question.

Shri Deshbandhn Gupta: Are. Government alen en'teeting fioures relnting to
capital that has already disappeared from this country?
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_ ‘The Hononrable Dr. John Matthal: I expect that it will be part of this
Anvestigntion, : '

REORGANISATION OF CENTRAL SEORETARIAT

*902. Shyi V. 0. Kesava Rao: Will the Honourable Minister of Iome Affairs
be pleased to-state whether ihe Central Seeretariat rcorganisation plans are
complzte and, if so, when Government propose to put them into cffect?

The Honourable Sardar Vallabhbhai Patel: Not vet; valuable preliminary
material has been eolleeted und it is hoped that plans for the geheral reorgani-
sation of the Central Becretariat will be finalised in the course of the next two
months. While it is not, at present, possible to say when the complete scheme
will be put into effect, a scheme for the Recvganisation and Reinforcement of
the Central Beecretariat Service, which wae approved by Government on the
22nd October 1948, is at present being implemented by the Ministry of Home
Affains. * '

Shri H, V. Eamath: Is {ic scope of this Secretariat Reorgunisation limited
only to reorientation and reshuffling of the varibus departments or will this
Committee also' consider the broader aspects of finance and economy?

The Honoursble Sardar Vallabhbhai Patel: T do not think that the question

of finance or economy is included in this. 4

INVESTMENTS IN NATIONAL SaviNgs CERTIFICATES A

*908. Shri R. K. Sidhva: (a) Will the Honourable Minister of Finance be |
. pleased to state how much money has been invested by the public during the
year 1948 as compared with the year 1946 and 1947 in  National Savings
Certificotes?

«b) What steps bave Government taken to induce small investors, parti-
cularly the middle and lower middle class, to invest their swplus in these
certificates?

{¢) Have Government considered a proposal to insist industrialists {o invest
a certain portion of their savings in these certificates? :

‘The Honoursble Dr. John Matthai: (a) Scles of National Savings Certi-
ficates in 1948 amounted to Rs. 23-18 crores compared with Rs. 20-17 erores
in 1947 and Tis. 25-23 crores in 1945, The figures for the period prior to, the
partition are for uadivided Indin.

(b) The advantagos of saving are brought heme hj:,-'mr organised eanipaign
of publicity ineluding posters, broadeasts ete. Special facilities have also been
provided for investment. Certificates are available in small denominations
from rupees five. Two new series of Cortificates have been issued with cffect
from 1ot June 1948—one witli a curreney of five years and the other with
a currency of seven vears. In this connection, the attention of the honourable
member is invited to the Press Communique dated the 12th April 1948.-

(¢) No, Bir.

Shri B. K. Sidhva: May 1 know which is the largest cluss of people who
contributed in the largest inensure during last vcar to these National Bavings
Certificates? . :

The Honourable Dr. John Matthai: I do nol quite know what the honour-
able member means by class of people but the only sort of answer I can give
to the honourable member is this: that the impression T have gathered of an
examination of the reports is that the savings campaion has worked almost
entirely in the urban sreas and it has not really touched the rural arens.
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e

Shri R. K. Sidhva: Will the Honourable Minister tell us why the’ industrial-
ists are not subscribing to this, siner he has said that they are not subseribing ?

The Honourable Dr. John Matthai: This is a movement meant almosé
entirely for the benefit of the small savers. These certificates are being issued
at rather coneessional rates of interest and I see no reason why industrinlists
should he eneouraged to put their money into ecertificates earrving concessional
rates of interest. ’

Prof. N. G. Ranga: Arc any efferts being made to offer commission to those
who cimvas for these national savings certificates and also to induee the trade
unions, kisan sabhas and sueh other orgnnisntions to interest themselves * in-
canvaesing for subseription to these certificates?

The Honourable Dr. Johp Matthai: T presume that whaot the honourable
member has in mind is the institution of suthorised agents, which has been
suspended, I think, since June 1948. The guestion of reviving this system s
unde active econsideration.

Shri B. P. Jhunfhunwala: Fas any attempt been made to pepularise the
certificuies among the well-fn-do eultivators in the viljages?

The Honourable Dr. John Matthai: Wo are trving to do our best. T raised
this question and we diseriessd it in arent doteil at the ennforonce of Provineial )
Finanee Ministers a few months ago. 1.ty honou=able friend his any sugqes-
tions to 1mke in this matter T shounld greatly weldome them. '

Pandit Lakshmi Kanta Maitra: Have any steps been taken, particularly to
allow yublié institutions sueh schools, dispenseries and similar insfitiifions,
to invest their savings in these savings certificates?

» The Bonourable Dr. Johin Matthat! I am free to admit that not cuough
bas bren done but I should likn to explor. that ficld.

Pandit Lakshmi Kanta Maitra: Mav T a'so in this econnoetion draw the
attention of the Honourable the Finanes Minister to the fact that with the with-
drawal of the benefits. of vash certifieates recently there has been a great deal
of burden cast on publie institutions. for they do not find any field for invest-
ment. 9Iu view of that will the Flopourable Minister kindly look into this
matter -

The Honourable Dr. John Maithai: T shall certainly do that.

Shsi Arun Chandra @uha: Is there any scheme under contemplation by the
Govertiiment to enforce -anyihing lika a compulscry small savings?

:The Honourable Dr. John Matthai: We have considered® very carefully the
question, of eompulsory savings und come to the conclusion that it is not worth
while parsuing. )

Shri Baj Bahadur: Huve any investmenis been made hy the rural popula-
tion? Tf so, what is the propertion of this investmers in relation to that made
in wrban areas? + .

Honcurable Members: That question has already heen answered.

Shri R. L. Malviya: May I know how much moncy has been paid to the
selling agents of these certifieates by wav of commission?

The Henourable Dr. John Matthal: T eaid that the svatern of authorised
agents buz hren suspended siner Juna 1048 hut if my hononrable friend wants
the fimure of- commission distributed to authoriced neents hofore that date I
must asl for notice. .

Dr. V. Satamaniam: What is the mavimum amount which a man ean
gubscribe fo the national. savings certficates?

-
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The' Honourable Dr, John Matthai: The maximum. limi*t used to be
Rs. 15,0083 butb lust October we rwsed 1t to Rs. 23,000. ’

Sbri Moturi Satyanarayana: May I enquire whether there 1s any proposal

to issuc these cerlificates for a shorter duration in view of the fatt that the
respouse  has been poor?

Ths Honourable Dr. John Matthai: These two new series for five years and
seven ycurs which are for chorter periods than the original were introdnced

only recently and I would like to see how they are getting on before making
any further change.

Shri Arun Chandra Guha: Does the Government intend to offer any special
inducement to the rural people so that they may invest more in these savings
oertificates?

The Homnourable Dr. John Matthai: If the honourable member means by
‘gpecial inducement’ a further concession in the watter of interest rotes, T
have not considered it so far. _ -

. Babu Ramparayan Singh: The Honourable Minister says that steps are
being taken to popularise these savings certifieates. May I know what is the
sagency fur this purpose? ’

The Honourable Dr, John Matthai: As the honowrable inember knows, we
have pot 8 Government department at present with n Central National Savings
Commissioner assisted by Provincial National Savings Comrissioners and also
officers for various regional areas. Along with them we have now a fairly
large body of unofficial agencies—honorary workers—and I am also getting
_eonsiderable assistance from the Provincial Governments. ¢

Seth Govind Das: As far ns honorary workers are concerned, are they
appoirted on the recommendation of the Provincial Government or are their

applicitions made directly to the Central Government and then they are -
appointed ?

The Honourable Dr. John Matthai: The appointments are made by the
Nations] Suvings Commissioners for the Provinses in- consultation with
ths proviucial authorities.

RgLaY oF B.B.C. BroApCasTs BY ALL-Ixbia Rapro

*904, Seth Govind Das: (a) Will the Hononrable Minister of Information
and Broodcasting be pleased to state whether it is a fact that the All-Tndia
.Rerdio relays B.B.C. broadeasts in their Far Eastern Services to Japan, China
and Siam iv addition to thg B.B.C. broadeast to India? -

{b) Ts there any reciprpeal arrangements with the B.B.C. for such facilities?

{c) What is the total time taken for such relays and at what time of the
day ura such relays made? .

(d) In view of the fact that Bingapore also relavs B.B.C.s Far Eastern
Services, do Government pronose to consider the advisability of diseontinuing
- the practice of relaying B.B.C. broadcasts as & regular fenture?
The Honourable Shri B. B. Diwakar: (a) Yes.

(b) There is no reciprocal arrangement in respect of these particular relays,
but All Indin Radio receives various general facilities from the B.B.C.

(c) Beventy five minutes, from 4-30 to 5 p.y., 8-15 to 6-30 p.u.-and 7-00 to
7-30 P.v. ' .

.{d\ Government are not aware of any such relays from Singapore; the
whole question of these relays is however under examinstion.
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Seth Govind Des: In view of the fuct that there is wo reciprocsl arrange-
ment with 13.B.C. why ure we giving so much time to their broudeasts in our
jrogrammne for the Far Eastern couuiries?

The Honourable Shri R. R. Diwakar: I thiuk (b) is a reply to that question
pameiy though in respeet of these particulur relays there is no fecipmml
arrangement A.LR. hns received certain facilities from the B.B.C. in other
matters. :

Beth Govind Das: What are those facilities in other matters?

The Honourable Shri R. B. Diwakar: Those facilities are of this nature:

(iy The results of the B.B.C.’s technical research are available tuo_.&ll-
" India - Radio; : .
(ii) All-India Radio receives a large number of well produced pregrammes
from the 3.13.C in the form of rceordings, at concessional rates;
(iii) All-India Radio has been taking advantage of the free training facili-
ties offcred by the DB.B.C. at their Staff Training School in
‘l.ondon; _ .
(iv) The B.B.C.- allows All-India Radio lo rebroadcast its rhusical
programmes, provided no other rights are involved; :
(v) The B.B.C. allows All-India Radio*to relay rebroadeast ile
- spoken word items without payment; and
(vi) All-India Radio bas utilised the free recording facilities offered by
the B.B.C. in the Midde East and elsewhere, for recording
Arabic talks for use in All-lndia Radic's Middle East Services.
~ Beth Qovind Das: Is it not a fact that other countries have also got these
fncilitics which we have and besides these facilities there is some rvciprocal
arrangement as far as their programines are concerned?

The Honourable Shri R. R. Diwakar: We are already pegotisting as regards
our relays from the B.B.C. and that is exactly what I meant by saying thak
the whole question is under examination. )

Shri Mahavir Tyagi: Is it a fact that the B.B.C. brondeasts during the davs
when the police action was faken in Hyderabad were relayed from our stations
despite their being anti-Indian?

Mr. Bpeaker: Order, order.

Begum Aizax Rasul: May I ask if these relays invoive any financial expems
ditur: also? ’

The Honourable Shri R. R. Diwakar: None that I lmow of.

Sardar Hukam Singh: Are Government awsre that the B.B.C. supported
Hyderabud's elaim for independence even after the Prime Minister of England
had mwade a statement on the floor of the House of Commons?

Mr. Speaker: I do not think that question will be permiseible.

Seth Govind Das: The Fononrable Minister said that we are rot souending
any money as far as these relays are concerned. May.I know whether no
expenditure is involved on she staff which is being used fur broadeasting their
prograiumes ? - :

Mr. Speaker: Oider, order. The honourable member is arguing.

Bhri M, Tirumala Rao: Does the A.I.R. reserve the right of not relaying
any l;f the broadeasts from the B.B.C. if it finde that thew are not true tor

The Honourable Shri E. R. Diwakar: Certainly, we are at liberty to do sen
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Sadrar Hukam Singh: Is the Honcurable Minister aware of the ~ general
belief aong the newspaperinen that the special despatches on the Hyderabad
Police action, broadeast by the B.B.C., which were supposed ta have been
#ent from the spot were really framed in the B.B.C. studio in London?

-Mr. Speaker: 1 do not think this question arises.
_ Shri Mahavir Tyagi: May | know why broadcasts which were agaiust the
anterests of India were allowed to be relayed from our station?

Mr. Spesker: | am calling the next question.

INVENTORIES 0¥ PRIVATE PROPERTIES OF PRINOES

*905. Shri K. Hanumanthaiya: (a) Will the Honourable Minister of States
e plensed to state how many Princes have furnished to the Ministry of States,
m pursuauce of the agreements signed by them and the representative of the
Ministry of States, inventories of all immovable properties, securities and cash
balances held by them as private property?

(b) What is the total value of such immovalle properties, securities and
<ash Lalances in each of the -inventories?

{c) How many Prinees have not yet furnished such inventories®

The Honourable Sardar Vallabhbhai Patel: () 103.

(b) Government do not cousider it proper that either the value or the details
of the yrivate propor:y of Tiw'eis should e o matwer for publie disclosure.

(c) Three, N

8bri Deshbandhu Gupta: Are Government satisfied in respect of these 108
Frinces that ail their private immovable property has becn declared?

The Honourable Sardar Vallabhbhai Patel: Yes, they are quite satisfied.

Prof. N. G. Ranga: \Whyv i it that these three Princes who have not yet
furnislicd their inventories . . . = )

The Honourable Sardar Vallabhbhai Patel: They have been reminded.

Shri Raj Bahadur: Arc Government satisfied that none of the items includ-
«d in the list of private property is public property?"

The Honourable Sardar Vallabhbhai Patel: GGovernment will satisfy them-
=elves on this subject.

Srijut Rohini Kumar Chaudhuri: Have Government taken upon themselves
the responsibility of paying the outstanding privite debis- incurred by the
>rinces before thoir States were merged? 1

The Honourable Sardar Vallabhbhai Patel: No; Government is not taking
Hai respousibility. -

Shri R. L. Malviya: Hus the question of .private  property  in  mergad
dtates been settled; if not how long will it take to -settle? -

The Honourable Sardar Vallabhbhai Patel: In some cases it has been
seitled; in the case of some it is still under discussion. It will not take long
Before this question is sebtled. - |

‘Srijut Rohini Kumar Chaudhuri: Who will pay their private debts?

Mr. Speaker: Ovder, order. That is a question for the Princes. _
‘GrapuATION TRAINING OF RELEasED T A. M. C. OrrFicers AT Luakg MEDICAL

) Correer, CALCUTTA ) .

#906. Shri H, V. Kamath: Will the Honourable Minister of Health be
pleased io state: _ .

(a) how many medical Yerntiates wore granted Emergency Commissions in
the T.AM.C. during the World War IT;
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(b)" bow many have been released since the close of the War;
] (e) how many have been selected, and on what basis, for graduation train-
ing at Take Medical Collegy, Culeutta;

(d) what provision, if any, bas been made by Gevernment for the
re-employment of released licetitiate officers; and

_ () whether Government propose to remwove the class distinction as between:
licentiates and graduates in the medical profession?

The Honourable Rajkumari Amrit Kaur: (a) 2609.
(b) 2243. .

(c) 582 war-service licentiutes have so [ur been admitted to the Luke

Medical College, Caleutta. Admissiong are made in accordance with the rules
laid down in the prospectus of the ('ollege, a copy of which is in the Library
of the Flouse. Almost all war-service licentiates, who fulfil the prescribed
conditions and have so far applicd for admission, have been admitted to the
College. .
(d) Medical Employment Bureaux were established in the various Provinces
and Btates for the purpose of assisting the demobilised personnel in securing
°mploymeni under Government as well as under semi-Government institutions.
The Government of India bear sixty per cent. of the cost of the special staff.
necessary for the establishment of Medical Employment Bureanx.

(e) The distinetion referrcd to is the result of the difference in standards
hetween licentiate and graduate qualifications. Until medical sehools in the
Provineas of India are converted into medical colleges and a uniform minimum
standard of medical qualification for the whole .of India is established, = the
distinction between medieal licentiates and medieal graduates in the profession
will continue. Most of the Provincial (Governments have, however, abolished
the medieal schools in their respective provinees or have couverted them into
medical eolleges. The remaining schools are also either heing aboliched o
converted into colleges.

Shri H. V. -Eamath: Mav T know what is the total nunber of medical
licentiates in India today? .

The Honourable Rajkumari Amrit Kaur: T would have to have notice of
that question.

_Shri H. V. Kamath: How many sraduates were granted emergeney com-
missione during the war? o )

The Honourable Rajlmmari Amrit Kaur: [ would have to bave notice of
that question too. '

Shri H. V. Eamath: Is there any proposal to revise the Indisn Medical
Council: Act of 19337 #" )

The Honourable' Rajkumari Amrit Kaur: Government is not aware of any
proposal. _

Mr. Frank Anthony: Is ji « fact that no licentiates are to be permanently
employed or commisgioned in the LAM.C.?

The Honourable Rajkumari Amrit Kaur: That would come under Defence,
but I do not think that is correct.

Shrimati Ammu Swaminadhan: With reference to part (d), may I ask -
whet_her thia provision has bheen made with regard to Women's Medieal
Service porsonnel also? ’

The ‘?Ibnourable Rajknmar'{ Amrit Eaur: Women's Medieal Service person-
nel would 10t come under this category bedause none of them are licentiafes.
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Srijut Kuladhar Chaliha: May I know whether any condensed course has
been offcred to the licentintes?

The Honourable Rajkumari Amrit Kaur: The course st the Lake Medical
College is a condensed course. .

Shri H, V, Kamath: Is it a fact that out of the 2,000 odd. licentiates who
were pronted emerg

: mergency commissions during the war, only six have been
selecled fo: enlistment to the regular 1.A.M.C.?

TLe Honourable Rajkumari Amrit Kawr: That ti i '
to be put to the Defence Department. * question again wovld have

DEporTATION OF MB. AND MRS, ANTONIUS RAAR

*907. Shri H. V. Kamath: Will the Honourable Minister of States be
plessed to state:

. (a) whether airernft designer and builder Antonius Raab and his wife have
acen deported {rom India under the orders of Government:
(b) if so, the reasons for their deportation?

The Honourable Sardar Vallabhbhai Patel: (a) A foreigner named Antoaius
Raéb ang his wife have been deported. :

-

(b) Mr. Raab was an undesirable foreigner and his remaining in India was
not congidered to be in India’s interests.

Shri H. V. Kamath! Under what Act or law of the land for the time being
in force have Mr., and Mrs. Raab been deported?
The Honourable Sardar Vallabhbhai Patel: Under the Foreigners Act.
Shri E. V. Eamath: Ts it not a fact that the Bombay High Conrt held in
November or Decerber last that the Foreigners Aet was not applienble to Mr,
and Mre. Rsab as naturalization certificate had been granted -to them by ihe
Darnda Government?

The Honourable Sardar Vallabhbhai Patel: The action of eportation of
Mr. Raeb has not been challenged by anybody in a court of law. )

Shri H. V. Eamath: I want to know under what Act they were deported.

The Honourable Sardar Vallabhbhai Patel: Under the Foreigners Act.

Shri H. V. Eamath: But did the Bombay High Court hold that that Act
does not apply in this case? ) .

The Honourable Sardar Va'labhbhai Patel: I say that Government's action
bas not been challenged by anybedy.

Shrl K. Hanumanthalya: Is it the present Government or the previous
Government that passed the deportation order? . .

The Honourzble Sardar Vallabhbhai Patel: The order was passed by the
frevious Giovernment and confirmed by the present Government. .

Shri K. Hanumanthaiya: Will the present Government be pleased to review
the case in view of the fact that Mr. Raab helped our aircmft_ industry ?

Mr. Speaker: That is not asking for information. . .

Sbrl H. V. Kamath: Was the verdict of the High Court prior in point of
time to the order of deportation?

The Honourable Sardar Vallabhbhai Patel: High Court's verdict?

hrl H. V. Eamath: Yes, holding that the Foreigners Act was not applicable
to Mr. Raab. )

The Honourable Sardar Vallabhbhai Patel: But the Government's “order is
not- contrary to the decision of the High Court..
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Shri H, V. Kamath: S, my question is not answered,
Mr. Speaker: The honourable member is confounding”the dafes.

Bhri H. V. Eamath: No, Sir, I have got the records here.
Mr. Speaker: Then he muy sec the Honourable Minister.

PERSONS DISABLED ON ACCOUNT OF TUBERCULOSIS IN INDIAN FoRCES-

*908. Shri H. V. Kamath: Will the Honourable Minister of Defence be-
pleased t¢ stafe: : -

(a) the number of persons disabled on account of tuberculosis in the Army,
Navy and the Air Force respectively;

(b) whether there is any diserimination in the matter of disability pension
as between airmen on the one hand and sepoys and ratings on the other; if so,.
on what busis; and

(c) whether there is any propesal to level the airmen’s pension rate to army:
standard?

The Honourable Sardar Baldev Singh: (a) I lay a statement on the table-
of the House giving figures for the last two years,

(b) In the present method of calculation of disability pensions, there is &
difierence letween the Royal Indian Air Foree, on the one hand, and the Indisn
Army and Royal Indian Navy on the other. In the Royal Indian Air Force,
the pensions are caleu'sted on the basis of the lowest rate cf substantive pay
drawn during the last 3 years of qualifying serviee, whereas in the Roval Indien
falvg and the Indian Army it is calculated at a flat rate on the basis of rauk

eld, :

(c) The mstter is under consideration. A Committee consisting of repre-
sentatives of the three Services, are engaged on this work now.

—_—

STATEMENT

- Number-of personnel in ecch of the three Services who were invalided on account of
Fuberculosis -

1947 1948

Royal Indian Navy 55 20
Indian Army 1,484 507
Royal Indian Air Force BS 17
Total 1,634 ey

— —

Shrl H. V. Kamath: Ts it 4 foct thas admission fo the Air Force is restricted
to rnatriculates only while there is no restriction or stipulation as regards entry
to the Army or Navy? . .

Tas Honourable Sardar Baldev Singh: How does it arise out of this
question? I will be prepared to answer the question put by my honourable
friend if he gives notice of a fresh question, but it does not arise’ here.

Shri H. V. Ksmath: As the pensicn levels are different, I want to know
whether the admissions also are on a different level.

M. Bpeaker: He is referring to disability i

! : g to ¥ pensions and there seems to be
no relation between physical disability and educutional qualification,

Shrl H. V. Kamath: My point was that the Air Force disability pension
wag on a lower level than the pension obtaining in other Services. I want to
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know why it is thai though admission to Air Force is restricted to a hiéher
eategory, the Army and Navy have ligher disability pensions?

Mr Speaker: I understanl the distinetion which the honourable member
is making, but the question refers to physical disabilities and not educational
qualifications. Has honourable member any other question of information’ to
put?

Shri H. V. Eamath: Yes, Sir. How long will the Committee referred to
in part (¢) of the answer, take (o decide this question?

The Honourable Sardar Baldev Singh: I understind the Committee ‘has
already heid two meetings and are reported to have reached certain tentative
conclusionr, but the final report Las not yet been submitted.

Mr. Frank Anthony: Arising out of (e), is it Government's main intention
that the disability pensions of Army personnel should be raised to the standards
of pensions given to Air Force personnel? o

The Honourable Sardar Baldev Bingh: This question is also being examined
by this Committee.

Mr. Frank Anthomy: Is it u faet that the present disability pensious and
other allowances allowed to Army perronnel are regarded by them as being very
low?

The Honourable Sardar Baldev Singh: 1 have already stated in reply to
paurt (¢) of the Question that there is a difference between the pension allowed
‘to the Air Force, the Nuvy and the Army. and this question is also  being
examined by this Committee.

EsTABLISEMENT OF A TECHNOLOGICAL COLLEGE IN ASSAM

*909. Srijut Kuladhar Chaliha: (a) Will the Honourable Minister of
Education be pleased to state whether Government have received any scheme
for the establishment of a Technological C'ollege in Assam from the Engineering’
Experts who sat in Conference at Jorhat, Assam in October, 10487 -

(b) Tf so, what is the sum involved in the scheme ?

(¢) Do the Government of India propose to. grant any amount in the year
1949-50 for the implementation of the scheme? .

The Hgnourable Shri Satyanarayan Sinha (Minister of State): (a) No.

(b) Doex not arise. '

(¢) The Government of I:dia _\\'illl give due consideration to the scheme if
and when it is recetved from the Government of Assam.

Srijut kuhdhar. Chaliha: Has it not yet heen received, Sir?.

The Honourable Shri Satyanarayan Sinha: No, Sir.

STERLING BALANCES RELEASED IN 1948.

*910. Shri K. Hanumanthaiya: (a) Will the Honourable Minister of Finance
be pleased to state how much sterling has been .released during the year 1948
by the United Kingdom Uovernment out of the sterling balances due from
them to India? . . _

(b) Flow much of the sterling released bhas bez: utilised by India?

(¢} What eoods have been purchased by meuns of the said sterling and
in what quantity?

(A} Ts it a fact that 1) utilization of sterling released was not postible
becausz of the non-availability of eapital goods that India needed?

Tha Honourable Dr. John Matthai: (n) and (b). T would invite the aten-
4ion of the honourable member to paragraphs. 7 and § of my Budget Speech.
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(e) It is not possible to relnte speeific purchases of goods with the fall in
‘the Stering Bulances. If the honourable member desivestto know what goods
Indiv hus iwported during 1948. T would refer "him to the Acccunts relating
to the Sea Borne Trade aud Navigation of India which are published monthly
and ecopies of which will be found in the Library of the House.

(d) The availabilities of capilal poods are not vel what we would desire but
ars improving and it would not be correct to say that we are finding any
diffievlty in utilising our Sterling Balances. :

RExaming oF Banaras Hinpu UNIVERSITY AND ALIGARH
MusLmd UNIVERSITY

*911. Shrimati Dakshayani Velayudhan: Will the Hdhourable Minister of
Education be pleased to state whether ticre iz a proposal to ehange the names
of the Banaras Hindu Univ&sity and the Aligarh Muslim University?

The Honourable Shri Satyanarayan Sinha (Minister of State): Yes, Sir.

FINANCIAL -ASHISTANOE TO SCHEDULED BANES OF
CALCUTTA

4*912. Lala Raj Kanwar: Will the Honourable Minister of Finance be
plecased to state:

(a) whether four scheduled banks of Calcutta Lad recently to suspend or
curtail payments owing to financial difficulties;

(b) if so, whether any financial assistance was given to those Banks by the
Reserve Banlk of India to enable them to tide over their difficulties; and

(e} if not, why not?

The Honourablp Dr. John Matthai: (a) Yes.

(b) and (c¢). One of these banks whieh approached the Reserve Bank for
financial essistance was granted a iimit, but the bank could not produce eligible
security even with a liberal interpretation of eligibility to the full exwent of the
limit sanctioned. ~ The other banks either did not approach the Reserve Bank
of India or comid not produce suitalle security to cover the amount required.

Cou nTRIES WHERE EsTaTE DUy OR Deatn DUTY 1S LEVIED

#9183, Lala Raj Kanwar: Will the Honourable M_inilster of Finance be
pleased to state: .

(8) in which countries of the world, so far us Government are awure, estate
duty on succession or death duty is levied; and .

(b) in ease “information is available, what is the estimated annual revenue
from such source in some of the prineipal countries of the world which levy
such duty.’ ’ ’ 5 . . -‘nf N

. John Matthai: (a) Government have no precise iniorm-
aﬁo?ﬁu??ﬂi?rﬁgaﬁfarg that estate dl(lt;? ig levied in U.K.; U.B.A., Canada,

Australiyv and Ceylon. _ _
(bY The annual revenue from this source in 17.8.A. and UK. was a8 under:

U8A—!
1046-—Ectate Tax $629,000,697.
1947—Tistate Tax $708,793,811.
UEK—
1047-48—Death Duties £172,000.000.
" 1048-19-—(to Nov. 20) £111,900,000. :

¥ Anewer to this question laid on the table, the questioner being abeent.
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BALARTES AND ALLOWANCES TO Raj Pramuxns a¥xp Ur-RaJ PRaMUKHS
“© 1*814. Lala Raj Kaawar: Will the Honourable Minister of States be pleased
slate :
(a) tie salary and allowances at present paid to and other privileges and
ameuities enjoyed by the Raj Pramukhs and Up-Raj Pramukhs of the various
Luions ot States;

(b) whether the above amounts are rubject to income tax or not; and
(c) whether such amounts have been fixed on any uniform principle?

The Honourable Sardar Vallabhbhai Patel: (1) A statement showing the
allswiners sanctioned to the Rajpramukhs and Uprajpramukhs is laid on the
1able of the House.” )

(b) The eonvenants do not contain any provision in respect of income-tax.

(¢) The nmounts have been fixed after taking#ato considcration the cireum-
stances of each case.

STATEMENT
’ Balary and allowane’s san~. Balary and allowances aano-
8. No. Name of Union tioned to the Rajpramukhs tioned to the Uprajpramulkhs
1 Buirashira . . A consolidated allowanea ' NiL
of Re. 6-16 Lakhs per
annum.
Matsya . B . A consoldatad  allowaqen of Nil,
: Ra. 70.000/- per annum.
3 Vindhya Pradesh . A eansolidatad allowance of A congol'dated allowance of
R 122,000/ per annum. Rs. 20,6040~ por  anoum.
4 Rajasthan N . A eonwol'datad allowanes of A consol dated allowance of
Rs. 5 laklis.par annum. Rsa. 25000 per annhim.
6 Madhya Bharat . A consol’dated  allowanco of A consnl'dated allowance of
Ra. 2} lakhis por annum. Ras. 24 lakhs per annum.

6 Pat'alaand Fast Pun- Under considoraticn.
jub  Btates Unlon.

FivE YEAR DEVELOPMENT PLANS FOR AJMER-MERWARA

*915. Pandit Mukut Bihari Lal Bhargava: (a) Will the Honqurable Minis-
ter of Heulth be piessed to rtate what amounts on recurring and non-recurring
expenditure were provided in the budget for the year 1948-49 in connection
with the various five-year development plans for the Province of Ajmer-
Merwarn viz.: ;

(i) Conrtruction of a hospital of 200 beds at Ajmer;

(ii) Fstublishment of a Tuberculosis Clinic in the Victoria Hospital, Ajmer;

(iii) Establishment of a seccndary health ccntre at Beawar;

(iv) Estublishment of five Primary Health Units;

(v) Improvement of existing d'spensaries in Ajmer-Merwara; and

(vi} Headquarters Health Organisation, Ajmer-Merwara? ' v

(Y What amennt was netunlly spent during the year and what provision is
Being nuade in the wear 1949.507? . :

(e} What progress hns heen made towards the implementation of these

plans in the year 1948-49 and how far are they likely to proceed in the year
1949 5077 :

+ Answer to this question laid on the table, the questioner being absent.
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{d) Was any provision made in the budget for the year 1048-49 for increas-
ing the medical staff in and for supplying up to date medical instruments and
applisnces and medicines to the dispensaries in the rural ‘areas of Ajmer-
Merwira ond the Government Hospital at Beawar? :

(e) 1f so, how much and was any amount actually spent during the yesr in
this conuection? .

The Honourable Rajkumari Amrit Kaur: (a) to (c). Attention is invited to
the reply given to Starred Question No. 564 asked by the honourable member
on the 2¢nd February, 1949. A sum of Rs. 2,67,700 has been spent during
the currcut financiul year as follows: ) ' -

Hespital equipment eonsisting of 230 beds (200 beds for Ajmer and 50 beds
for Beuwnr) has been purchased from the Americar surplus stores at a cost of
Rs. 2,56,200. The scheme for improvement of exicting dispensaries has becn
partly given effect to by taking over the rural dispensaries at Pushkar, Todgarh,
Masuda, Sawar, Ramsar and Pisangan dnd providing extra staff at the latter
place, at 8 cost of Rs. 11,500, _

(d) and (e). No progress could be made in respect of medical stnff except
to the extent indicated in reply to parts (a), (b) and (e). As regards medical
stor<s, the rural dispensaries and the Beawar Hospital have been provided with
medical stores worth Rs. 10,200 and Tis.<6,000 respectively in the current year
as agairst stores worth Rs. 8.309 and Rs. 10,000 supplied to them in the
previous year. The equipment required for the various hospitals and dispen-
saries wili be provided from the American surpius stores already purchased.

ScaLg oF DieT FOR PRISONERS IN CENTRAL JaILs oF AJMER axD DErm
~*016, Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of Home Affairs be plensed to state what was the ordinary seale of dict for
a prisoner in the Central Jaiis of Ajmer and Delhi in the year 1938-30 and
what'is the present scale of diet there? .

(b} De Government interid to revise the present scale to bring it up to the
pre-war level; and, if not, wny not? )

The Bonourable Sardar Vallabhbhai Patel: (a) The ordinary seale of diet
for a pri~oner in the Ceutral Jail, Ajmer and the District Jail, Delhi in the
year 1938-39 is given in the statement laid on the table of the House. The
preseat seale of diet in both the jails is-the same as in the year 1938-3Y.

(l;) Does not arice,

- BTATEMENT
The scals of diet én force in Ajmer Central Jail, Ajmer from I1st February 1949.

f No. 1 - No. 2
For Labouring convicta, ‘For non-lubouring conviets and
undertrails. .
Loaves of 8 Oz, each Loavea
Bread . . 2 Chhataks. 1} Chhatake,
Butter . P ” H ”
Meat N . 8 " 4 ”
Riree . . 3 ” 23 .
Dal . l* " $ "
Tea . . N T i .
Mik. . . &R 8,
B‘Iw . . 1 Cm 3 ”
Potatres . B} . - "
Vegstables 4 4,
Balt . . ‘215 2/5 "y
Onions . . i " i "
Bpi . ”
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The acalo of fusl per day is two seers of firewood per prisoner.
The srals of dietary for the Indian Prisoners classified as * A ™ and “ B " class prisoners and

The “Buperior” class undertrials are given bolow :—

Scale No. 1,

‘Wheat flour 10 Ch,
Ghee . . . 2 Ch.
For !’&peMrmﬂs .
Milk . . 1 Seer
Sugar 1 Ch,
For Non wgeraﬁam
Meat . . 4Ch.
Milk . } Seer
Bugar with, in all cascs . . . }Ch.
Rme, Buji or Daha P . . .o
. . . R P

T,r t'\blee . . . . . . 4

3‘ S R P
Ohillle . . . . . 1jlo
Bpices . . . . . . . 1/5
Tea . . . . . . . .o 112
Amchur or tamarind-pulp . . .18

Tae scale of fuel is 1} seera of firawood per prisoner.

Seale No, II.
8 Ch.
1§ Ch.

4 Seer.
-4 Ch.

3 Ch.

Beer.
Ch.

The wnlee of diet for Inchm conviete not classified as “ A" or * B’ class cf prisoners

2:2)

and for the ' ordinary class "' of undertrinls shnl] be as follows :—
Grain it
Soale No. For all labouring convicts in class “C"" 12 Ch.m“m‘
Seale No. IT For all non-labouring convmta in clans O and 10 Ch.
\ undertrials classified as ** ordinary.”
with, in 1l classes,
Morning Meal.
(o) Parched gram 2 chhataks Twice n week.
(b) Boaked boiled gr.lm } ehhatnkﬁ w|th ml 1/50 Chhs.
Salt . 1/25 Chhs.
Chillies . . . . 1/100 Chhs.
(¢) Sweet Dalis . . .
Wheat . . . . . 1Ch, Do.
Gur -~ . . . . 3Ch
() Sozked boiled . Onee a week.
Gram . . Ch.
Gur . Ch.
with, in nll cases,
Dal . . . . . 11 Ch.
Vegctabla . . . . . - .
Sweot (il . . PR 4;2.; Ch. 'y
821t . . . . 2°5 Ch.
Spices (s‘ c‘ t wrmeri w corignder and chilli in the proportion  1/10 Ch.

The scale of l'nol for both scales shall be 6 chhat ks of firewood per dsy per prisoner.

Soale of diet of * A" and “* B class prisoners acoustorned to Eas'l,om mode of living:—

* Flour . . 10 Che.
Dal . 1§ Chs.
Ghee . . . 14 Chs.
Potatosa . . 2 Chs.
Balt . . . . . . }Ch.
Condiments . . . . . . -1 Ch.
Bugar . . . PR . 1 Ch.
Tea . . 1/8 Ch.
Vegetables . 4 Chs.
Mil . . . B 6 Chs or Dhat 4 Chs
Milk . . . . . . . 2 Chs, for tea.
Firewood . . 2 Beers.

For meit eatars :

-—Tha ubove dmt wlll be issued except that on five days of the wuk i
Ohs. of meat or 4 Chs, of fish or 4 eggs in lieu of 6 Chs. of milk.

The s tme scale of diet aiso apply to non-l'abmmng isoners snbject to tha fol!
5 Che. chnges

Flour . . .
Dal . . . . . B
Ghee . ' . . . .

l{l‘..‘lm
1 Ch.
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Pandit Mukut Bihari Lal Bhargava: Was it reduced in the interim period?
The Honourable Sardar Vallabhbhai Patel: No.

Prisox REFORMY IN DELET AND AJMER-MERWARA

#917. Pandit Mukut Bibari Lal Bbargava: (a) Will the Honourable Minmww»
of Home Affairs be pleased to state what has been done so far by the Govern-
meut of India in introducing reforms on modern lines in the jails situated within
the Chief Commissioners’ Provinces of Delhi and Ajmer-Merwara?

(b) Has the attention of the Government of India been drawn to the recent
reforms introduced by the Government of Bombay in the jails of the Bombay
Presidency in accordance with the report submitted by the Prison Reform
Committec

(c) [f so, do they intend to introduce reforms on similar lines in the ;aus
situated in the Provinces of Delhi and Ajmer-Merwara; and, if so, in what
stages; and, if not, why not?

The Honourable Sardar Vallabhbhai Patel: () In Delhi, the District Jail,
though under the control of the Chief Commissioner, is administered as ap
integral part of the East Punjab Jail System by the Inspector General o
Prisons, East Punjab and whatever reforms are introduced in the East Punjab
Jails are also introduckd in Delhi. The Government of the East Punjab have
appointed a Jail Reforms Committee and it is understood that the Report of
the Committee will be submitted to the Provincial Government shortly, Thn
Government of India propose to await the report of the Committee and then to
cousider which of its recommendations should be accepted in Delhi. In Ajmer-
Merwara alro a Committee has recently been appointed to examine the question
of Jail reforms.

(b) Yes.

(2) The guestion will be considered after the reports of the Commitbeas
referred to above are receivad.

€hri Deshbandhu Gupta: Has the status of Delhi District Jail been raisca
to that of a Central Jail recently?

The Honourable Sardar Vallabhbhai Patel: It has quite a good status aé
present. It has a very good status.

Shri Deshbandhu Gupta: Is th. Honourable Minister aware of the fact that
the population in Delhi Jail is much more than what accommodation is provided
for?

The Homourable Sardar Vallabhbhai Patel: Is it the jail population or out
side population?

Shri Deshbandhu Gupta: Jail population.

The Honoursble Sardar Vallabhbhai Patel: Yes, the jail pgpulation is
increasing and we have to take the assistance of adjoining provinces to help
us to make accommodation svailable for the additional prisoners.

Shri Deshbandhu Gupta: Is there any proposal to remove the jail from ifs -
gresent site and build a new jail for Delhi?

The Honourable Sardar Vallabhbhai Patel: Well, there are proposals to
remove the Delhi capital also. That does not mean . . .

Shri Deshbandhu Gupta: Is the Honourable Minister aware of the fact that
some proposals were made receutly that Delhi must have another jail situated
in sone cther place? .

The Honourable Sardar Vailabhbhai Patel: According to the Health Depart-
wept the present jail site is n lealthy one.
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Shrimati G. Durgahm May I know whether it is a fact that juvenile offen-
ders are also there in this jail ?

The Honourable Sardar Vallabhbhai Patel: I would like to ‘have notice of
thai. But there is a separate arrangement for them.

Shri H. V. Kamath: Dovs the Honourable Minister propose to revise the
classifi.ation of prisoners?

The Horourable Sardar Vallabhbhai-Patel: No necessity has arisen for the
change of the present classification.

Shri H. V. Eamath: [s there any proposal to create a political prisoner’s
category?

The Honourable Sardar Vallabhbhai Patel: There is no class of political
prisoners at all.

Shri H. V. Kamath: Did not . . .

Mr, Speaker: Order, order.
. The Honourable Sardar Vallabhbhai Patel: With the freedom of India there
i8 no political prisoner left.

Skri H., V. Kamath: But in 1937 or 1938 when the Congress . . .

Mr, Speaker: Order, order. He is trying to argue.

Shri H. V. Eamath: Did they or did they not?

Mr. Speaker: No argumnents are permitted. He may ask for information;
he has already asked.

Seth Govind Das: The Honourable Minister said that there is a proposal to

remove even the capital from Delhi. May I know which place is under
consideration?

The Honourable SBardar Vallabhbhai Patel: Jubbulpore!

Pandit Mukut Bihari Lal Bhargava: When was the Reforms Committee
aprointed and what is its constitution?

The Honourable Sardar Vallabhbhai Patel: I cannot give the answer at
present, but if the honourable member wants the information, he must put a
question.

Shrimati G. Durgabai: Will the Honourable Minister furnish me information,
if possible, whether it is a fact that the juvenile nffenders when they are taken
to the court, they are hand-cuffed?

‘The Honcurable Sardar Vallabhbhai Patel: It is not easy for me to answer
that juestion off hand, but if there is any such thing I will issue instructions
to prevent that,

Loperve oF PRISONERS IN IRON CUBICLES IN THE CMTBAL JA.I.L. A.mmn

*918. Pandit Mukut Bihari Lal Bhargava: (a) Wlli the Honou.rsb]s Mlmster
of Home Affairs be pleased to state whether the Govemment of India are aware
that in the Central Jail, Ajmer, there still exist iron cubicles wherein the
_prisouers are lodged throughoub the night, and that this is very msamtﬂry.
unhygienic and injurious to the health of the prisoners?

(b) Do Government intend to stop the practice of lodging prisoners in iron
cubicles; and, if not, why not?

(c¢) Is there a whole-time Superintendent of Jails in the Provinces of
Delhi and Ajmer-Merwara; end, if not, do Government propose to consider
the ndvisability of appointing a whole-time Superintendent of Jails in .these
areas ? ' =
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The Honourable Sardar Vallabhbhai Patel: (a) There are iron cubicles in
the Central Jail, Ajmer but only habitual prisoners with several previous con-
victions are lodged therein. The cubicles are, however, not considered insani-
tary, unhygienic or injurious tn the health of the prisoners.

(b) There is no alternative arrangement for segregation of habitual prisoners
from other prisoners during nights. The question of making alternative arrange-
ment is being taken up.

(v} There is a whole-time Superintendent of Jail in Delhi but not in Ajmer-
Merwarn. The question of appointing one in Ajmer is also under consideration.

Sbri H. V. Eamath: Have the old jail manuals which obtained during the
British regime been revised with regard to the particulars mentioned in this
question or are they still in force? .

The Honourable Sardar Vallabhbhai Patel: The jail manual is revised from
time to time. .

Shri H. V. Kamath: When was the last revision made?
The Honourable Sardar Vallabhbhal Patel: Not recently.

Shri H. V. Eamath: But how many years ago?
The Honourable Sardar Vallabhbhai Patel: During the time the Lionourable
member was in service,

* MEMBERS OF SPECIAL RECRUITMENT Boarp ForI. A. S. axp L.P.S. .

*919. Bhrimati Dakshayani Velayudhan: (a) Will the Honourable Minister
of Home Affairs be pleased to state who are the members of the Special
Recruiting Board for the I.A.8. and the IL.P.8.?

(b) How many candidates were interviewed and how many were selected?

The Honourable Sardar Vallabhbhai Patel: (a) Shri R. N. Banerjee, I.C.8.,
Chairman.

Shri A. P. Jain, Member, Constituent Assembly of Ind‘ia,

Shri W. R. Puranik, Member, Federal Public Bervice

Commission. ' : ¢ Members.

Shri 8. G. Grubb, Additional Member, Federal Public

Bervice Commission.

(b) Reference is invited to the reply given to question No. 446 on the 17h
February, 1949. . . )

Seth Govind Das; Have ali the candidates required for the Services been
vecruited or ave there still more to be recruited ?

The Honourable Sardar Vallabhbhai Patel: Recruitment is still going on.

Shri M. Tirumala Rao: Do the Government propose to have, from the non-
official leaders in India. a president for the Public Services Commission, instead
of having an official as President? .

The Honourable Sardar Vellabhbhai Patel: There is no such proposal under
consideralior at present. But if that is the desire of the House, it will be
considered. '

Shrimati @. Durgabai: With reference to the answer to part (b), may I
kiow whether there are any women among those who have been interviewed
and selected?

The Honourable Sardar Vallabhbhai Patel: T am not in a position to answer
the quertion. T will have enquiries made. .
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Corpes OF MECHANIOAL ENGINEERING SERVICE IN ARMY

*920. Shri Mahavir Tyagi: (a) Will the Honourable Minister of Defence be

pleas‘eil to stafe whether Government have & Corps of Mechanical Engineering
Services in the Army? ’

(b) What is the strength of this Corps—how many officers and how many
other ranks and men? )

(¢) What are the minimum technical qualifications prescribed for officers
of this Corps?

(d) Is it a fact that this Corps is mostly officered by non-technical persons?

The Honourable Sardar Baldev Singh: (a) Yes. we have a corps called the
corps of Indian Electrical and Megchanical Engineers.

(b) It would not be in the public interest to disclose the present strength
of this corps.

(¢) Candidates must have passed Sections A and B of the Associate
Membership Examination of the Institute of Engineers (India) or equivalent
examination and in additién have at least one year's practical experience with
a repuiable engineering firm, or possess a technical diploma and at least three
years practical engineering experience in a responsible post in a mechanical
electrical or autemobile firm. '

(d) No. Amongst the existing officers there are some who do not possess the
“prescribed academic qualifications: but who have had considerable practical
experience.

Shri Mabavir Tyagi: As regards the qualifications prescribed in (¢), are
they essential for officers as well, or only for those who sre doing mechanical
work ? )

The Honourable Sardar Baldev Singh: They ure essential for all those who
are employed in the Service.

Shri Mahavir Tyagi: Are people in the lower rung raised to higher posts
of officers or they are, as a rule had from the regular cadre of the army?

The Honourable Sardar Baldev Singh: Tt is not possible for me to give a
reply just now. But my information is that some are promoted from the ranks.

ENFORCEMENR OF Laws CONCERNING F0OD ADULTERATION

*921. Shri B. P. Jhunjhunwala: (a) Will the Honourable Minister of
Health be pleased to refer to the answer to Starred Question No. 69, asked
on the 10th August, 1948 und state whether the Government of India keep
themselves informed as to how far the Provincial Governments have been
successful in enforcing the existing laws concerning food adulteration?

“(b) How far have the existing laws concerning Food Adulteration been
enforced in the Province of Delhi and with what result?

The Honourable Rajkumari Amrit Kaur: (a) The Provimeial Governments
sdminister their Food Adulteration Laws to the best extent possible with the
staff available. Information rcgarding the enfrocement of the Provincial Food
Adulteration Acts is available in the administration reports of  Provincial
Public Health Departments copies of which are sent to the Government of
India for information.
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(b} The Punjub Pure Food Aet 1929 which has been in force in the urban
area of Delbi Provinee since 1932 was extended to the rural area of Delhi in
1948 and two Health Officets and eight sanitary inspectors have been vested
with the powers of Food Inspectors. The Local Bodies have been asked by
the Chief Commissioner to reinforce their Food Inspection staff and to arrange
for more frequent raids for seizing unwholesome food and for obtaining samples
of foodstuffs for examination.

Shri Deshbandhu Gupta: May I know how many were prosecuted in Delhi
during the last six months?

The Honourable Rajkumari Amrit Kaur: 1T would like to have notice of the
question. I believe I gave figures sometime ago in reply to a similar question.

Shri Deshbandhu Gupta: May I ask whether it is a fact that some manure
imported irom foreign countries called super-phosphates is adulterated with
Fugar and openly sold in the streete of Delhi?

The Honourable Rajkumari Amrit Kaur: I would like to have notice of
the question. I will make enquiries.

Prof. N. @. Ranga: Mayv T kncw whether there is any machinery to study
how adulieration is effected in the various provinces ?

The Honourable Rajkumari Amrit Eaur: The Central Government have

no special officer detailed for this. We ask the Provincial Governments for
information.

Shri B. P. Jhunjhunwala: May 1 know whether there is anything being
done in this direction in Ajmer-Merwara?

The Honourable Rajkumari Amrit Eaur: Ajmer-Merwara comes under the
same Acl as Delhi.

Shri B. P. Jhunjhunwala: In view of the fact that this affects the health-
of the people,” will the Central Government consider the necessity of having
a supervisory staff.........

Mr, Speaker: Order, order.

REFUNDS Te SHARE-HOLDERS OF STERLING AND DoLLAR CoMPANIRS IX INDIA

*922. Shri B. P. Jhunjhunwala: Will the Honourable Minister of Finance
be pleased to refer to the reply given by the Honourable Minister on the
diseussion of the Finance Bill in the Budget Session of 1948, and state whether
Governraent have made enquiries and collected the figures of the amount of
refund given to the share-holders (whose income has been less than
taxabls income) of the Sterling and Dollar Companies having their Head Office
in India?

The Houourable Dr. John Matthai: Yes; the amount of refunds was
between Rs. 20 lakhs and 22 lakhs a year. Occasion for such refunds will not
arise after the amendments made in the Indian Income-tax Act in 1948.

Shri B. P. Jhunjhunwala: In view of the fact that the Honourable the
Finance Minister said that thiz amount was a very huge amount and that it
was because of this that he introduced the amendment, have the Government
taken intc consideration that this amount being a very small arfiount—being
only corporation tax of one anna—is not sufficient compensation at all?
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The Honourable Dr., John Matthai: I do not quite know what the honour-
able mamnber’s point is. I tbink the honourable member took a large part
#n the discussion of this question in 1948 and I read the debate very carefully.
The renl problem involved is that under the original arrangements, share-
bolders abroad could claim refund if their income is below the taxable limits.
These are the refund figures. As against that, we are entitled to claim super-
fax from share-holders who have to pay super-tax on account of their income.
As a practical measure we liave found it impossible to collect the tax due
without undue delay and on the other hand we have to pay these refuuds.
o, in order to avoig all these difficulties, what we now do is to charge an
additional rate of one anna on companies which have dividends from abroad.
As the honoursble member knows it, this year I am going to propose a further
#ax on private incomes of share-holders from abroad. It goes out of the
picture altogether. There is neither refund nor collection of super-tax.

Shri B. P. Jhunjhunwala: My point is that, while.........

Mr. Speaker: Order, order. I am afraid we are entering into arguments.
‘TErMS 4 XD CONDITIONS OF SERVICE OF NEPALESE CONTINGENT IN IND1A

2993, Shri Ari Bahadur Gurung: (a) Will the Honourable Minister of
Defence bie pleased to refer to the answer to my Starred Question No. 828,
asked on the 3rd Reptember, 1948 regarding the conditions of service of the
NWepalese Contingent and state whether the terms and conditions under which
she services of the Nepalesa Contingent were loaned to India during the last
WWar have boen published, and if so, when?

(b) Tf the nnswer to part (a) above be in the negative, what are the present
Rerms and conditions afid how Jong will the Nepalese Contlingent stay in India?

*The Honourable Sardar Baldev Singh: (a) No.

(M) The terms form part of an agreement between Nepal and Indis. ' It
would not be proper to make public the contents of the agreement without the
consent of the Government of Nepal.

The Nepslese Contingent is due to return to Nepal shortly.

%hri Arl Bahadur Gurung: Js the Commander-in-Chief in India in supreme
eommand of the Nepalese contingent as well?

“The Honourable Sardar Baldev Singh: The question of " the Indian
Egmmander-in-Chief being the supreme Commander of this contingent does no¥
‘fies. ‘These forces are under the Indian Commander-in-Chief.

TRAINING OF VOLUNTFERS FOR AIrR FORCE

#9043, Shri Ari Bahadur Gurung: (a) Will the Honourable Minister of
edence be pleased to state whether young men are volunteering in appreciable
smmmibers to join the Air Force? )

{b' What is their seale of pay while they are under training?

The Honourable Sardar Baldev Singh: (a) Yes. ) _

(b} While under training, cadets receive a monthly- allowance of Rs. 75,
#n addition to free board and lodging.

ASSTSTANCE T0 (GOVERNMENT OF NEPAL ¥OR SETTING UP A BROAD-
CASTING STATION

4905, Shri Ari Bahadur Gurung: Will the Houvourable Minister of Inform-
sfion o1 Droadeasting be pleased to state:

&) why no provision for Brondeasting in Nepali has been made; and
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(b) whether the Government of Nepal has ever approached the Govern-
meut of India to assist them iu sebting up a Broadeasting Station in Nepal?

The Honourable Shri R. R. Diwakar: (a) A programme in QGorkhali is
broadeast daily from Delhi.

(b) No.

Shri Ari Bahadur Gurung: Is the Honourable Minister aware that the
language spoken in Nepali is not understood by the Nepali people. 1 being 4
Nepali can hardly understand it?

The Honourable Shri R. R. Diwakar: The language is called Gorkhali, but
it is really Nepali language. But if it is not understood or is not very under-
standable, and if suggestions are made to make it widely understood, due care
will be taken to see that it i understood.

Shri Ari Bahadur Gurung: May I know the nationality of the person who
broadeasts the Nepali language?

The Honourable Shri R. R. Diwakar: I want notice.

WITEHOLDING OF COMMUTED PORTION OF PENSIONS.

*926. Shrimati G. Durgabai: (a) Will the Honourable Minister of Finance
be pleased to state whether it is a fact that Government have been withholding
the payment of the commuted portion of the pension of those who retired on
pensicir and have commuted a portion of their pension even after adjusting
their dues? .

{b) Whai are the reasons for -withholding any portion of the commuted
emouvnts, if any?

The Honourable Dr. John Matthai: (a) and (b). No payment which is due
to a pensioner is withheld. When a Government servant commutes a part of
his pension into a lump sum he automatically foregoes any claim on the
coramuted part of his pension for life and such a commutation once made has
to be final.

Shrimati @. Durgabai; May I know, whether any undertaking was demanded
before those pensioners were allowed to commute & portion of their pensions?

The Honourable Dr. John Matthai: I do not know what kind of undertaking
the honourable member has in view.

Shrimati @. Durgabai: Any kind of undertaking?

Mr. Speaker: What is the nature of the undertaking? The question’is too
vague.

_Shrimati G. Durgabai: They should commute their portion even after the
adjustraent of their interest is made, that is, their portions would be allowed
to be withheld.

'The Honourable Dr. John Matthai: It is.a matter df contract between the
Gmtern;nent and the pensioner and no such undertaking comes into the
contrael.

Shri M, Tirumala Rao: Are Government prepared to allow complete com-
rautation of pensions without any further liability for pensions?

The Honourable Dr. John Matthai: I should like to verify.

. Shrimati @. Durgabai: May T know what is the total number that went
into c-cmm_mfatmn partlon before the adjustment of interest is made.

Ths EHonourable Dr. John Matthai: ] could coliect the information. .
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FogmatioN ofF Rasastaax Uxiow

*927. Shri H. V. Kamath: Will the Honourable Minister of States be
pleased to state:

(a) the names of the component states of the Rajasthan Union, and who
the Rajpramukh is.

(b) whether the title of Maharaj Shiromani has been conferred on any of
the rulers and if so, on whom; and

(c) whether Ajmer-Merwara has been merged in the Rajasthan Union?

The Honourable Sardar Vallabhbhai Patel: (a) The Rajasthan Union has
not vet been formed; the negotiations are still proceeding.

(b) and (¢). Do not arise,

Shri H. V. Kamath: Has the Provincial Congress Committee of Ajmer-
Merwarn asked for the merger of Ajmer-Merwara in the future Rajasthan
Union?

The Honourable Sardar Vallabhbliai Patel: Tt must have gone to the
Congress President if it had asked for it. )

Shri H. V. Eamath: Has it not been communicated to Gaovernment ?

The Honourable Sardar Vallabhbhai Patel: No.

shri H. V. Eamath: Nor the Prajamandal of Ajmer-Merwara?

The Honourable Sardar Vallabhbhai Patel: No, Sir.

Begum Aizaz Rasul: May I know if the titles given or recognised by the
British Government to these princes are being recognised by the Indian
Government ?

The Honourable Sardar Vallabhbhai Patel: Tt is not proposed to interfere
with the titles which they enjoy at present.

Pandit Mukut Bibari Lal Bhargava: Is there any proposal for the inclusion
of Ajmer-Merwara in the proposed Rajasthan Union?

The Honourable Sardar Vallabhbhai Patel: Government at present are not
considering any such proposal.

Pandit Mukut Bihari Lal Bhargava: Is it a fact that several times the
wishes of the people of Ajmer-Merwara in this connection have been commu- -

_nicated to the Honourable Minister that it is in favour of inclusion with
" Rajasthan Union. :

The Honourable Sardar Vallabhbhai Patel: T have no knowledge. It may
be possible.

Shri Deshbandhu Gupta: Will the question of making Ajmer as the capital
of Rajasthan Union be considered by the Prime Minister.

The Honourable Sardar Vallabhbhai Patel: It may be suitable for being the
capital of India, but it may not be suitable for Rajasthan Union.

Avvrr EDUCATION .

+“938. Shri Basanta Xumar Das: Will the Honourable Minister of Education
be pleased to state:

(2) the names of provinces that have introduced adult education with their
nurnber of institutions and students separately;

(b) whether a central scheme of adult education is beinlg worked out for
all the provinces or whether the provinces have their own schemes; and

{c) what grimts have so far been given to different provinces for adult
education?
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The Honourable Shri Satyanarayan Sinha (Minister of State): (1) Adult
(Social) Education bas been introduced in the provinces of Bombay, C.P. and
Borar, Madras and Delhi. In Bombay provinee there are 80 Adult Education
Centres. About 1,000 adults are attending each Centre. In C.P. and Berar
451 camps of Social Education were opened in 1948, where 41,274 men and
20,924 women got their adult education certificates. Delhi Municipality has
openel 60 Centres and about 800 persons have registered themselves at these
centres. Iu addition there are a number of casual students.

Information regarding the number of institutions and students in Madras is
not available. .

(b) The Government of India have prepared a general scheme of Adulé
(Becial) Tducation based on the final report of Adult (Social) Education Com-
mittee of the Central Advisory Board of Education. The Provincial Govern-
ments are working out their own schemes on the lines set forth in the central
scheme, ' :

(¢} Bo far only block grants for general development purposes and no grants
for specific purposes such as adult (social) Education have been given by the
Central Government to Provincial Governments. The Government however
realise the importance of Social Education and have therefore provided a sum
of Rs. 90 lacs in the budget for 1949-50 for this specific purpose. This was
considered at a Conference of Provineial Education Ministers held in New Delhi
on 19th and 20th February, 1949, when a Scheme for execution for 1949-50-
was prepared.

Seth Govind Das: In view of the fact that this Adult Education has been
going on in several provinces, are the Government considering to appoint a
Committee. so that the curricuilum may be the same in every province 7

The Honourable Shri Satyanarayan Sinha: If that is the desire of the
Government, ther might consider it.

Shri Basanta Kumar Das: Is education imparted free?

The Honourable Shri Satyanarayan Sinha: T want notice, Sir.

Shri 0. V. Alagesan: Is the grant given on a 50:50 basis or the full gran
made by the Central Government? '

The Honourable Shri Satyanarayan Sinha: I want notice.

Shri V. O. Eesava Rao: May I know, Bir, whether any grant is given to:
non-officiel bodies which are doing the adult education work?

The Honourable Shri Satyanarayan Sinha: I cannot give an answer off hand,.
but T do not know whether the Government......... i

Mr. Speaker: The Honourable Minister wants notice.

Shrimati G. Durgabai: May I know whether there is any proposal nnder
consideration to call for the reports of the non-official institutions which are
already undertaking to conduct adult education and sociel education classes?

The Honourable Shri Satyanarayan Sinha: T would like to have notice.

iub?e:f :}‘h‘m;‘;’}'l‘ﬁ‘ hln view of the fact that Edueatoin is & provincial
" W 18 | at t ia i i i )
institutions in the B ;ﬁ (govemment of India is spending directly on such

The Honourable Shri Satyanarayan Sinha: I have not sai
c : said that. The
amount will be placed at the disposal of the Provineial Governments.

Forin Mahavir Tyagi: May T know why aid is being given from the Central
unds; it is a transferred subject and the Central Government is entifrely.
responsible?

*
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The Honourable Shri Satyanarayan Sinha: In cases where the Provincial
Governments want a subvention from the Centre, that would have to be done.

Bhri Mahavir Tyagi: I want to know about the grant given specifically for
the purpose of opening these institutions of adult education.

The Honourable Shri Satyanarayan Sinha: So far a block grant has been
placed ai the disposal of the Provineial Government and it is for the Pro-
«vineial Governments to work cut their own schemes.

Mr. Speaker: The question hour is over.

(b) WRITTEN ANSWERS
ABSORPTION OF PERSONNEL FROM PARISTAN OPTING INDIA

*929. Shri Damoder Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state:

(a) whether the India-opted personnel brought from offices now in Pakistan
are, on their being posted to the offices. in the Dominion of India, entitlad to
get their seniority fixed in the office of their transfer wis-a-vis those already
-employed there with due reference to their length of service, date of confirma-
tipa and their grade under the normal rules of seniority; and

(b) whether the rules and crders issued by the Ministry of Home Affairs
for the absorption of staff from Tndia-opted personnel from Pakistan are being
followed by all the ministries of the Government of India and their attached
and subordinate offices? :

The Honourable Sardar Vallabhbhai Patel: (a) In so far as the personnel
referred {o are absorbed in their respective Departments and Grades their
seniority is governed by the existing rules on the subject. The principles which
would govern seniority in other cases are under consideration.

{(b) There is no reason to suppose that instructions issued by the Home
‘}\L{;‘nistry which are intended to be of general application are not being generally
ollowed. .

AcE OF RETIREMENT OF MINISTERIAL GOVERNMENT SERVANTS

*930. Shri Damoder Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state: - )

(2] whether the age of retirement in case of all ministerial Government
-servants governed by Fundaruental Rule 56 (b) has been fixed at 60 years,
-although Government still reserve the right to order compulsory retirement
of an employee not considered fit for retention at the age of 55 years; and.

{b} whether Governgnent propose to lay down = suitable procedure, under
which cases of all employees are reviewed sufficiently in advance of their
reaching the age of 55 vears before they are finally allowed to continue beyond
that age? )

The Honourable Sardar Vallabhbhaj Patel: (a) Under Fundamental Rule
56, the age of compulsory retirement of ministerial Government servants is
#5 years or 60 years, unccording as ther entered service on and after, or before,
the 1st April, 1038, i

(b The instruetions veerntly issued. and a copy of which T lay on the table
of the Tlause. are adequate for this purpose.
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STATEMENT
No. 26/6/48-Ests,
GOVERNMENT OF INDIA
MINISRTRY CF HOME AFFAIRS

New Delhi, the %th December, 1948,
. OFFICE MEMORANDUM

Busskct :—Retention of ministerial Government servants after attaining the age of 55 years.

Consequent on the issue of this Ministry's’ Office Memorandom No. 26/6/48-Ests., dated
the Bth September, 1948, on the above subject, doubts have been expressed in certain
quarters a8 to the correct position in regard to the age of retirement of ministerial Govern-
ment servants governed by F. R. 56(b)(i). The position is therefore clarified in the following
paragraphs. '

2. A ministerial Government servant who is governed by F. R. 56(b)(i) is ordinarily
entitled to be retained in service till the age of 60 provided he continues to be efficient
and physically fit for service. He is not to be regarded as ‘superannoated’ until he reaches
the age of 60, nor is his retention up to that age to be regarded as a case of ‘‘extension of
service””. If it is desired to retire such a ministerial Government servant between the
ages of 55 and 60 years, the requirements of section 240(3) of the Government of India Act
must be complied with, whatever the reasons for which it is desired so to retire him.

3. It would not, however, be inconsistent with the above position to prescribe a periodicak
review of the cases of all such officers between the ages of 556 and 60 to emsure that their
efficienty has not deteriorated so as to render their further retention in service as contrary
to the public interest. On the contrary, such a review is now more than ever necessary
and it 15 suggested should be ducted regwlarly, at 1 intervals, action being taken
without delay to retire officers, after following the requisite procedurs, where the review
discloses this to be necessary.

. C. B. GULATI,
Under Secretary to the Goverament of India.

Uriox oF CocHIN AND TRAVANCORE STATES

*931. Sbrimati Dakshayani Velayudhan: Will the Honourable Minister of
States be pleased to state whether the representatives of Cochin and Travan-
core npproached Government for the formation of a union of the two states
and if so, with what result?

The Honourable Sardar Vallabhbhai Patel: No representative of these
States haz approached Government for the integration of the two States.

ARRESTS IN OONNECTION WITH AgRALI CONFERENCE

*932. Shri Deshbandhu Gupta: Will. the Honourable Minister of Home
Affairs be pleased to state:

(8) the total number of persons arrested in connection with the conference
which some Akalis wanted to. Lold in Delhi in spite of Government's ban;

(b) whether it is a fact that some Akali leaders had given an assurance that
no Akali conference would be held in Delhi; - ., - . .

(c) whether.it is fact that instructions were issued .by Msst.er Tara Singh
and some other Akali leaders to Akali Jathas in different places in United
Provinces and East Punjab to reach Delhi;

(d) whether it is a fact that a number of Akalis found in the different parts

of East Punjab and the United Provinces did reach Delhi on the 19th
February, 1949; ‘.

_ () whether it is a fact that an Akali Dal conference was held on the 20th
February, 1949 in Gurdwara Rakabganj, Delbi which passed a resolution calling

upon the Sikhs all over India to observe the 2nd of March, 1949 us a day of
protest against the arrest of Master Tara Singh; .
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(f) what action Government have taken against the organisers of the said
conference ; and .

(g) whether it is a fact that some people holding responsible offices in the
East Punjab Government were actively helping the organisers of the Akali Dal
Conference and if 8o, what action Government have taken or propose to take
against them ?

The Homourable Sardar Vallabhbhai Patel: (a) 46.°

(b) to (e). Yes.

(£} Suitable legal action is being taken against them.

(2) Governinent have no information.

PayMENT OF CASH CERTIFICATES TRANSFEREED FROM WESTERN PAKISTAN

=933, Shri R. K. Bidhva: (a) Will the Honourable Minister of Fiuance be
pleased to state whether payment of cash certificates transferred from West
Pakistan to India after 31st March, 1948 has been withheld?

(b) If so. what are the reasons therefor?

(c) Was this question raised in the recent Delhi or Karachi Inter-Dominion
‘Conference? -

(d) If not, how are the holders likely to receive payment of such certificates ?

The Honourable Dr. John Matthai: (a) No, Sir. Transfers of these certi-
ficates were allowed upto the 30th June, 1948 and there is no question of
-stopping the payment of the certificates so transferred.

(b) The arrangement at the time of partition was that transfers of Cash
Certificites will be allowed upto 81st March 1948 and this was extended by
the Directors General, Posts and Telegraphs of the two Dominions upto the
80th September 1948, but as no agreement could be reached with the Pakis-
fan Government regarding the financial adjustments for transfers after the
'81st March 1948, further transfers were stopped with effect from the 1st July,
1948.

(e} Yes.

(d) Does not arise.

ExroroeMENT 0F HoUuse RENT CONTROL ACT IN CANTONMENTS

__ *984. Shri Damoder Swarup Seth: (a) Will the Honourable Minister of
Defence be pleased to state the names of the Cantonment aress in the United
Provincea in which the House Rent Control Act is in force?

(b) Do Government propose to enforce the Rent Control Act in the Canton-
ment areas where it is not in force at present? '

The Honourable Sardar Baldev Singh: (a) and (b). There is some doubt
88 to whether the United Provinces (Temporary) Control of Rent and Eviction
Act u'PPil'es to Cantonments in that provines. The question is under urgent
-examination.

TrANSFER OF PEXSIONS FROM PAKISTAN
_ ¥985. Qiéni Gurmukh Singh Musafir: Will the Honourable Minister of
Finance be pleased to state:
() the number of pensioners who have come to India from Pakistan during
the disturbances of 1947: ~
(b) the number of such persons who have ool thei ensions troug
from P T a wir peusions transferred
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(¢) what facilities the Government of India provided 6 such persons in
geltiug their pensions transferred; and

(d) what steps Government propose to take to expedite the transfer of
such pensions as have not been trunsferred so far?

The Honourable Dr. John Matthai: The question will be .answered by the

Honourable Minister in charge of Relief and Rehabilitation on the appropriate
date.

RAFGSAL OF INFORMATION BY VICE-CHancRiLOR oOF DErEl Unrversity Re
CERTAIN IRREGULARITIFS OF EXECUTIVE COMMITTEE .

*936. Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Edu-
-cation be pleased to state whether several members of the Court of the Univer-
sity elected thereto by the Constituent Assembly (Lgislative) jointly addressed
the Vice-Chancellor and asked for informaiion in regard to the alleged
irregularities committed in connection with the meeting of the Ixecutive
‘Committee held on the 25th November, but the Vice-Chancellor has not
{furnished the information and has also declined to have any further correspon-
dence with th&m in regard to the matter?

(b) If so, what action do Government propose to take in the matter?

The Honourable Shri Satyanarayan Sinha (Minister of State): (a) I am
informed by the Vice-Chancellor that he received the letter to which reference
has been made in the question and that he has answered it fully, but declined
fo enter into further correspondence on the subject mentioned therein, as
thsy wers outside his responsibility.

(b) Does not arise,

ASSENT TO AN AMENDMENT TO THE STATUTE OoF DErHT UNIVERSITY

*937. Shri Deshbandhu Gupta: Will the Honourable Minister of Education
be plessed to state:

(a) whether it is a fact that the Court of the University of Delhi in their
meeting held in May 1948 passed a certain amendment to an existing statute
relating to ‘‘Recognised teachers of the University’’ and submitted the same
to the Government of India for their assent; )

(b) whether it is a fact that the University were informed by the antlz
of Education that the amendment was ulira vires of sections 28(h) and 2(h)
of the existing Act of the University;

(c) whether it is a fact that in & recent subsequent communication, this
decision has been superseded and that the assent of the Government of India

has been accorded to the amendment to the Statute passed by the Court
and if so, why; and

(d) whether the assent of the Governmet of India has been accorded with
the concurrence of their legal advisers?

The Honourable Shri Satyanarayan Sinha (Minister of State): (a) Yes, Sir.
(b) Yes, Sir.

(c) Yes, Sir. The Government of India revised its previous opinion on =
reconsideration of the matter,

(d) Yes, Sir,

UNSTARRED QUESTIONS AXND ANSWERS

PRESERVATION OF Moamugnrs AND ARCHAEOLOGICAL, ExcAVATIONS

3. Shri Laks.hminarayt_m Sahu: (a) Will the Honourable Minister of Edu-
cation be pleased to state how much money has been spent in each province
for preservation of monuments during the years 1947-48 apd 1948-497
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Ab) lluw much money has been spent in each province for archaeological
excavations, and where were those excavations made ?

(c) Has the aftention of Government been drawn to the necessity of a
good access to the temple of Konerak by an all weather road from Bhubaneswar
to Konerak (Orissa)?

. The Honourdble Shri Satyanarayan Sinha (Minister of State): (a) and
(b). Two Statements giving the necessary information are placed on the table
of the House, .

(¢) This is the concern of the Provincial Government and the Government

of India ‘will draw their attention to this.

STATEMENT I

Expenditure incurred by the Department of Archaology on the repairs ughkeep and main-
temxce of ancient monuments during 194748, 104849 :

Expenditure’ during Expendi-
- ture
1947.48 during
Cirole ————  Ttal 1948-49
———— on
Province Pre-Par-  Poat actual
tition  Partition works

(1) Northern Circle, Agra.
U.P

Gombray Girele . P . 75,300  2,28,500 3,03,800  3,27,900
‘2) enira. wrcle, Painag .’

Bihar and part of Orissa . B 14,900 43,800 58,700 57,800
(3) Eastern Circle, Caloutta.

Beng:l, Assam and part of Orissa . 7,600 35,200 42,800 45,800
%) Scmth-éaaum Circle, Vizagapatam,

Purta of C.P., Mudras & Orissa e 39,700 39,700 88,500
(6) Southern Circle, Madras.

Madras . . . . 19,500 59,100 78,000 70,600

(8) Western Circle, Poona. .
Bombay . . . . . 21,700 60,500 82,200 1,75,600
{7) Delhi Circle, New Delhi. .
Delhi, Ajmer- Merwara und East Punjab . 94,400 1,59,500 2,53,900 2,23,100

Total . B . 2,33,{00  6,26,300 8,659,700 9,89,800

BTATEMENT II )
Ezxpenditure incurred by the Dew;ﬁ?;&ffldfdw;‘?w for Emvaﬁoa works during

1947-48 1048400 ¥

Re. Ra,

Exocavations during March-May, 1947 50,000 Excavations during April-Tune; 50,000
at the siteg of Brahmagiri and Chaa- 1948 at the site of Simpa]guh
dravalli in the Northern part of near Bhubaneshwsr in Orissa,
Mysore State. :

Total . 50,000 @ Total . . 50,000
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INSTITUTIONS EXEMPTED FEOM INOOME-TAX

74. Shri Upendranath Barman: (a) Will the Honourable Minister of Finance
be pleased to state what institutions up till now have been exempted from
income-tax under section 15B of the Income-tax Act?

(b) Have Government extended th® exemption in case of donations %o
schools recognised by provincial governments?

(e} If the answer to part (b) above be in the affirmative, what are the
categories of such scheols ?

The Honourable Dr. Jchn Matthai: (a) The honoursble ®uember’s
attention is drawn to the various notifications commencing with the notification
dated 21st October 1948 published in the Gazette of India dated 28rd October
1948 containing a detailed list of the instifutions which have been recognised
for the purposes of Section 15B.

(b) and (c). Bchools have generally been deliberately excluded. Certain
general principles have been followed in recognising institutions for the purpose
of secticn 15B. These include:

(i) The institutions should at least be of provincial importance and not
merely of local importance. .

(ii) The number of approved institutions should be kept as low as possible,
#s administratively the grant of abatement after proper scrutiny of it would
involve considerable work on the already over-burdened staff, )

. The reason why schools have been generally excluded is that they do not
comply with the conditions mentioned above.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monduy, '}th March, 19049

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

‘ QUESTIONS AND ANSWERS
(See Part I)

11-45 A. M, PAPERS LAID ON THE TABLE
" ParTitioN PROCEEDINGE
The Honourable Sardar Vallabhbhai Patel (Minster of Home Affairs and
the States)e Sir, 1 beg to lay on the table* a copy of the Puartition Proceedings,
Volumes I to T1I, .

CODE OF CRIMINAL PROCEDULRE (AMENDMENT) BILL
The Honourable Sardar Vallabhabhai Patel (Minister of Home Affairs and
the States): Sir, I beg to move for leave to introduce a Bill further to amend
the Code of Criminal Procedure, 1898.
Mr. Speaker: The question is:

** That leave be granted to introduce a Bill further to amend the Code of C:fminal Proue-
dure, 1896,

The motion was adopted. )
The Honoursble Bardar Vallabhbhai Patel: Sir, 1 introduce the Bill,

-

INDIAN WIRELESS TELEGRAPHY (AMENDMENT) BILL
Shri Khurshed Lal (Deputy Minister of Communications): Sir, I beg to muve
for leave to introduce a Bill further to amend the Indian Wireless Telegrapl;s
Act, 1983, ’
@ Mr. Speaker: The question is:
Aot ';3‘?;& leave be granted to introduce a Bill further to amend the Indian Wireleas TelegrapLy
ct, "

The motion was adopted.
Shri Khurshed Lal: Sir, I introduce the Bill.

THE GENERAL BUDGET-LIST OF DEMANDS
° SECOND STAGE
Mr. Speaker: The House will now discuss the Demands for Grants in res.
pect of General Budget. I understand that a time table showing the dates on
which the Demands for Grants in respect of the various Ministries will be taken
up has aready been circulated to honourable Members. Today, the House will
take up the Demands for Grante in respect of Defence.

* Not printed in the day s debate, Copy placed in ths Labrery of tLe Eouse.—(Ed of 1)
(1169 )
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[Mr. Speaker]

As regards time [imit for speeches the usual practice has been to fix a time
limit of 15 minutes for all speakers including Movers of the Cut Motions if
any and 20 minutes or more for the honourable Ministers replying.

1f it is desired by the House that a large number of members should be
allowed to speak, cach honourable Meinber wishing to spesk will strictly con-
fine himself to very relevant remarks, avoid repetitious and close his remarks
within ten minutes, 1 trust thig suits honourable Members.

1 place before the House the various Demands for Grants in  respect of
Defence.

DEMAND No, 28—MiINiSTRY OF DEFENCE
Mr. Speaker: Motion is:

‘" That & sum not excoeding Rs. 35,82,000 be granted to the Govcrnor General to defray
the ch rgas which will come in course of payment during tho year ending the 31st day of March,
1950, in respect of ‘Ministry of Defence'."

DeManp No. 76.—DrrFexce Servicks, EFFECTIVE-ARMY

Mr. Speaker: Motion is:

‘** That & sum not nxcecding Ra. 1,32,64,38,000 be granted to the Govcrnor General to defray
the charges which will como in courss of payment during the year ending the 31st day of March
1950, in rospect of ‘ Defonno Borvices, Effcctive-Army’."

Demanp No. 77.—DEerence Bervices, ErrecTive-RovaL INDiaN Navy
Mr. Speaker: Motion is:
'* That & sum nnt oxceeding Ras. 8,64,17,000 be granted to the Governor Gencral to defray

the charges which will coma in course of paymont during the Ycar cnding ihe 31st day of March,
1930, in raspect of *Dof.mce Bervices, Effective.Royal Indian Navy'." :

Demanp No. 78.—Derence Bervices, ErrecTive-Reyar Ixpiay A Force
Mr. Speaker: Motion is:

‘* That & s not exceeding Rs. 13,69,41,000 be granted to the Governor General to defray
the dharges which will come in course of payment during the ycar onding the 31st day of March
1950, in respect of *D xfence Services, Effective-Royal Indian Air Force'.’

Demanp No. T9--Derrnce ServicEs, NoN-BFFEcTIVE CHARGES

Mr. Speaker: Motion is:

““Tast a 1am a5t exedoding R 13,41,31,000 b grantad to the Governor Genaral to defray
the charges which will come in course of paymont during the year ending the 31st day of March,
1950, in rospect Lf *J>fence Bervicos, Non-gffective charges”."’ ‘

Demanp No. 108.—DereNce (APITAL OuTLAY 3

Mr. Speaker: Motion is: .

** That & sum not exc~eding Ra. 3,20,00,000 be granted to the Governor General to dofray
the chargas whichwill coms in courso of paymont during tho year endingthe 31stday of Marah,
1960, in ragpeet of *D>fnea Capital Qutiay®."” : o

The Honourable Sardar Baldev Bingh (Minster of Defence): Sir, last year,
during the debate on Defence Expenditure; [ expressed the hope that it might

be possible to present the Defence Budget to the House separately in the same
manner as the Railway Budget. The proposal hus since been examined from
all aspects and it has been found that it is not possible to do so as ours is only
» spending depurtment and has no revenue. 1 am sorry to have given an im-
pression to the House which it hus not been possible to carry out. The pro-
posal was in fact contrary to the practice in other countries. .

In the stutement of the activities of the Defence Ministry whiclh has been
cireulated, the honourab’® Members have a brief account of what we are doing.
I would, with your permission, like to place some more details in order to help
the members to have a clearer picture. _ -

Our Armed Forees have made history since the 15th of August, 1947, We
know all that fell to our lot immediately before and following the attainment of
freedoin. During those months of grim trials, till very recently, it was the
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Armed Forces on whom fell the heaviest responsibilities of all manner and types
and it was their loyal and patriotic work, labour and devotion to duty which
haes meant so much to so many of us over such a short pariod of time.

The full $ale of how the Armed forces were placed at the time
of partition cannot be told just yet. You remember we had begun-
taok?ing the problen of peace time strength and nationalisation of Armed
Forces, almost immediately after we assumed office in Beptember 1946. A
Committec was appointed to study the nationa'isation problem under the Chair-
manship of Shri N, Gopalaswami Ayyangar now my colleague. The Report
was completed by the end of 1947. Before that, however, the British Cubinet
Migsion had arrived and it soon became clear that the country would have to
be divided. After the 15th of August, 1947, it was no more the question just of
nationalisation; we were now also to divide the Armed Forces as a necessary
consequence of the division of India. The problem was indeed grave. There
wege, on the one hand, widespread disturbances and on the other a process of
* rapid break-up of the Central and Regimental organisations almost all along
the line. On Independence Day, as the Statement in your hands shows, we
had at Headquarters but a mere skeleton staff of some 150 officers and 567 other
ranks, both civil and military. Hlsewhere, some units ceased to be, others
were broken up and disabled for effective functioning. Such, very roughly,
‘was the condition of the Army. Nevertheless the situation whs faced boldly

and without demur.,

And, what we have since been uble to do, is for the country to see. Lakhs
«of uprooted men, women and children, driven out of their homes were tended,
led and.brought away. Battles have been fought and wen. Side by side, the\
problem of reorganisation was not ignored and that process too went steadily
.on. How it has sll been done is indeed n marvel. Of more than 8,000 British
-officers in the Army before the 15th of August 1947, we have less than 200 to-
day—and almost al: of them in technical or advisory jobs. Executive com-
mand and control is now entirely in the hands of Indians. Many Indiun officers
had to be promoted far beyond their service and experience but on the whole
-they lwve worked extremely well. 1In this week of reorganisation and integra-
tion, we were given valuable help and guidance by Genera! Sir Roy Bucher,
the late Commander-in-Chief and other British officers and the process of natio. °
nalisation was completed when on the 15th January last, for the first time in
the histoly of modern times, an Indian, General Cariappa was appointed Com-
munder-in-Chief of our Army.

The Ylouse will be glad to lmow that he has made a good start. The pro-
cess of nationalization of the Indiun Air Force needs a little elucidation.
This service as such was already almost completely Ifdian, our young men
having taken to the air from its start as if-naturally. The problem now
in hand is one of expansion and development. Today, except the Cemmander-
in-Chief und less than a dozen R.A.F. officers on Joan, the entire Force is
manned by Indians. On the technical side we have only 14 British civilian
technicians in various installations. ) )

In the Navy which ix in its infancy, the process of nationaization, as the
statement shows, must necessarily be slow. Ag in the case of the ‘Air Force,
but to a lurger extent, we will nced foreign assistunce in our Navy for yet some
time to come. 1 am glod to bhe ahle to say that our Air Marshal of the Air
Force and the Vice-Admirai of the Navy huve been doing u magnificent job
In assisting us with their rich expericnee and knowledge. Their interest and
-enthusiasm are of the greatest value to the Indlun officers and men of these
services, '
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During the year, in spite of our other commitments end preoccupations we
have taken steps towards the organization and development of both the Terri-
torial Army and the Nationa! Cadet Corps. The statement before you gives
Fetails of what has been done so far. 1 hope the honourable Members will agree
that within the limitations to which we are bound, the progress js by no means
meagre. Reeruitment in the Territorial Force will begin early in the new finan-
cial year. As for the Cadet Corps, it has also gone into stride in most of the
Provinces and States. The response of our young men in universities and col-
leges has been very encouraging and we are slready planning to add to the
number of units for which we originally plunned.

A word about the facilitics for higher and intensive training which we are
providing for our armed forces will interest the House. Such training is the
basis of an efficient Force. Until we attained freedomn, we were dependent in
this sphere almost wholly on the facililties available in the United Kingdom.
This could not continue. In Free Indin wWe must have our own institutions for
every type of training for our officers both in the technical spheres and in the
ancillary services,as well as in the higher field of scientific research and military
strategy. The field of work is formidable but as such training is the basis of
an efficient Force, we have given first preference to the building up of these
institutions in all the threc Services. It is my hope that within a few years
we shall have in our own country facilities for every kind of higher training of

high standurd. Reference to some of these new institutions has been given
in the statement. Among these the most inportant are the proposed new
National Academny, the School of Military Engineering, the Armed Forces.
Medical College, the Defence Science Organization and the proposed Air Force
and Naval Technical Schools. #Ve cannot go ahead as fast as we would wish,

as our effort is to luy secure foundations and our speed is limited by our
Tesourees.

ol

My narrative of such institutions will be incomplete without a mention of
our Ordnance Factories, It is in these factories that we produce our munitions
of war and other equipment, such as small arms. TFortunately, some develop-
ment had already teken place in this direction. What, we possess of these fac-
tories therefore is a national asset of considerable importance. But here again
we do not have all we need: nor is our technical stuff sufficiently Advanced,
perticularly in the higher grades. Therefore, during these last few months we
have attempted to provide training to selected Indian technicians to enable them
to assume more responsible positions. Ordinance Factories by themselves how..
11 NooXN ever ere small comfurt, hcwever well-equipped or efficient]ly run.
00 ‘To meake them funotion at their best we must find the necessary
material, raw or processed within the country itself. In the past we depended
for these on the United Kingdom. We are grateful for all the help we
received and continue to receive from them, but we do need to develop our
industrial potential on as 'wide a basis as possible. Basic industries
have to be entablished; slecl and other metals of requisite standardas
must be produced within Indis.  The steel plant to which my colleague,.
the honourable the Finance Minister referred o in his Budget Bpeech
will take some years to operate. But we have to go steadily ahead and until
our own requirements have been completed, we must of necessity gepend on-
imports to meet our requirements. And remember also, along with the deve-
ivpment of industries, our own nationals must require technical knowledge and:
specialization of a high order, so that we may not have to depend on outside
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assistance for long. All this will take time. Meanwhile we have to meet our
present needs. These are being met in the existing Osdnatice Factories or from
foreign countries. Here I will again ‘emphasize that with the first-class man-
power we have and an Armed Force which the world recognises as one of the
finest in war, we must also find equipment.and armour of the highest standard
for in the sum totel of any appraisement of a fighting force, it is the armour,
the equipment, the supplies that count as much as the fighting quailties of its
men. The Government is conseious of the imperative nded to make our Armed
Focees seif-sufficient and will take action to that end.

An important factor that we have to bear in mind while planning our new
Ordnance Factories is that in time of peace they can be utilised for manu-
facturing civil requirements without in any way eflecting adversely the pro-
duction of Ordnance Stores and other Armed Forces' equipment. All this is
an ambitious programme and it involves huge sums of money. Much of it,
85 honourablee Members will appreciate is inescapable. Some perhaps
could ho avuvided. This has been done as we are not unmindful of the
strain of this heavy expenditure on the economy of our country. The avoidable
expenditure has been cut down wherever possible without however risking our
supreme objective, namely, the security” of our country.

In an earlier part of my speech I said that on assuming office we had actual-
ly began planning a return to the peace-time strength. This was as far back
as 1948. Indeed, the process .of demobilization had by August 1947 already
gone forward to a very large extent but soon after for rensons already referred
to, we were compelled to call a halt, and indeed had somewhat to strengthen
our forces. Increased expenditure was inevitable and here I would like to give
in brief some of the reasons which caused this toll of money.

Firstly, there was the campaign in Kashmir and the police action in Hydera-
bad. The police action lasted only a few days, it is true.. But we coyld not
take chances and much ‘work had to be done and an organization had to be
built up on land and in the air so a8 to ensure o speedy decision. Indeed, the
reason why this police action ended so quickly and with so little loss of life
and property was that in spite of our other commitments, we were able to aon-
centrate on it-a scheme of combined operations which worked with clock-like
precision. But in terms of money the cost of this police action was heavy.

Secondly, we had to borrow forces from the States and this has added to
the expenditure. -

Thirdly, we had to borrow a contingent of Gurkha troops from Nepal to meet
the needs of our internal security. e House knows well the important role
that the subjects of Nepal have played in the Indian Army in the past. Gurkha
units still form a part of our land forces and will continue to do so in the future.
Our re'ations with the Government of Nepal have been most cordial and I am
grateful to His Highness the Maharaja for having helped us with these contin-
gent of droops at the time of our need. -

Its cost of course had to be borne by us.

Fourth: there had to be increased provisioning of armour, equipment and
stores. This item alone is responsible for a large increase in the expenditure.

Fifth: as a result of the division, a very substantial part of the permanent
accommodation of she Army har been Jost to us in the Frontier and the West
Punjab. We have had to make improvisations, and new accommodation will
cost a good deal of money. ' '
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Sixth: the rise in prices all wlong the line has contributed in no small
measure to the increase in our expenditure. We have tried to do our best to
eoonomise; but have often found ourselves against a dead wall!

Finally, 1 am sure the House will appreciate that the increase in expenditure
is inevitable with an increase in the strength of the Forces, The strength of ,
the Forees had to be increased comsiderably. Unfortunately, for obvious rea-
sons, I am not in a position to disclose this strength.

All this has made the bill of expenditure formidable. The main difficulty,
as I have explained, has been that ever since our Independence, the csll on
our Forces has increased for reasons beyond our control. I would however like
to assure the House that we are ready to take up the schemes of further improve-
ment whenever practicable and reduction in expenditure as soon as normal con-
ditions arc in sight, because it is obvious that in normal times our expenditure
on the Armed Porces must bear a much lower ratio than at present to the re-
sources of our country. (omparisons may be odious. But a logk at the fol-
Jowing facts may be worthwhile without of course in any way suggesting that
thereby we justify our own expenditufe. The revenue estimate of the Govern-
ment of India for 1949-50 including the net contributions to the general re-
venues from the 1" <t and Telegraphs and Railway is Rs. 322-98 crores and the
corresponding estimute of our neighbour’s i.e., the Government of Pakistan is
Rs. 86.668 crores. The estiinates of net Defence ¥ixpenditure (met from revenue)
of the two Governments for the vear 1949-51) are Rs, 157.88 crores and Rs. 43.62
crores respectively. The percentages of Defence Expenditure compared with
the total revenues of the two Governments thus come to:

Government of India 48.7 per cent.

» .
Government of Pakistan 65.4
I need suv no more.

Some of the honourable Members referred to the new Scales of pay and how
this has hit our officers particularly the younger ones. The new scale of pay
was fixed after careful consideration by a committee which had representatives
from the three services.* In view, however, of the high prevailing prices some
eoncessions have ualready been given. They are:

(a) Abatement of ‘“War Exoess’’ i.e., the difference between the emolu-
ments drawn under the old pay code and those admissible under the new pay
code, in nine instead of six half yearly instalments;

(b) grant of free accommodation and allied services for the officer himself
when he is posted to a station in which he cannot be provided with family
accommodation ;

(c) special priority for accommodation at the ports to the families of Naval
officers who are “¢crving in afloat establishments;

(d) reimbursement within certain limits of excess chatges for furniture hired
privately with the approval of the ME.S.;

(e) o fresh outfit allowance after every seven years of commissioned servige;

(f) Qualification pay for officers of the rank of Commander, Lieut.-Colonel,
‘Wing Commander and below who possess cr acquire special qualifications which
may be useful to the services; '

(g) an entertainment allowance to senior officers holding certain selected
command appointments such as independent command of sub areas or Aress,
Groups, ete.;
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(h) A flying bounty to certain categories of officers of the RIAF after com-
pletion of a minimuin number of fiying hours in service aircrafts;

(i) Bervice officers, ratings and other Ranks of the three Services are to be
eligible to join the Postal Life Insurance Fund, from which they were previously
excluded, on payment-of the normal rates of premia payable by civilian govern-
ment servants. The extra premia over the normal rates chargeable from such
pernonnel on account of special riske of services will be met from the Defence
Bervices Jstimates ;

(j) Forty per cent of the seats of the Schools in Lovedale and Sanawar have
been. reserved for children of officers and men in' the Armed Forces, The ques-
tion of giving scholarship to deserving students is under consideration.

I would like to assure the House that the Government has the interests of
all their otficers and men at heart and would try their best to minimise the
difficulties and hardships within the basic principles laid down by the Pay Com-
mttee and the lLmited resources of the country.

One feature of some of onr new activities, I would like to mention is the
organisation we have set up to look after the rehabilitation of the displaced mem-
bers of the family of our soldiern. A very farge number of such families were
among the lukhs of people who lost their homes in Pakistan. Their plight was
a source of great anxiety to our men in service and affected their morale. The
problem was serious. We therefore established a rehabilitation wing of our own
under the command of a senior officer well qualified for the job. The relief
since this wing was started is considerable.

Now, sir, | have done with my explanation of the expenditure said of the
Defence Ministry’s activities. Unfortunately, the Ministry is one that has no in-
come to its credit 8o far at leass as money credit is concerned. ‘But money is not
all in the suwn total of life of & nation as it certainly is not in the cuse of an
individusl. We have other things of which we can justly take credit. Last year it
was my privilege to relute to you how after literally an overnight decision, our
army aided by our Air Force had been rushed to the assistance of the people of
Kashmir und how in sp.te of almost impossible conditions of communications,
terrain and weather, we rleared the beoutiful vailey of marauding bands of footers
who had entered Kashmir from across the borders. Since then, as the House
knows, and pgrticularly after the arrival in India of the United Nations Kashmir
Commission, it could no longer be denied that in addition td tr'besmen and othern,
the regular forces of Pakistan were also operating on a very large scale on every
front wherever our troops were detailed. Dut now there is a lull on that front.
A cease fire has been ugreed to and ordered. 1 will not therefore say more for
we long with all our hearts not on’y that the present cease fire may give way
to n truce but that circumstunces may lead to a final so'ution of the problem
we are confronted with in that part of our territorv. We sincerely hope for and
desire peace in Kashmir and with our sister Dominiop of Pakistan. This how-
ever does not prevent me from hearing witness to the inagnificent manner in
which our Army and our airmen fulfilled the miseion assigned to themi. They
had a tradition to keep, a tradition of valour, grit.and resolute will in action. In
my judgment they heve surpassed thig tradition. They have literally broken
all records. Fighting in Kashmir was a novel experience particulurly for our
youthful officers holding Cornmand Ranks. T feel proud when I say that almost
eversone of them, Officess and Men slike, bas proved true to the trust placed in
them by their Commanders. Rarely, even in the lost Greut World War, was
warfare conducted in such terrain and weather conditions as our Forces had to
face hegw. They carried heavy armour on altitudes as high as 16,000 feet and
more and on roads so called, sometimes improvised within the space of a few
hours. Our enginecrs and sappers cleared jungles and hills and built roads und
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bridges in all mannee of conditions often under, heavy enemy fire, in places where
no armies had ever ventured before. Thev faced unheard of difficulties, beat
time, and then they beat the enemy wherewer they could find him. The cam-
paign will make an epic in the annals of the deeds of our Forces.

The part played by the Air Force was equally praiseworthy., The young
pilots and Ground Officers and Men carried out duties that bear comparison with
the most arduous and complicated tasks known in the history of aeria] warfare.
Their ewploits, particularly the daring landings they made at high altitudes, in
narrow river-beds unknown to them, except for 4 spot on maps, and on short
shell ridden strips under gun-fire—both during day and night —were some of the
deeds of which they and we ali will ever be nroud. All this was accomplished
by our young pilots without much experience or any help by outsiders or
foreigners.

We have lost vnluable lives—Brigadier Usman, Col. Rai and many other
Officers und Men—valiant, noble and true sons of India. Their memory is for
ever enshrined in the hearts of their brothers-in-arms as in ours. I am sure the
House will join me in paying homage to them. .

Before I close my remarks I would like to say a word about the part played
by the State Forces. 'They have fought side by side with our tfoops and every-
where have shown courage and comradesh.p of a high order. It is our plan to
see that State Forces are trained and equipped on the same standards as our
own Army. We are aiming at uniforinity—purticulurly as the States are being
reorientated and realigned and cast into new and bigger units.

And fina'ly, I would, by your leave, Sir, like to express here in the House
our sentiments of joy and pride that our Armed Forces have proved true and
loyal to their Government, their people and their country. They have kept out
of pelitics: caste or creed barriers have not influenced them. T have not the
least doubt that these Forces will continue to serve our Motherland loyally,
magnificently and. faithfully at all times.

8hri R, K. Sidhva (C.P. and Berar: Genersal): Sir, I pay my high tributes
and complments to the men of the army, navy and air force and their officers
for the able, courageous and marvellous performances that they have made
after the attainment of freedom. They have, as the honourable Minister has
just now stated in his speech, prcved their ability by their actions in the minia-
ture war that took p'ace in Kashmir. From nll quarters encomiums have been
paid to our men and officers. So magnificent was the planning by our
* Generals and Commanders of the police action in Hyderabad that it concluded
within four days and it has been appreciated from every quarter. 1 remember
in 1940 from the adjoining House of this House—I mean in the Council of
Btate—the British Commander-n-Chief, while on the subject of Indianisation
of the army ofcers, stating that Todia has not got the ability and the caliber
to produce that type of officers who could command the army aud their men.
How false this opinion was has been proved beyond any doubt within such
a short periol of our attaining independence by our officers.

When independence was achieved we had nearly 300 British officers and
the honourahle Minister has stated that vluring 1948 the number gradually
oame down to 357 and in the pamphlet that he has cirtulated to the House he
says on the 31st March, that is 28 days hence, there will be only 190 British
technicians for the purposes of the army. It is a gratifying result. Thou
the people of India had never any doubta in the matter the Britishérs who
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wanted to keep their hold here and keep an army of occupation were always
sceptical and doubtful about the efficiency of our officers, This they have
amply proved, as I stated just now and as every word of the statement of the
henournble Minister points out. in tht miniature war which was played in
Kashmir under extraordinary circtustaunces.

Having said that I do feel that our men in the army, navy and air force
shou’sl be sufficiently paid and should be given all conveniences and comforts.
I shall not today touch the strength of the army, navy or air force, mor do I
wuant to disouss their emoluments But T would certainly like to point out to the
salaries and allowances that liuve been fixed for them, to which he mude a
reference, and I would like to state that the revised salary is certainly liberal.
{(Mr. Frank Anthony: ‘Question’). Well, I will show to you. If you turn to page
89 of the Defence Budget, the second lieutenant gets Rs. 850, the lieutenant
Rs. 400 to 450, the Captain Rs. 450 to 700, the Major Rs. 700 to 1,050, the Lit.
Ool. Rs, 1,100 to 1,400, the Colone] Rs. 1,450 to 1,550, the Brigadier ‘Rs. 1,600
to 1,800, the Major-General Rs. 2,250, the Lieut. General Rs. 2,750 and
the General Re. 8,000. That is not all. If you see page 88 they are entitled
to several allowances varying from the small officers to the big officers from
Rs. 47 to 700 per month. These are the allowances—Parachute pay Rs. 45,
Dearness :llowance Rs. 40 to 150, Compensatorv and Local Allowance admi-
sible in Bombay and Caloutta Rs. 50 to 100, Specialist pay Rs. 75, then free
accommodmtion, furniture free, lights and fans free, and conservancy free.
Then fresh outfit allowance and uniform upkeep allowance Rs. 120. Officers
of the rank of Lieut.-Colonel and below get Rs. 75 or Rs. 50 according to the
speciul technical and staff qualifcatione they possess. Then there is enter-
tainment allowance. - Of course that goes to the Brigadier only. But haviug
worked it out, it comes to on an average Rs. 500. Therefore, I do feel that
while T up}l).'reciate what has been stated by the honourable the Defence Minister,
I de not thinic there will be any justification for a grouse on the part of the
officers for whom we bave great vegard and whom we want to see that they
are sulliciently weli-paid.

. Having said that, I would certainly like to mention the items under ‘Stores’
to which the honourable Minister has referred. He stated that there should
be no consideration of money but we should bear in mind the efficient Army,
Navy and Air Force which we possess. In principle T accept that but it does
not mean that we should overlook the extraordinary expenditure that is
being incurred on stores. I shall give you some figures which are startling as
compared to the salaries and allowaness. The total expenditure is Rs. 157-87
crores. Pay and sallowances of all sorts to the Army conie to
Rs. 5448 crores, to the Navy Rs, 8,21 crores and to the Air Force
4.5 crores, making a total of Rs. 61.74 crores. Coming to Btores, Transport-
ation, Purchase of Stores, Miscellaneous Items, Maintenance of Buildings. all
these come to Rs. 93.13 crores—it is 1/8rd higher than the salary of the staff,
Under this heading of ‘Stores’, the Armv consumes Rs. 78.12 crores, the Navy
Rs. 5.40 crores and the Air Force Rs. 9.81 crores, giving o total of Rs..93.18 .
crores. | Rs. 93:18 crores ns against Rs. 61.74 crores for salary ! Non-effectiv:
which includes rewards nnd pensions comes to Rs. 18-44 crores—I have no
quarre! with that because that is pensions and rewards.

Now, what are these stores and what are these misceﬂaneo;a iterns? Has
the honourable Minister given any attention on this matter to see that there
is no leakage? Was this not raised in the House Iast year and was not an
aseurance given by him that he will closely go into the matter and see that
economies are effected? Bir, on the contrary I find the expenses have increased
and I fail to understand it. I want an explanation on this point. Of course
I do not agree with some of the criticisms that took place during the General
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Discuesion that the Army is heavily paid and that we have inourred much
more: expenditure than what we were spending during the pre-freedom period.

But my friends forget that we have to maintain two borders; dur-

ing the British regime we had only one bordér but now all the four corners,

North, South, Kast and West, have to be maintained. 8ir, 1 was

one of those who used to criticise the Mil'tary Budget from the time when -
it was Rs, 20 crores till it rase to Rs. 42 orores. Pre-war it was something

like Rs. 49 crores and we were 'criticising it. Today we have to pay Rs. 157

crores—]1 do not 1ind that because the circumstances are such. I assoviate

myself with what bas been stated, but at the same time 1 do not want any

depdartmental leakage. In the name of an efficient Army we should see that

we look to phese discrepancies from time to time.

Ag I ssid above, what ure these stores? If vou refer to page 82 there are
no details against it, Right up to page 81 there are some details provided but
from page 32 there are no details. Against page 82 for an item Rs. 13.18
crores there are no details, the page is blank. Then page 34, total Rs. 30
crores, the explanatory note is left blank. Tage 36, Iis. 1.72, explanatory note
blunk. Page 38, Rs. 8.29 crores, explanation. Page 40, Rs. 12.81 crores,
explunation—blank, These ure stores; I am mentioning stores, not salaries—
remember I am not touching that question at all. Page 42, up to page 48,
Rs. 9 crores, explanation blank. (An honourable Member: ‘These are
receipts’) Some of these are receipts, 1 am sorry. Barring that ull is blank. If,
you see page 84, purchase of storer for R.I.A.8.C and 1.A.0.C. etc.. the ‘ctal
amount is Rs. 80-85 crores. There are some detaile given, although the ex-
planatory note is blank. ‘Provision’ itse't comes to Rs. 16.92 crorer, And
what is this provision? Fruits, vegetubles, fish, meat, eggs, fowl, ice cte.—
fuel, charcoal, coal 4nd firewood are separate, petrol is separate. Rs. 17 crores
in the wmount on fruits and other items. Now, how are the tenders invited ?
They are invited in various Commands for three month and six monthly periods.
The items mentioned there are so many thousands of bananas, so many thou-
sands of guavus, so many lbs. of grapes and so on and so forth. The interesting
feature nbout ths tender is that about ten or twelve items of these fruits—
oranges, melons, ete.—are mentioned and the quantities and prices are shown
against each item. The officer, whosoever he may be, who receives the tender
draws the whole total, that is to say, if the banana is quoted at Rs. 4 & hundred
and the oranges at Rs. 2, the total of the whole is divided by that item and
cons.ders the 'owest tender and the order places. That is all right, but what
hnppens? When the order is placed, the highest item of banana is placed with-
out any consideration as to whether the remaining quantity is supplied or not.
I would like the honouraple Minister to go into this question. If he calls for
the Contraller of Military Accounts and sees the bills he will come to realise

that the quantities which are mentioned in the tender and agreed to by the
contractor have not been- supplied.

The articles which were supposed to have been supplied according-to the
order have not been supplied und this leads to considerable leakage. He must
therefore pay attention also to the actual delivery. I know of ice. Ice is ten-
dered by otherethan factory owners. The merchaifts tender. There are in
each city n limmited number of factories. I know of instances where an anna
per b, was the rate of ice. The tender was accepted at 9 pies. You can very
well understand that although the production of ice is very cheap, but the

quantity given was so much less that between the price the other loss was
reaped,

Then there is another item of Rs. 2 crores, miscellaneous, about which no
details have been given. A separate Budget has been given to us; we are very
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glad that this new innovation has heen introduced, but the House is entitled
to have all this information about this rupees two crores and other such so
called secret items. '

Mr. Speaker: The honoursble Member has already exhausted his fifteen
minutes.

Shri B. K. Sidhva: I would not take much time. Sir, 1 will finish in two
or three minutes, with your permission.

Then there is employment of labour. The Railway Ministry has done away
with the employment of labour through middle-men. They are employing
directly through their headmen. There 18 a good deal of leakage in this and
this forms a very large part. 8o it should be done away with.

I will now refer to the Cantonments. There are fifty three of them in the
whole of India and they are governed by the municipalisation of Cantoment
Boards. Despite that, we know that before 1926 there was nothing like & Canton-
ment Office or Director General in the Government of India. Now we have
ong Director of Military Cantonments and Lands, three Deputy Directors, three
Assistant Deputy Directors and nine Military Estate Officers and the other
patuphernalia in the Department. Ndw, when the Cantonment Boards are
alreudy in existence for purpose of maintenance of lands under the municipal
local-self government acte, I do not see the necessity for continuing such a
larg: force in the Becretariat. I would suggest to him to consider this point.
I roisel this matter and suggested the appointment of a committee. 1 am
thankful to honourable Minister that he has appointed a commitiee and at the:
request of this House all the Ministers of the provinefal governments who were
here at the instance of the Minister for Health attended. They unequivocally
said that the Cantonment areas should be revised and I agp glad the Minister
has taken some action. But one point T would like to know from him. He
has appointed two official committees and a genmeral committee. I want to
kno'v whether the general committee will have the power to investigate details
or merely to examine the reports of the two officinl committees. This is not
clear, If this is not done, the object of this committee will be frustrated.

With these words, I once ngain puy iy compliments. 1 hope that the
honourable Minister will look into the miscellaneous and store charges
which form a major portion of his Budget, not minor but major, compar-
sd with the saluries and allownnces of officers.

qfvea a;q«mwﬁt:_—mﬁumn qTEw, I« ¥ qg ware wav g fn
Y I B FAT qg & T4 AT 7 5w W g fror A e ane,
a7 BN 1T A A w77 grow o, gAard Anit * few axg § getat
T AHAT $F T AR 2T H A KW W@ AT AW K WE
@ A faeTange & § a9d@t aTw & AR gRE NAW §
Fafae fevm fafret aga w @ v & fog qaroeare zar g o

gt g NS w1 gaR 2 w7 @4 (Sea Coast)-§ MY aTw &
ZAIR 3 FT HTARCAT & | XFAT AYT YEF § W) gAS FR & TAEAT § )
T ATy guTd aefeen § fe A a® @ & forow wuw gE
M3 IR gyt e fesfar Y oy, T wd g E @ 9
N wo g Tt G M IA WA & fey ft gAaR W W aveq wr
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HE I®AT AT & | W gea F Av @ § amz AW el {
fada ¥ 7 grer M o T T 7Y 1R3¢ To F T Fg @ NET
ogt # @I g Al & Fgr ar AT wfasyamn @& @ fF e gAR
qTY THT §SF A &L | AR AW HTA WL R R AR A9
1 qu1 farE & a@ifE o1q QW ¥ qIg g BT FT or @wd 1

Y 1’ve 3o ¥ faat snfedmw dfazar ff saat N grom fw
T TN A7 qg R FH @I AT FLfagragrar) S HAGA A
W 2q & a1 ag 7 foar @t I & wfEgal € #1 owg a@
N A F7 qifeqa gar Y ST I A wOR 45| fggEE
N 3 fagd cErAEgT fgm & srg A o R agd 7 gEg
T BT @Y offam & qRTE T AT /3 BN AR g
H HqrTE A AR qeT AT B AL FIHW FIA 977 | 3T gardh
G 7 I AT gHW INR O qur ww FifrETd & fear e gfaT
F Foar am A foan )

TEE 9T A ATHT QU FTARTA GFATST IJAHT T H HAL
N AR F 4T AR AAMG F A™T FH  FIAT 97 | qJgAY
FrRNH AT g 5 gmd Aol F o ag § FronT AR IR
F 17 foqr § Sawr & @@ g A aww @ fafeer @iga &1 &<
T4 BN ® q9 FafaEl A AT IO E) g FAEA 7
AR gAR fagrfl & N FraEw g gfes FW ® a®
framd & 3§98 gR 3w, AT AW FT [T FAT QAT | TIA0 A AGY,
gaTe faqrfgal 7 9% g 62 FATE TS qFTE T FFFL HTAT ATH A9

Cfear) gamr & A gw faqrfgal & 9 fF e ® @ A
g & fou 7@ & IT® A9 FAATIGE W gEE fEw A wwie
® aifet &1 fro I o foar | e st Y gt o5 wEwET
ft Ta T & I ARAl F FAH @I U X AAT T MEAT
F1 fFar s it off & IATE@I N T T T A= w0 fEF
FIGNT W FAGT F IET AT ATE qHWT AT AT A W ag |
IR AT gEE R § N IR fgem faar SRR AOR € T &
sl & S ® @l WY oita foram T ww @ w0 am ard A
ST frar | g7 ga DA & oy gw aTER a9k fag A AN qAIEAR
7
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dffro® & @ @igs H qE aqrar § A qw f{an
AR & AT FF AL gar | fedw fewrdaz £r Safer FAE F
FraT #Y gfgga § F9 W9 d@q & fouvd wag war ar 7 agi
&L ¢ fredl ' S #Y dar ) oot WA A §4 qsHy ag §
gET A IaF Arafagl & N 99N 9 FE S AA qgT § @A™ B
@t e faer 999 fad @l aeie, @l TRT ok St
SES FT GIWIA § ag 9 gAH! aTgL & AT 9¥AT § AT g% 2
FT Hg ATHAT 984T £ | 43 374 997 f5 s gEd faam awmw T
# yrar § X g A & 7 ATAT AV #5T gW JIAT fgErw & Awd
&1 A aww warm faer, st S s faer, el fesea w1 faaam
ame § qafFenat & gAd agy & WETAr E QAT AT gAEY
TR F graw T frer @ 2w aw gew & fewrwd Agf w7 g
1 R gH frftad AoF § o341 93 @ QAT T €@ gW AqA
Y 9T AGE dFA |

T A7 & fogag &0 g fo guwl g7 @9 A9l 7 9 @
WA qarT FIAT Aifgn | e fou fedw feadde A1 aga s &
g & FA1 Afgg | Ifew aw fem N Fiftw G @ § a@
Fifr N A nfga @ 7 gEA & I @ E) A & qgew gEe
AT § gAELT FIT FTJM & qI ATHA gHHY A fawar Qv
gATK AT 9% UF 917 @ AT § 98 98 fF g0 okl § Aeal A9
e & A=< 39 a%g #1 weefeai qami sl fAs asT gw Huar
TN FT T GIATT T FTHH | TAHA FT FTAT a0 AT [EE & FTAT
aifed fe gw gT T & &v% awrawe (Self-Sufficient) gy oy | /i
o § Ag arar R g aoe & AT oy FATH VAT feqr @
g faad @ ¢ FA% ¢o &1@ &1 AW faoTaq A s § awr
M1 3 0T 0 o7, BfFq v a8 g & fou x¢ fasws
e § I ¥ 9gan § 5w v & fou fam fedw fafredt wnr
Saa1 I faar s | R & ¥ faurfed o s A g1 gAR W
Famw N F A & fow AT & w0 § qg ImE B AT e
# JAM F qTgw F oFrE g § fows afkd § A7 e w gfeme
ammglmmﬁzﬁmﬂﬁmﬁvﬁt{ & yufea
fferg v afegd | gk &w & fan@ g & fedt faordy &
T AR
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[ 9fex sz 2@ WA )

JfeT ogi v AL wT gA™ g W A IgA W@ E ) AW
aft § fr agfo fewen fafrey age 7 gk gt d & &
ZO® 92X 34 § 6 it 7@ A7 feqrddz &1 Dar@TigamT g @
21 9fFAF qq@ & o FEAT AR IR & AW AT FEAT ATEAT
 fif ¥® &1 A1 A7 9 & OFA, TER AT S F e I q9Ted |
3T o8 wer Arfgen wifgear 9@ @ g1 AW FF A9 ATEEET
TEATEAT HIT UF FAW CEATEIA, fI77 a9 &9 g0 0% T8 TATF &
2, fadk 7@ Az & | AR AN vo AfATAR oo Ifrax arfferad
v T Ad fear qar g1 319 IR qEie Afd, fyad s
TR AN N fgwra gl @ IR g @ T AW qng fE
ox Gar feadds o AT AIMIT g N wmd F 1 Sfew
IREH I AT AW & N ¥ @ A ghar @ aga e
frrs snom AR Egw B & | T | N S gfawdd & wifsw
g 9T o g gfaare @ € 7 gfaare aga g €9 & | rafed @
2o TAAFT B £F WEF FH 5 e famd qg gz s
FTH AT 43 T | §9 O (age) & Fra A7 ghgmmiAi wr 1w & 1 @@ O
F g A FT & 5 gw awd fawmr @ w0 F | o@ waifus oo (atomic
age) ® IUAT § | T8 I AT TEHS & JHAT 781 & | 9 § &g
dRA H aw g emar g @ & oow @ 7 faw o2 gfaad &
G daar §- a2 gfaa gw A TN € | A UF TEws &Rd 0
g\ Sfer & oo Far wngar § e ag ondr st s S w1 gAmr A
¢ raw 91 N T TNAT § TOA R A AT A GRA T A AN
£ MTATATH § | AT FAwg, Ao (Sole) Favery, & qavorg, faw
¥ aTF & AT AN AES & fr ag ] & atg @ T w3 | e
FAF FCAT AGATE 6 N @ OFw aigg 1T § gAR FTAT @@
Y & 9% WET UF OAF g | Nl a% T 9T WS WEE T g
Sfer & xaw! faeme ared #F 7€ @ifs § araar  fs w79
w7 R § AEFTWE | A AW g@T i 9% P g e
3\ 7z wa &y g AR (Afed €} oo fawrad ww 1 Sfea F
gg od U ARATE fF AT TEF ST AT & 72T AT arfemrT
F¥| ¥ € 97 THY AT A AG 2 F%AT |
" ogg & qf9 9 8R Wgg IMAGATE | A 3 4% AORT T4
feite & § 9z WX A P AR AGATT 39 377 gE T f5 F @k
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a7 fer w3 @ dRd7 ®) 2@ AR AAe dW R e A
AR FoFd 747 IT TAT A 4% G AQ T4 F I7€ IAA famw
9T F AT & A AT FCN AMEAT § | TF am@ AN F FA 0
e f g ag & fr tw f § #F qy § fv 37, AAw A
qraf gefad s, TP AA-® weferz w@ & aw gure  fedew
fafirez arga § AT 9 79 Hafeaz £7 §1 qW @F A LA
8 5 fedw fafrex arge @ 9 91 frgga =0 a@ & §Q
i | Ifew AN srF & ag qafm & i s§ owAe R R A
AN Frdy & I TF AFIT AFIT fEm A N @ A wrEw
# 3FAF afFr @1 AR A 3T AT A wnfEr R @ oA
Farer gAarfas g oA guad gar frwmw fafrex aza fad
IR el M I TEeg § AN IAF TEI® AN @
A qF Iq FIA H SURT qqIAG - /BT | F faw @ q@ e
FW I0 FA5F R A Ag ATET FTHFT T | ST g w1 @
g & g 7 i g O e AN e F qu o afegr @ Ak
A srEAY g AN & 9 | gy ag fewew fafret qrga & araga £
Y ad N X AF A WgA g A I £ fw AT @
faae & qur § 5 EdAfge s faw ares gow fred faawat
g7 g¥¢ & QFT qrE fHgr a1 SEHY qIw qacag ar & a1 @
g afFa:
“_:gcruitment will start in the course of the year 1949,
¥ ooz § o7 e f& & @ Qnfme st Y axe @w
T 97 qaswg fiww fafvezt ags «1 feetar avgar g1 arw
TF @ 49 FAT & 1 &F T MEARZ F Q9 FEH H gN
dax &1 9@ as fF gidem &1 oA § oam faaal drd § ew
wfar wifs ga amd & & e &1 awer ot a7 ad g
g fa & %@ gWTE 9TF 2ET & A EH ETT AT AR E |
I9 g7 & w0 g¥ dar war &1 Sfea srsfmed gad®t ad
W e fggEna Ad @ AFAr A ozEEr eI faw ow )
g M g gz & f& E0fae srof zEad s S §
fraeg@s mar a1 F@i FE T WD wroh Az A § 0 S
I FT g WA AT AT ¥ G F HA WA H @ifas HFC
WY # FIT FT T § W 7T F@ Y g7 feaeyer |
% qIE ¢ 9 F @1 @) asdr g1 § SwAaa g faegde
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UF BT A qeF § A1 Jgi #7 FEwww AT § | Sfew F svgar
g ff v ddaifae ww M fyaar q@rid vawm & v Ed wx
FT IR | ag SARIAT NG UF q@ § 999 MW A9 TS §
s TaE | 38 qE) 5 faw @ e et 1 g Edafas
B 2, THH AT o STG qF FA T w7 44 | (188 A%
R AR few fafret a7 wwrar 91 f6 999 sre & warfaw
T 1@ F V(@S B &7 FHAT T IH 0 A 4 TF FT
N J17 | 98 FgSEr @ 491 fe gEd g 4 FOT TN w7 @A
QT F o wEm & afed | § d@d gu 99 39 EdRfEe
T F aged a9 @ @« F F FT W U FEST IS qF |

. TS AW H qg A9 ST AZAT g R g AN g9 gAI B
§ fear mar g sud Aafrew freeT fawar agg 4 g9 919 wTR
sAE AT N EfFgA e P e g @ @ diF & fw
foad avmd s mwfas o & § o Jasag fafeed &g &Y
axh feomr J@ar § 1 0w TR Co S o FTE@S gAT § AR
fr@dfaam (Miscellaneous item) & ¥ &F ¥ FAT ¢y
ar@ we gArv &1 faar gem § Ak TE @d # fedow zaw A faq
gi € | gw a8 gwad § Ff§T § f& amar ag &@F garfas gam
ar AEY | I AT &1 AT ART & A Fe9 & o & fF
T ¥ AT A 3@ §F | a1 TN ograr fedewm A9 Y gw @ g
§ Zxree AT dHz (secret) fedem wamar 7@ =wgar | fF swrwy
ag IO W W1 gHEWA & Ag%ar § f& feaw O o § AT
foqg a@g s™ &d &1 @ AN & fsdw weww @ § W%
%z qifgeAd T W F FW F FH Jg @1 ATEW AT A1fed
fs fag a9 Y g TE FI W § IGHT g GWw W @& a1 WY
H O ATV A § @ @ & AT AG |

A% FOTAT A HITH qAIAG €@  ATH fEoT  WTEar g+
F7 rowa A UF SO W@, TeE Ig WEHES FRO & I9 9T
#ff7 IH T F1 IOET AN T ATAG g3 | I A= W& R
# foR goo T F ToRT &1 JWH Qoo wT® Ixfaww faw
gifes &7 g%y §| SfeT aafeeaedf & =gt faw vo s¥R &1 &
WMoy €7 fag o® § oo =T & Aomgw P, Iwfae
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oqdTA & fod, gad fad wo @¥A WA & A1 7 Uw T W
Frfime Foom § | Y gart 3 F 93§ IFd qard w1 10 g 37 NN
T AT AT QIS FT w1 g 2 F frwe qomEA #Y IeA
g, %™ qrgae (technical porsonnel) #Y 7&v7 § | § ag 7 ATAaT
6 ol feiv A 0 &1 AT TR qew F el QoAAA
& @ F1H GEA dar fruwd &1 v OFr gred § QR ER@ A AN
AT @ (run)F7q) FY, forast a1 @ arai N faas s s
AITHT T B, A Qoo FTF T F:rv‘s'u g T # T auw
FHAT| g T A Y %Ay 5 gaw A T F U FE o
A fae | gafed & amar § f5 w9 3E aw qaoag

TF Mg §F qo@ fwEg § @R X a9 FIAT Agar § A
ag ag & fF wow N fiopede sfeed § 979 TR A AF v
fr ag gfomi & fope aff 5@ o9 ov % g w99 sy oA
-?rﬁq%mmfzt Teaifrag wiftms WI & &1 & gAar
£ fF ag oF w7 witwe W &1 A TA-witge @ &1 T8 §
AT e gx gEw @ §T faam g mgwﬁmﬁrmm
% arn:rfem‘tasa‘-l"t T FAE I BT H, FIER F IR,

T AN gw fwY aar g awq | z@fed & 727 P Q9 A FIAT ATLAT
Z v gfeal # g agax aoF Qa1 Ifgd | @ FTOR FIET &
TF 1T AT FgAT AgaT g qW o faw avg swfal § eawm
g S99 UH aueor g €\ g W ® dqiT A g
99 3% 90 I &wdw w7 #F qafar ard gfvar @ dwfat
T &, A qF AT 97 €S F JIA FIAT F FIAH TG H4,
& 0% * e § AE IR, wq aF o7 gHfHEE
I FRAD F7 HF @ 7 TH, 7 1 9g Daefai E FEE
feeem & A 7 Frifaae see e &, 19 a3E § 19 9 Sala)
T TAAN FT G%F § | PRAT & FAAQ) 457 § 6 ogw fedr -
F W q@ ¥ fggw A & & 157 o1 f5 ;A qder awa §
& < e ag At (job) N WA & faear § AR dwdy N FW
yoft § w1 ag e s § @ Aght v g1 ofew g
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& T GgT TWHT qOCH qT@q OG1q A X %7 | gafed §
A7 § a7 w0 f& I FAE TAGT IW AT @F FQ &, AGH
aEy W9 qEHAT FW § J9 U, AMA F@ | I ag @@ |
w9 9gi 7% 5 oAH afEw &1 aoow § T@ 0% ¥ AT Afgd
AT & F JRA TFAAW FL |

W3 A AF FE M, agad T ) OGN W gEr § W
§ ZO FT AT FFT AG T OAT ATgar | & wadr fagrmm § few
qafra 90 FIW@T §, AR FHIL S IFS & G F 9 A
M T KA & ¥/ A AT AW A FA FE g, IAF (97
w& qIredfas ardeg g @ AT wgrewm A Fgi 9 qwds @
T 4, ¥E @ 7 AR g fkar @ fr ow gAs @asy fas
ST, 99 9% ¥A@RN fF oW 4z WA RN &9 @AY @AW 1
AIA AI9F IIFT A=S A@ § A & faar &, 77 @@ § AR
e & Y og uF Aww zgw At SR dgTgm ifge w7 fRav
g fre® qie & greteniy mar 49r, AR #F darfF qrEy e
facge am-FgAe 41 AT TF AR S BT & F= AAZ 4T,
g 9@ a7 & ¥4 &TQr AT A IAHT T 91, ¥ IOHr =y
e F&€ IaAr A § 1 AT f&m q Az Arary Iavew FAgedr g
fr o1z fggeam & ot fameed & omaR @ frar g @ @
fafraeda & #1w fear § ag & fedm ot Rag fafaeedy | B2
fafresdt & FOw Fd7 o Rawat & 7@ @ T @ e
M fedeq fafred & 983 gmo am X a<w &g foar ok Rar
farr f& amae fergmm & ot it S argdrarea arar s
BT FT THEST gL INY KW F TA g€ JAR & | AT Iqwr @
§ AT 30 WEE 8 |

(English trans'ation of the above apeech)-&o"/

Pandit Thakur Das Bhargava (Eagt Punjab: Geperal) :%Jhe‘n 1 think that,
when on 15th August the British left and our country sttrined freedom,
what was the?:qnd.itiou of bher army, air force and navy. 8o for the wanner
in which our Army fating gres$ odds uﬁheld;thc bpoour of our coz?tr and ex-

t

alted her prestige, I, on my own behalf as/well as on the behalf o House

without any hesitation highly congratulate the bhonGurable the Defence Minis-_

ter for this.

Our sen-coast extends to/five thousand miles and forms the frontier of our
country on two sides. Such a vast country is to be/defended against invasious.
"Po our greatest rajsfcrtune when the British quitted India then for such a vast
ocountry they did/nct leave behind any bajtleship, and there was no air force
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even. The things that they bave left here, for/them @80 we have to look
towar rope. I think that perhaps the Romans even would not have left

3 BritainJiu such & coudition. In 1828 Dr. Moonje, speaking in thig very House
where I am standing /today, visualised all this and told the British not to treat
us in this mavuer., He usked them to expandfour air force, and nawvy for us
us he feured thut the British could quit and go back like the/Romans.

The couditiong of those ordnayce-factories that were present in 1U47, hagd

) also become deterioruted. Ther.y‘f; work had been stopped in thuse fuc-
toriecs. When the British decided to quit lndia they do not take al:‘{ care of
these factories and when partition took place the gondition deteriorbted atill
more. Two thirds of the military accommodations/meant for army, air foree
and navy went over to Pakistan and two thirds of India's forces fell to our/
share, and we had to lubour under great hardships. But our troops discharg-

) ed their duties, as we expected of them /*Rith great devotion and acquired a
name for themselves throughout the worid.

Eefore they could set to work they had/to discharge their duties in Kaslunir,
in Hyderabad angd in Junagarh. Everybody is well aware -of the fact as tg/how
our troop® discharged their duties in Kushmir and Hyderabad, and for thjs T,
on behalf of the House, congratulate/the Honourable Minister and the all

. personne), ofh: Indisn army. By the deeds of bravery done by our com-

" manders find troops after attaining independence the prestige and honour cf
this House, of the whole country has been raised. Not/only this our :oldiers
made a name for themselves by fighting on mountains at a height ¢f 16,000
fee;z!Not only this, our soldiers. who had gone to render help to the people
of mir, behaved towards them with/utmost gentiemanliness and thug they

won the s of the people of Kashmir. Upholding the very same ideals

that hadfbeen laid by our much respected Mahetma Gundhi, oup troops con-
ducted operationg in Kashmir and raised the hanour of the/ fullowers of

Mahatmua Gandhi to an exalted height. They took the people of Kashmir as

their brothers und like brothersh/shared with them their rations also. By such

deeds they won the hearts of the people of Kashmir and made¢/n name for this
country thruughout the world. For all these things we congratulate Sardar

Baldev Singh.

But when Iftury towards the other side then I fee] nothing except regret.
As a member of the Standing Committee for Defence/] had gone io Bombay
to see the naval bacer. There I saw the cruiser *‘Delhi’’. I made a thorough
inspection of “'Delhi’’ and when, 1 asked the officers working thereon they teld
me that they had t« import fromfforeign countries all the instruments, machine
torpedoss, radac and spare partd of the ship, and go have to look !owa%
countries. I asked them that if as much materials that are utilized here’ covld
not be got from foreignfcountries then can we defend ourselves? Then I got
an answer and 8 right answer of ocourse, that we will/unfortunately have to im-
port from foreign coyntries all the materiale reauired for the defencn of the
country. Jf we fail/to obtain these materialy from foreign countyiey. . then

! we cannot defend cur country. If we had to fight against some Phowerful
country then God forbidding we pan not defend ourselves.

Thus i, is ersential that we must manufacture these t.hings/i.n our country.
For this the Defence Department must work at top speed. ' But what ever
eﬂ'ort_s are being mede|in this direction thege efforta are going on very clowly
and indolently. The o countries of the world are ready/to pay lip svm-
Path,v ards us but we do not get war materinls. Then the only course that
is leftftr us is that we should, at the earliest possible set up such factories in
our country wherein we could gnanufacture a!l our war materials for the forcesg.:
This work should he done with such a speed and promptness that We may be.
come 83lf sufficient ir all these things. A provision of 15 crores has heen made
in this Pudgef and whjch includes the amoynt of 11 crores and 80 lacs as the
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value of the things imported from’ foreign countries leaving a balance of 3
.arores and 20 lacs; I cannot understand this, this amount is highly insufficient
for the needs of such a vast country. For this work whatever amount the De-
fence Ministry demands should be given to the Ministry. Our country does
ndt lack good soldiers. ur country does not lack intelligence. The thing that
we lack ace waterials and goods.. These are the days of scientific warfare ard
for this sake new types of weapons and arms are manufactured. Our Govern-
ment should make every possible efforts to manufacture these modern types of
arms in this country. The soldiers of our country are in no way inferior to
those of the other countries. As far as the question of scicnce is concerned we
are far backward. | am glad that the Honourable the Defence Minister has
given this 1eport to us. It is mentioned in the report that just 1ow tho re-
organisation of thiy Department is being done. Very respectfully 1 would
‘submit and with {ull emphasis at my command I like to submit that you should
do this work with top speed, proceed with this work as quickly as possible.
For the present the progress is very slow. Till now there are only three Indian
scientific advisers and onc Lnglish adviser. and they bave prepared for us all
the schemes for the re-organisation. The other 40 senior and 100 junior scien-
{ists have not yet been appointed. You must appgint them ab the carliest so .
‘that whatever restrictions might be in your way may be removed. I am pleas-
ed to learn that such a depaftment has been set up and some Vampire aero-
planes alse have come.  But if we were to dapce attendunce on these three
Vampices only then the world would advance far beyond us and we would be
left behind lagging. The countries that manufacture arms and the arms that
they give to us are generally old. Therefore the Government of our.counfry
should act in such & manner whereby this country by doing research work
herself, may make rapid progress. In this present age modern arms are want-
ad. In the present age it is our duty that we use our intelligence. This age
is the Atomic Age. This age is not of lathis and rifles. When T turn my
attention towards Ordnance factories, then in my country I see factories for
making smaller arms, wo do not manufacture heavier types of armaments.
We have here n nfle factory also. But I like to submit that this is pot an age
of lathis and rifles. You have no big factory either of the army or of the air
force or of the navy for the manufacture of heavy machines and arraaments.
If you wish your country to make sound progress then you must pay your sole
and undivided attention towards this only. Therefore I wish to submit that
the scheme of tle Board of Science. that has been placed before us, is merely
a scheme ouly. The scheme has not yet come into operation. But how does
it lie ip my mouth to make a compiaint about this when I see that whatever
you could do you are doing. As yet you have to fall back upon other countries.
I know all this and so how can I make a complaint. But I wish to submit
that you should give more acceleration to this work. I cannot lay any more
emphasis than this or. the point.

Now I wish to give five or six minor suggestions.  Whatever T cowd gather
on going through your report and whatever things I co6uld see when as s
member of the Standing Committee I went to Bombay and Caleutts to ins-
pect the {actories and naval bases there; T wish to submit somethiny tased
on these experiences. One thing that T wish to submit is that I have read in this
report that for the co-ordination of the air, naval and amy services there is the
Honournble the Defence Minister and he himself co-ordinates these services.
I have not the least doubt that the Honourable the Defence Minister raust be
doing this work most efficiently. But versy respectfully I beg to submit that
if for this co-ordination work an officer well conversant with the lechniques of
all the three kindg of forces is appointed and placed at the head of the
throe forces, and if he were to do this co-ordination work then It would
he far betber and expedient. Under these circumstances if the Honourable the
Defende Minister were fo pay atfontion towards tho genernl policy and ramain
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i the ol chsrge then he would be sble to tgsy more adtention to this
work, If only such work is placed in his charge then he would be able to do
more work. But this work must be entrusted to such a person who nust be
_ an expert in all the three brunches of the defence forces and all the persons in

charge of all, the three branches must be subordinate so the Honourable the
Defence Minister,

The second thing that I wish to submit is that I have read it this report
that though atténtion ig being pdid towards the Territorial Army, for wﬁich
we had passed an Act in September 1948, yet ‘‘recruitment will start in the
course of the year 1049"'. Very humbly I would like to submit the@al wish to
draw the atténtion of the Honourable the Defence Minister particularly tuwards
the Territorial Army. Today we ate ready to sanction an expenditure of 137
crores of rupées in thig estimate. Till the transition period lasté you mey epend
as much as you like because we know fthat the problem of Kashmir has not yet
béen settlad. Many evil spirits look towards us and who wish to swallow us
up. We have always to be ready for them. But ultimately India would not
be able to maintain such a big army and the only solution for this is that the
Territorial Army may take ita place. 4Quite recently I had gone to Switzerland.
There is no big 1egular army. But there within 24 hours every man and
woman can report for duty and enlist in-the army and so in Switzerland within
24 hours an army of several lukhs in this way can report for duty. I know that:
Switzerland is a smal’ country and there the conditions are qu'te different.
But I know the greater expansion you would give to the Territorial Army the
lesser the expenses you would have to ineur. This Territorial Army is in a
way the higgest guarantee of internal pcace. It may not be so that {he rtrength
of the Territorinl Army may be only 2-4 lakhs you should raise an army of
at Jeast 20 lakhs. On the last occasion our Honourable the Defence Minister
had stated that in his opinion a Territorial Force of 10 lukhs strength could be
raised if the age limit wus to be restricted to 20-25 years. It was stated that
this would entail an expenditure of 25 crores of rupces. T wonld submit that
taking the long term view in eonsideration. You ehould expand the Territo-
rial Army so that we may be able to take full advantage of this reduction in
expenditure

After this I like to submit thnt about the Budget. that has been present-
ed hefore us. Mr Sidhva has submitted some facts for vour kind considern-
tion and hns stated that there are certain. items in the Budget which we are
not competent enough to understand. I wish to draw your attention towards
military farms.  On this item Rs. 1,80,00,000 has spent, but under Miscella-
neous Items the total of expenditure is given as Rs. 4,82,79,000 and no details
of this expenditure are given.

We are quite unahle to understand whether this expenditure has justly
been made or not. 1f vou want to get the vote of the House then it is es-
.sential for the House thay it may he able to judge this thing. So it is neces-
sury to give more details. 1 do not want to ascertsin technical and  secret
details. But what hesitation can you have in informing us as to how manv
dairy farms are und in whut manner they function. By knowing the details
of these tiings no seeret informatiou would be disclosed. The House must ut
least know this that the Budget we are passing we are nnderstanding it or
not und are critically examining the same or not.

Tesides this 1 wish to draw your attention towards this side. At Calcutta
1 saw a school which was perhaps attached to the rifle factory. Tut 1 wus
highly pained to see that school. The school has accommodation sufficient
enough for admissior of 100 students. Therein 100 students can et te +hni-
cal training. But unfortunately, there are only 40 students. What is the
reason for this? 1. a school where accommodation be sufficient for 100
students for technical education only 40 bd getting training then this _ig B very
serious iype of criminal negligence. In our country the most important
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branch of education these days is the imparting of technical training. In
our country there is a need of technical education, and a need of technical
personnel.” I do not admit thap there is a shortage of food grains in our
country. If tbere be technical education in our country then sufficient food
grains can be grown here. Then in such circumstances I am not able to un-
derstand that such a school. which is run by the army, whose entire expendi-
ture is footed by the army, wherein scholarships also are given by the army,
cannot attract even 100 students for admission. It cannot be the case that
sufficient number of students mav not be found for admission to this school.
Therefore 1 weut you to pay more attention towards this.

1 wish to subimt one thing by the way of complaint. Your recruiting
officars, as far as it is in my knowledge, do not recruit Harijans till the time -
they do not disclose that they are members of those castes that are termed as
martial races. I know that now there is no differentiation of martial and non-
martial races, and you yourself have ended it. Instead of the old martial
races the deeds of glory done today by the Madrasis, who have been recruited
in army, while fighting at great heights and in snpow fall in Kashmir have end-
ad sll this differentiation for good. Yet still if this treatment is meted out to
Harijans then how can we appear before ®them with confidence. We have
passed that untouchability will not be allowed to exist. But if such treatment
is meted out to thé Harijans then what would we be able to say. Therefore
I respectfully like to submit that better treatment should be ineted out to
Harijans. ' B}

Sir, with your permission, I wish to submit one more point. "I am not satis-
fied with the present system of management in the factories. I am not prepar-
ed to accept that till you would not, establish those standards in your fuctorics,
acoording to which a.l the factories throughout the world run, till you would
not utilize them properly; you cannot set the economic management of the
factorics in order. These factories neither show daily costs nor commercial
costs. Then how can you manage these factories? The officers of the factory
say that they do not give such accounts to anybody. I asked them if they
could tell me whether the job work that they get from the railways, and the
factories ihat do the job. do it cheaply or dearly. But none of them could give
a satisfactory answer hereof. Therefore I would respectfully submit {hat you
spend crores of rupees of this country and provide many things [ike cloth,
machinas eto. . But all these things, as far as their working is concerned, should
be dons systematically. You must certainly organise them.

What I had to submit I have submitted. The bell has gone and I do not
want to take more time of the House. I once again congratulate yvou for vour
Kashmir record and for maintaining the two or three salient features of the
army. When the Round Table Conference was called and Mahatma went there to
participate in 1%, then Lord Shanky taunted him by saying that when you would
attain Swarajya then how would you maintain the entire army. Today you have
given an appropriate answer to that gibe. Your answer is the hest and has-
proved the Britisher's menta!l trouble. to be perfectly groundless. Last
vear [ imyself had gone to Knshmir and there T saw that vour army was
absolutely non communal and everybody in the army did his work in a manner
as befitted his obligation and duty. However much I praise the arnty it would
always falt short. Spontaneously my heart gives out that if any Ministrics have
done splendid work then only two Ministriés have done so and these are the De-
fence Ministry and the States Ministry. The States Ministry has solved the
problam of nenrly all the States and the Defence Ministry hag glorified our name
and prestige in the eyes of the world and has shown that the armies of Indepen-
dent India are always fully prepared and competent to combat any external
for:l}ea or internal squabbles and under its proteotion our country is verfectly safe
and secure,

The Avsembly then adjourned for-Lunch, till Half Past Two of the Clock. ‘
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The Assembly re-gsgambled after Lunch ot Half Past Two of the Clook, Mr.
8peaker (The Honourable Mr. (. V. Mavalankar) in the Chair.

Mr. Speaker: I presume the honourable Minister will require about half an
bour. That means we carry on the discussion up to 4-80. I will request
donourable Members to keep strictly within the time limit.

Kazi Syed Karimuddin (C P. and Berar: Muslim): I congratulate the Minis.
ter in charge of Defence for the reorganisation of the army in spite of the tre-
mendous difficultieg after the partition of this country. We really pay a tribute
to the Army for bringing refugees, for fighting the police actlon in Hyderabad
and our operutions in Kashmir, B

It has been referred to in the speech by the Mifister thay the procesa of
nationalizatior; is being completed. I lay very great emphasis on the poiut of
nationalisation of the Technicians in the Army and Navy. If all soldiers are
recruited from India and if the key posts of the technicians and experts go to
foreigners, I would say that there is no nationalisation at all. In the set up of
international politice today, Military being the most important department, [
would urge that there should be complete nationalisation as far as technicians
and scientists organisation is concerned. I would urge upon the Minister in
charge "that Bpeeﬁy steps should be taken for this and within at least two years,
if not mors, the entire bang of techni¢ians should be regruited from India.

Shri B. Das (Orissa: General): But, it takes a long time to traia them.

Kazi Syed Karimuddin: My next point is the expenditure o.. Defenco. I
entirely agree with these speakers who have said that looking %o the politics,
international and domestic, it is necessary to maintain the Army as we are
maintaining. Happily for me, I have got a ground of argument and discussion,
because the Minirter in charge of Defence compared the figures for Pakistan
and India. We find that the Defence expenditure js 157 crores in [ndia and
47 crores in Pukietan. If the Minister in charge quoted these figures to show
that there is a race for armaments and a justification for these armaments to be in-
creased, then, my submission is, that g stage Fas been reached when Pakistan and
the Government of India should examine and find out whether there is any conflict
for which such huge armies ought to be maintaimed. We have succeeded in our
police action in Hyderabad and now, about Kashmir, the matter is left to the
plebiscite. The Prime Minister of India and the Government of India have
declared not once, but on several occasions that they have no intention fo
adtack any other country, that they have no schemes of aggrandisement. It
would be maduess to suppose that Pakistan can invade India with our ro-
sources, with our military, and with our strength, as the Minister in charge hus
#aid. If there is no occasion for any conflict now, it is up to the Government
of Pakistan and the Government of India to reduce their armaments with a
view to have the internal economy of the country improved and with a view
to see that both countries enhance their reputation in the economic aud other
fields. The only method by which this race for armaments can come down is,
as I have suggested at the time of the general discussion, the signing of a nen-
"aggression pact. If it is a question of prestige as to who should approach, we
are having several inter-dominion conferences and if there is no viuse for any
conflict now, it passes my imagination why there should not be s non-aggres.
sion pact between the two countries, and why there should not be joint
defences, to the lasting good of both the countries. When there is no conflict
except the elections in Kashmir, my submission is thab this should be resorted
%o if the defence expenditure is to be brought down from 157 crores. About
¢he good intentions of the Government of Indis, if any proof is needed, the
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of is there that at n time when thers was undeclared war between India and.
akistan, the Government of India made a reference to the UNO about the
Kaghmir affair. That is proof of the good intention of the Government of India
that thay did not want to declare war against Pakistan. When such proofs are
forthcoming, when good intentions are there and both realise that there
should be amity and friendliness between the two countries, there is no reason
why such a pact should not be signed, and there is no reasan why joint defences
should dot. be created. . Both the countries have got to meet the menace of
chaos and ansrchy on both sidea, East and West. In view of this, and in view"
of the fact. that we should have an Asian bloc to fight out foreigners on our
soil, it is very neceseary that such & pact should be translated into action,

Skt B. Das: Who will beli the cat?
Xari Syed Karimuddin: That is the point,

One thing more, and I have done. I was very glad to hear when the
Minister in charge of Defence stated that with our Army in India, there was no
question of caste, creed and community. I wus very glad to know that com-
munal congiderations never weighed with our fighting forces either in Kashmir
or Hyderabad. We have alse found that the Muslims, particularly in the
Hyderabad action, were entirely witkk the Government of India. I would res-
pectfully submit that the recruitment of Muslims in recent years after August
1947 has been very negligible. 1f there are political reasons which are cogent,
they should be stated on the floor of the House. If you have 8heikh Abdulla
in Kashmir and a band of loyal Muslims, in the country, there is no reason why
Muslims should be excluded as s class from general recruitment to the Army
and Navy. Therefore iny submission is that there would be a fime in the country
when Muslims should fight shoulder to shoulder for the honour and prestige of
'this country and there is no reason why thev should be excluded from the
defence of this dountry when they regnrd themselves as naticnals of this country.
In the great war of 1914-18, the Muslims of India fought against Turkey. They
have fought against Arabia., Fven your troops have fought in Kashmir. There-
fore my submission is that exclusion of those people as a class, if at all it is
resorted to, is not correct. I say that there hag been a negligible recruitment of
Muslitns into the Indian army. Tf such is the case, this policy shoull be
reversed, and T would make an appeal to the Minister in charge not to allow
the Muslims of India to feel that they are humiliated or insu'ted on the ground
that they are not fit to he in the”army.

8hri 0. M, Poonacha (Coorg): At the outset 1 wholeheartedly associate myv-
self with the tributes paid by the honourable the Defence” Minister as well as
by all sections of this House to our Armed Forces. The previous speakers
agsociated themselves in a similar manner with the sentiments expressed by
the honourable Minister for the magnifinent services rendered by our Armed
Forees, both in the Knshmir campaign and also to what is now historiaally
known as the ‘‘Police Action” in Hyderzbad. From point of brevity T would
like to confine myself to a few things which have not been covered by the pre-
vious speakers. 1 do not intend to traverse the same points which have been
made out by the previous speakers. '

After having heard my honourable friend, Mr. Karimuddin, I felt that in
go far ns our diseussions relate to this Defende Budget, there is a sort of feel-
ing whic™ has given expréssion to some sort of misleading conelusions. T mean
to say thit certain references made here give a false impression that India is,
on a sort of ‘‘War Path’” (Kazi Syed Karimuddin: ‘I have never said that!’)
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or on a eort of ‘‘Amendment Race.”” No. I shall say, far far from it, India is
not at all on the path of what might be called by & few as an Armament Race,
because if you look into the Budget and scrutinise the figures, you will very
clearly find there that because of certain unavoidable circumstances which have
placed India in a very pitiable condition compelling factors have forced our
hande to develop certain things iu so fer as defence measure are councerned.
Mostly, they are of the nature of building scoommadation, providing equip-
ment, buying stores, and more than all these things, providing the winimum.
amount of training facilities for our Armed Forces. It has been said that on
account of the partition the set up of our Armed Forces suffered very much,
We lost pruetically two-thirds of our sccommodation establishments and we-
were just left with one-third of the’ housing accommodation in India, whereas.
two-thirds. of it went over to Pakistan. On the other hand, according to the:
divigsion of the Indian Army of the undivided India, we got two-thirds of it—
two-thirds of the personnel to be accommodated with this Jess than one-third:
of the housing accommodation. It is a problem by itself, and most of our ex-
pcnditure, if you would like to go into it in detail, would be.for housing the
armed personnel, the equipment, the stores and all manner of things, aud then:
above all these to afford the minimum amount of scientific training facilitiea
for our three Services, particularly the Navy and the Air Force. 'lIherasfore, it
has been a sort of unhappy reference in this particular matter and I rshould
like to clear ull doubts in the minds of every one here that so far as Tndia is
concerned there ir nbsolutely nothing like a ruce for Armament. Much more
than that, I ghould suy that this budget is not the one which arises out of a
Fear Complex. Wse do not see any signs of aggression from any side. On the
contrary we arc in very happy company as our neighbouring States und Gov-
ernments are so friendly with us that there is no possibility of any sort of
threat across our frontiers and we are quite surs about it. Therefore, there is
no point in India trying to resort to what might be called in the modern term
a Race for Armament. On the other hand, the standard of our defence forces
is 80 low as compared to the modern standards of armies, that it is nccessary
that we have gol to develon, and do research with a view to improve the
capacity as well as the constitution of our armed forces. That is an inevitable
thing. No nation can esecape that and in that line we are attempting to make
a very-slow humble and modest progress. I welcome this Budget fromn that

point of view
L]

If we could juet Jook into the figures of expenditure of the other nations, we
could just find that a country like Australin spends about twelve times more
on defence than what it used to spend before 1988-89. America toduy spends
ten times more than what she used to spend before 1988-89. The United
Kingdom and the U.8.8.R. in similar manner spend more than three times its
pre-war budget figures of 1988-80. Supposing if we compare our >wn, we will'
find that we have in no way exceeded these limits except for the compelling
reasons that we have been subjected to on account of the partition of India,

Next T come to the point of demobilisation. In the speech of the honour.
able Mini8ter for Finance, there was a mention that demobilisation would be
resorted to in a very progressive manner. I fér one fee] that this would be a
rather very unwise step to resort to at the moment. ] do not at all endorse
the idea of gemobilisation and in any case I do not think that the present
strength of the Indian Army or the Armed Forces of India is in any way out
of groportion to the requirements and considerations of our country. I would
like to suggest that hefore resorting to any plan for demobilisation our Gov-
ernment must firet think of absorbing all the forces of the Indian Btates and
then bring them under one unified Command, and after that review the whole
position and if we find that there is surplus of armed personnel, by a method
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of categorisation we can plan for a sort of demobilisation. Not until we have
integrated all the Armed I'orces of the different States in India should our
Government think of demobilisation.

Incidentally I would like to refer to another point also., While we have
got to integrate all the State forces in India ib is also necessary that we should
ook into the other side of the picture. I see in quite a number, of provinces
semi military units called the Gram Rakshak Dals or Home guards etc.,
‘which have been raised by the provinces. I do not agree with this idea. So
far us internal security is concerned I think the Police Force should be ade-
quate to meet the requirements of the provinces. Apart from that there should
not be anything like quasi or semi millitery units being raised in the provinces. On
the other-hand, the Government of India, particularly the Ministry of Defence
must go shead with vhe scheme of the Territorial Army and also the National
‘Cadet Corps so that they can build up a second line of defence and not allow
the provinces to develop their own organisations in a baphazard manner. I hope
‘the Defence Minister will take up this matter at a very high level and deal with
the provinces and see that there is uniformity brought ‘about in this respect,
‘because any kind of military organisation shounld be organised and constituted on
an all India footing. It cannot be on a purely provincial footing. Bo far as
provincial requirements are concerned the training and constitution of the police
force is sufficient and is more than enough.

I would now like to deal with the question of amenities to troops. In this
respect I would request the honourable Defence Mipister to pay sufficient atten-
tion to create more recreation centres for our Arme:f Personmel and thus gee that
more amenities are provided for our fighting forces. .

Bo far as the new Pay Code is concerned, Mr, Sidhva made out a point that
there is no hardship to the officers. I beg to differ from him. I should like to
tell him that so far as the lower rungs of the officer class are concerned they
have been hard hit by the new Pay Code. It is so full of anomalies, which re-
quire revision and they should be set right. '

Shri R. K. 8idhva: What are the anomalies? . -

Bhri 0. M. Poonacha: I have very little time to give the details and I have
-some other points to speak upon. So far as the pay scales are concerned ] think
they require careful examination and revision. As regards pension terms I was
happy to note that the honourable the Defence Minister in his statement referred
to this point and I hope that he will look into this question and sec that the terms
are revised and brought up to date.

Then T come to the Reservists who have a liability to be called for active
service whenever required. They are given a paltry sum of five rupees per
menth, On the facs of it this is very unjust and requires revision, because this
was fixed some twenty or thirty vears ago. This allowance must be sui.tably en-
hanced.

I come to the question of accomnmodation, particularly married accommoda-
‘tion for the rank and file. So far os the army is concerned they have hardly
about ten to fifteen per cent.” married accommmodation, whereas in the Navy and
Air Force it is completely ril. I wish sufficient attention is also paid to this
«question. The Armed Forces Accommodation Committee which was constitut.
ed by the Ministry of Defence sometiines ago submitted its report sometime in
1947, I wonder whether tha suggestions made by that Committee have been
taken into consideration. -
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There is the question of the compulsory age of retirement. In normal times
only Cadets were taken into the officer olass but during War time on account of
the demand they had to recruit personnel from higher age groups, so much so the
compulsory age restriction for retirement works very adversely on this class of
Officers who have been recruited from the higher age groups. This should be

examined and suitable rules must be framed to remove the hardships.

With these remarks, Sir, I resume my seat with the hope that the honour-.
able the Defence Minister will take these few suggestions of mine into

<onsideration.
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(Enagiish translation of the above speech)

Shri Mohan Lal Gautam (U.P.: General): I think there is sufficient force
in some of the objections which have just now been raised. When it is said
that our Defence Expenditure amounts to Rs. 157 crores and it constitutes 48
per cent. of our total Budget, then it is in reality a fact that this is a very huge
a'ucunt for this country to bear—a country poor, famished and naked. But
the question arises as to whether guch an expenditure is absolutely necessary
or not. Uptil the time of the British regime the Army had to perform two fun-
ctions vis. firstly to safeguard the country against any exierna] aggression and
secondly to maintain internal security. I feel that even after the attainment of
independence, conditions have not yet been restored here which may obviate
the necessity of maintaining an Army for internal security. But I hope and
alsc feel that our Government shall have to change its line of action and
abusdon the use of Army for preserving the internal security, and it should
make arrangements to employ its own Police Force both locally and in the Provin-
cex and thus the necessity of maintaining the Army for internal security may
rot be fe't any longer. But as long as this is not done and so long as we find
that there is a necessity of keeping an Army in Bengal and other Elues for the.
mgintenance of internal-security, then we shall have to see whether the Army
wkich we have is sufficient to meet our requirement or not. Today we see that
the Kashmir problem has been solved, but it can not be ‘anticipated whether
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jou will give fresh orders to the Army to fight or not. Neither we nor the
Government can visualize this at the morhent. But it would better if we can
reduge this expenditure and there is apparently not very much scope for eriti-
cism of the whole expenditure that is being incurred at present. I realize that
il our country can afford, we can spend far in excess of what we are doing ut
present but this all depends on our country’s finances. Perhaps
3 P.A people have no idea, just as my honourable friend Maulana Sahib has
gtuted, that while we got two-third of the army we got only one-third of the
accommodation. The condition of the buildings intended for the Armed Forces
is bad enough. We can say that our Land Forces are guite sufficient but so
far as our Naval and Air Forces are concerned, these are inadequate. Our
Naval Force existed in name only. Now perhaps its strength is being raised
gradually. You will perhaps be wonderstruck to .know that even if we stren-
ourly try for the next ten years, we cannot raise the strength of our Naval
Force to the extent it is possessed by a small country like New Zealand
which has got a population of 20 lakhs only. A country with a population of
twenty lakhs has got ot present a much stronger Navel Force than that owned
by us, and we will not be able to raise the strength of our Navy to that extent
even after the expiry of ten years, and spending crores of rupees. The same
is the case of our Air Forces. They have not any eguipment. The Navy
also lacks in equipment. We ecould get one Cruiser and that only after much
difficulty. We are shortly receiving three Destroyers. We do not know even
ag to what their type would be. I do not think if any country will like to part
away with its first-class equipment for our sake. I therefore, frel that we
'have still got to spend a lot. Even though after taking this as granted that this
is & huge expenditure, we shall have to keep in view that a far greater amount
'has got to be spent further. But when I say this, it does not mean that all
"possible economy is being effected in the present expenditure and nothing more
-can be done in the matter. I think the Honourable Minister and his Depart-
ment might be dcing something to lTaunch economy drive in every direction,
but still there existe an ample scope for doing this and exercising a strict vigi-
lance that no extravagant expenditure is incurred. To achieve this end, I
would propose the setting up of a Committee which should always watch that
.no money is spent extravaguntly.

Just as 1 have now stated, we have to raise a sufficient strength of our
‘Naval and Air Forces. Apart from this, I would like to say> that our existing
‘Ordnance Factories do manufacture tmall urms only but we hase not got any
such factory which is capable of manufacturing big arms. We shall have to
set up such a factcry. I would like to tell the Honourable Minister one or two
things in connection with Ordnance Factories, namely that n plan covering
a numnber of years should be formulated so that after the expiry of a specified
period you mny be able to set up a particular type of Ordnance Factory in this
¢ountry. I do not know whether all the Ordnance™ Factories ure located at
safe places or not. 1!f this is nob the case, you shall have to shift thess ulti-
mately from those places. You shall have to replace the worn-out machinery
in the existing Ordnance Factories. And above all, there should -be scme
sort of co-ordination in respect of 'Ordnance Factories. Such sort: of co ordi-
nation is lacking here and I would like to invite special attention of the Gov-
ernment towards this aspect. Both the Industry and Defence Depsrtments
oannot ‘be separated from each other. Only a few weeks ago a Cunferentce wns
convened by the Industry Depurtment, but no representative from the De-
fénce Department was invited to attend that. T think it is a great blunder that
no cu-ordination exists between the Defence and Industry Departments. We
-shall also bave to reorganise Ordnance Faotories in such & manner that these
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should manufacture ammunition in the time of war and after the cessation of
bostilities thess should be employed to produce such sarticles as might be made
available for the use of the general public. 80 long as this is nob done, the
result would be that the technicians which are employed during the war-time
will only manufacture a few articles, but as soon as the war is over, you will
be compelled to discharge them because they will not be able to manufacture
goods of public utility. The technicinns will go and seek employment else-
where. Next time if you want to re-employ them and run the factory to its
moximum capacity you will not be able to get them hack. Therefore, T think
it will not be advisable from the point of view of the Defence Department to
lose the techniciars after having trained them. Such a state of affairs should
be obvinted as far ne possible. But when you look towards this respect and
devise various wuys tu absorp the technicians and labourers, then this would
give rise to many other questions. TMhese are: it so appears that in the case
of labour the last Pay Commission have left over many anomalies. I have been
told that the Department have appointed one Mr. Sahni for this purpose.
But n period of fourteen months has elapsed and he has not as yet submitted
any report and it is also not known as to how he proposes to remove all those
anamolies.

Just like the Armed Forces, the housing problem has assumed a gigantio
form in the case of factory labour as well. 1t has been mentioned in the re-
port that it is well nigh impossible for the labour to get accommodation in
Calcutta. In case we do not provide them with accommodation, then I would
like to know as to how can t.Ea labour manage to live in Caloutta? For this
reason you shall have to organise the factories in such a manner so that the
labour may remam contented. This should not be the case that so long as
they do not tbreaten to go on strike, you should not listen to them. I feel
that this i3 & wrong course and if you continue to act in this manner, then I
cannot say as to what would be the consequences? )

Just like the Armed Forces, there is another serious problem which con-
fronts the labour end that is of the temporary personnel. There is quite a
large number of suck temporary personnel who ‘have put in ten to fifteen and
twenty years of service. You may just see that even after having rendered
such u long service, they are still temporary. They do not know as to when
thev might be discharged. They also do not know where to go in case of their
servics being terminated the next day, and moreover, while continuing to be
employed here they cannot put heart and soul in their work. Thus they
are surely bound to become inefticient. Therefore, I feel that this pro-
blem viz., as to how many men you ean assimilate should be tackled once for
all, and some arrangements should be made in respect of temporary personnel.

While speaking today morning, our Honourable Minister paid glowing tri-
bute to the States’ Army. He stated that they are perfect armies and have
rendered meritorious services. This we have heard today morning from the
Honourable Minister. I think the time has now come thnt efter the integra-
tion of the States snd unmification of the country, it is no longer necessary that
the ‘States should be allowed to maintain separate armies under their control.
All these should also he integrated. All those armies should be brought under
our Comtand, and one Organisation and the police only should be left' under
the control of the States. This would not only result in a considerable saving
being made under the Defence Expenditure, but would also remove the inefi-
ciency that exists in the Armies maintained by smaller States and increase tho
strength of your Army. 1T feel we shall have to devote our immediate attention
to this aspect and integrate these armies also. Another aspect to which 1
would like to invite the attention of the Government and in respect of which
we have perhaps uptif now been feeling many difficulijes is tha' we have to
import from abroad the equipment for our Army. 1 doubt it that whatéver
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goods we purchase, we get first-rate. Apart from this, from whatever part of.
the country we may obtain the guods, we have got to see as to how will we
be able to munutacture these in our country. If we purchase the stores from.
abroad, it will also affect our foreign policy. This is & very gigantic problem
over which I cannot say much within one or one and a half minutes which is
left at my disposal. But now we shall have to consider over this matter care:
fully us to how can we make our country strong and how can we purchase
these stores from the other parts of the world? Theretore, I would submit.
that ulthough adequate sction is being taken, yet there remains lot to be done.

It has just been stated that we have got European Techniciaus. I have
alsy studied this problem at a great length. I think that whoever is svailable
in India is employed by us. But unfortunately, we have not as yet got a suffi-
oient number of trained technicians in India and it tekes time to trdin them.
The Europesns hiave got to be employed on aécount of the reason that we do
not have adequate number of Indian Technicians. As soon they hecome avail-

able, we shall employ them. Arrangements have beeri made to train them and
they cuan now be trained.

With these words, I hope that the Honourable Minister would consider over
the various suggestions which T have ventured to make.

Bhri Biswanath Das ((srinsa: General). Sir, I rise to congratulate my friend
for ‘huving been able to raise an efficient Army, which is in formation, out of
the ashes of the combined Indian Forces that we lost as a result of August 15th,
1947. Sir, the Cabinet Mission in its plan of 15th May 1946 have given weighty
economic, sdministrative and above all military reasons against the partition
of Indin. They had laid specinl stress on the military aspect of the question
and T do not think I could do befter than quote one sentence out of it:

“ The Armed Forces have been built uF a8 u whole for the defence of Indis as a whole, and
bresk thew into two would inflict & deadly blow’'.

Sir, we were necessarily very nervous when this partition came, and it is to
the glory of the Csbinet and especially of my honourable friend to have
brought out something brilliant and glorious out of the ashes. Without mesn-
ing uny exaggeration, I think our defence position is fairly secure and we today

huve o Rirly good Army enough to give us security in the whole of South-East
Agin. .

All wvnese have been effected certainly st a heavy cost. We have to spend
48 per cent. of our revenues this year, as has been plainly stated by my
honourable friend. ' The question, tharefore, comes in whether we have to
aocept ‘bread and butter or guns and munitions. I must, in this connection,
draw the attention of the honourable Members of this House to¢ the sevére
comments offered by the Fastern Econmomist, It claims thut the defence ex-
penditure could have been cnt short by at least Rs. 35 crores, fixing it at ubout
120 ercvex. But, Sir, we have 10 realise that we are in o stope of formntion,
When Britain left us, the British Navy was guarding the Tndian shoses, the
British personnel was commanding the Tndian Army and we™were dependent
upon not only British officials but also on British equipment aud research.
Therefore, our Army, big or little as it is, is in a stage of formation, dt is still
forming, and it would be ideal to criticise today about the finances involved
or the expenses that we have to incur. The world conditions, and above all
the internal security conditions and also the feelings of neighbours, all com-
bined-—which _have been brilliantly summarised by my honourable friend the
Minister for Finance—make it incumbent on India to spend more for her se-
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curity. It is unfortunate that our expectations have not been fulfilied, nameiy
of the Leuague of Nations, of which India is a permanent Member. .bhe< was
expected to have an’international army to look to the peace and security of all
the nations of the world. Our anticipations have so far been falsified; we have
neither peace nor any sense of security. Pakistan, our neighbour till yester-
day was with us-ana part of us, but it is difficult to find out what her inten-
tions are. Sometimes she gives us kicks, sometimes kisses. What to accepfy
kisses or kicks?—it is difficult to know. I realise the anxiety of my houcur
able friend Mr. Kaumuddin and I reciprocate his feelings. The time has come
when there should be & sort of a defence agreement or arrangement with Pakis-
tan but how long it will take. remains to be seen—God slone knows it.

Some of my irineds have consoled themselves with the idea that we are
having a good Army and we are having some amount of security. But to what,
purpose? So long as your Army is merely Indian without Indian equipment,
I think to that extent our dependence is lasting-and our so-called independeng
Army is nothing. Therefore, I would uppeal to my honourabie friend the
Minister in charge, and especially my honourable friend the Minister for Finance
to take every step in order to keep for India a resdy and efficient Indiarr
Army for her security purposes. For this, India should also be able either to
start different industries and have Indian armaments herself by starting Btate
organisations or take all necessary and .possible action to encoursge private-
enterprise so that India will have very soon not ounly Indian troops but also
Indian equipment. In this connection, let me say this about the purchase:
of battleships and cruisers, old, antiquated, probably some of them rotten—I'
do not kmow—but I liave to. believe our military officials. We have
to purchase these—to what purpose® Why not take up a building
programme? America, England and ail other free countriecs have taken
to such programmes, why not India do it? Do it yourself or encourage
private enterprise. We have got enough possibilities for encouraging ship-build~
ing yards in different parts of the country. Stating as a witness, Capt. Choudry:
gave very good evidence before the Indjun Industrinl Comumission which sat
between 1914 and 1916, advocating the starting of a ship-building yard in
Orissa at that time. He said that in the Eunst Coast there are very good places
where ship-building yards and the ship-building industry could be started.
\r}\rl'.‘e_\' l)nr!t do it? Why depend on British and American antignated, and rejected
ships?

Having stated sc much about cquipment, I come to the question of the
Indian Army. Sir, I have nothing E%)"ui; praise for them. They have none of
the protection provided for them under Sections 232 to 289 of the (Government
of Indin Act. Thc .adupations have taken away all the protection that was
given to British officinls and today our men are as nationalist as nationalists
could be. T thank them through you and request the Minister in charge of the
Departnuent to convey our feehngs to them.

Not only this, bui the Commander-in-Chief of the Indian Forcex is no more
His Exctllency toduy. Nor is ke drawing the fat salavies that his predecessors
were drawing, and vei he is called upon to take heavier responsibility and more
oneroms duties. He has to defend Tndia, he has to defend our frontiers, he has
to defend the const. Tt falls to me therefore to give him a warning. When
the Japanese war came, the first naval action took pluce in the Orissa const
and J still recolleet, the hurry with which the officials in Orissa had to receive
the injured nud pay attention te the distressed that had to land ns a result of
the naval action. Now,, you have neither Akyab nor Chittagong to bhelp vou
In giving protection and as for Pakistan, T have told you it is « question of
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alternative kicks‘aud kisses. Unless they come to some sort of understanding
with the Government of India, I thick it is fair that the Governmnent of India
should see that the eastern coust, particularly the provinces of Bengal and
Oriss 1, are properly safeguarded.

Need 1, in this connection, state that you have got the Chilka lake, which
is the biggest one in India. My honourable friend Sri Umacharan Patnaik,
a member of the Orissa Assembly, who was in the Territorial Forces, has
written a valuuble book on this problem of utilisation of Chilka for purposes
of defence and trade. Looking to history you will see that there wus a time
when Chalka was o very flourishing port in the eastern coast. 1 would there-
fore appeal to the Ministry of Defence and the other concerned Departments
to explore the possibilities, of utilisation of this great natural benefit that God
has givea to India.

Now, T come to another question and that is equally important. Having
shaken off our dependence on the British Navy, we have to build up our Navy.
We have to prepare ourselves to build our Navy. You are building
up institutions in Cochin. Why conocentrate your activities only st
concentrated places? Why not have it diffused in three or four places
in the wide coastal line of 4000 miles, so thet you will have them at various
places. You do not know from what direction troubles come. SBometimes
they come from the west; sometimes they come from the east.* Is i not fair,
necessary and desirable to have institutions at different places instead of con-
centrating them at one place? I, therefore, appeal to you to give due considera-
tion to this aspect of the question.

I had a number of thinks to say, but I am sorry there is little time at my
disposal. I bave stated and I will state “again that the time has come when
I would appeal to my honourable friend to instruet the Commander-in-Chief and
the Generals to visit various provincial beadquarters and also university centres
and give our young men an idea ahout the Military, the Navy and the Air
Forces, so that they will get soine instructions about defence and discipline
which is 8o much wanting in educational institutions and thus yeu will find
very good recrviting ground in these universities.

/

As my time is up, I wish to repeat ag I have begun. 1 thank my honourable
friend and also our Army for the very good and splendid way in which they
have discharged their responsibilities equally both in war and in peace—-war,
because in Koshmir and Hyderabad as ulso in other places they have shown
their mettle. Even Muslim friends have joined the Indian forces giving &
direct lie to the anticipations and expectations of communalists, in peace be-
cause at times of internal trouble our Army has shown its grit. Although”
it is now mainly Hindu and 8ikh, it has given enough protection to Muslims.
I, through you. Sir, convey our sense of apprecintion of the Army.

One word more ond I shall have done. It-is this. Mr. Karimuddin sounded
a note of warning in the sense that there are very few Muslims in the Army.
I think my friend will agrec with me that the Ministry and the Armv have
shown the greatest confidence by allowing General El Edroos to command even
todav the army in Hyderabad. No further proof is necessary to the world end
to my honourable friend of the genuinencss of non-communal feeling of the
military, the Ministry and the Cabinet.

. Mr, Frank Anthony (C. P. and Berar: Gﬂﬁeral]: Sir. in the short time ot my .
disposa}, T do not propose o elaborfie on the tribute that T feel it is necessary
ta pay to the officers and men of the Armed Forces. Personally, I do not think
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any tribute which is too high can be paid to the officers and the men for the man-
ner in which they have weathered the shock of division, our Armyv was denuded
of senior officers und we had to carry on with junior men, many of us felt justi-
fiable misgivings at that time as to whether we would be able to recapture
the first-class standards which had been obtaining in our Armed Forces. To-
day 1 do not believe that any one who has any knowledge of our Armed Forces
has any misgiving whatsoever. I believe that the first-class standards of effici-
ency, soldiering, discipline and leadership which obtsined ard for which our
Armed Forces have been rightly famous have been more than recaptured.

At this stage Mr. Speaker vacated the Chaijr, which ‘was then occupied
by Pandit Thakur Das Bhargavs (one of the Panel of Chairmen.)]

Sir, it is because I am anxious that these acceptedly high standards of leader-
ship, efficiency and digcipline should be maintained and if possible strengthened,
that I wish to draw the particular attention of the Defence Minister to a matter
which, I-believe, is creating widespread discontent among all sections of the
officers of the Armed Forces. T refer, Sir, to the new Pay Code. It is only
right that members of the Armed Forces should not be allowed to agitate for
the redress of their grievances. That is an accepted axiom in all the democra-
cies, but while we have this axiom that they should not be permitted to agitate
for the redress of their grievances, to that extent it places a greater responsibility
on the Defence Minister and those dealing with this problem to see that no
removeable grievances exist among officers and men. We would be blinking
at facts if we were told that there is no widespread discontent among the offi-
cers toda) us a result of the new Pay Code. If my honourable friend will listen

- to me, I feel thut he will be inclined to agree with what I am attempting to tell
this House. It is & known fact that the officers toduy receive very much less
than they were receiving formerly. That by itself is no justification for giving
them the former scales of pay. But this is a fuct. I was a member of the Pay
Commission. Comparing what the Pay Comnmission gave to his civilian counter-
part, I feel that the New Pay Code has not been complotely fair with the Army
Officer, The Poy Commission accepted & fundamental principle that no oftcer
would have his salary reduced. For instance, if an Otficer was getting Rs. 1,100
by no process could he be made to get less than Rs. 1,100. When the ques- .
tion of promotion cume, he might have been promoted to the next higher grada
and put at u point where he would get a little more than Rs, 1,100, but at no
point of timg would he be mude to receive less than the pay he was receiving,
namelv, Its. 1,100. But what has happened in the Armed Forees? My friend
there will say: ‘Theugh we have reduced their salaries, we have staggered
the reduction over a period of four to five years.” I can give him hundreds of
ingtances. Mujors with wives and children who were getting Iis. 1,400 to 1,500
today find their sularies reduced. They have received promotions only in name.
They are Colonels and so fur commmanding battalions. Their positiogs nre muech
more responsible now and yet they are now getting about Rs. 360 less than
what they were getting formerly. 8ir, I join issue with my friend Mr. Sidhva.
I do not think he has studied this question as much us 1 have done. He was
satistied with the unswer that the Defence Minister gave that the scales given
to the new men are liberal. I join issue on this statement. I say that they
are not liberal. They are definitely unfair. I hope iy honourable friend the
Minister is aware of this and would not like me to say that the facts given by
him are incorrect. I know of Captains today who are getting Rs. 450 a month.
‘They have wives and on an average three children. They are paid this flat rate.
You have done away with their marringe allowances, childrerr's allowances and
the like. What is the result? Captaing ‘are living today .in the different mes
ses in little better condition than that of coolies and servants. I have seeff’
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t’ms for myself. They have to pay rent and live in conditions suited to an
oflicer.- You expect them to live like officers and gentlemen. They have to
#ny rent and messing charges for their wives and children: these account for as
much as Rs. 420 out of the Rs. 450. You leave a Captain with Rs. 80 to pay
for his servants and all hig other needs. This is what is happening today.
My friends will never understand this. They want to apply the civilian stan-
dirds to the Army. You expect these men to subscribe to certain minimum
stundard. You want them to maintain the standards of gentlemen, a certain
suwartness and the like, My friends there do not understand these things and
they will never understand these -things. My friend will be quite prepared to
muke Captaing and Majors live like coolies going about the streets shabbily
dressed. This will undermine their morale and their smartness. If you apply
civilian standards to the army you will be reducing it to a second class army,
make it 8 rabble army such as in the Middle East......

Prof, N. G. Ranga (Madms General): Does not the Government provide
them with uniform ?

Mr, Frank Anthony: That is the tzbuble. Thare is 8o much gross ignorance.
1 am talking with some authority. I know something about the subject.
When a man js commanding a battalion......

Shri R. K. Bidhva: What is your authority, may I know?

Mr, Frank Anthony: 1 have done some soldiering and was for many years
a member of the.National Defence Council.

Prof. N. @. Ranga: All runk snobbery.

Mr. Frank Anthony: There are certain imponderables that may be maintain-

if you want to maintain first class leadership. Our soliders are the best in the
world. But this is an axiom that an Army is only as good as ite leadership.
Take away the first-class leadership of the army snd you will reduce it to a
rabble army such as we see in the Middle East. I feel very strongly about
this matter. I meet officers of all ranks and they tell me that this is what is
bappening. There is & perceptible undermining of the efficiency of the officer
clugs. Twe results have emerged immediately. There is bitterness. How
can you expect these officers to live on lower incomes with added responsibility ?
1f you“sllow your senior officers and your junior officers and the Air Force men
the right to premature retirement, tomorrow 80 per cent. of them are likely to
lenve, because they get much more as salaries in civilian life. I do not want
to cause any sense of agitation among the officers. I am asking you to give
them a reasonable standard of life. Why are we maintaining discrimination
hetween the Sandhurst nen and Indian trained men? Your pay scales are
iniquitously inadequate that a Sandhurst men is getfing much more than an
Indian trained muan. You treat the Sandhurst man as a key man and he
refuses to accept the iniquitously low salaries you are paying his counter part
trained in this country. (Interruption). There is this differential treatment
between a Bandhurst man and an Indian Commissioned officer, because the
Sandhurst man will not accept the new Pay Code and you have willy-nilly to
pay the Sandhurst mman more. What need is there for this discrimination ?
Is it your intention that the Indian trained officer should not have a reasonable
stundard of life? I cannot help feeling that this is false economy, fatal eco-
nomy. I am not pleading any particular man’s case, because I have no axe
to grind. But it is false economy. -If you think that you cannot meet the
bi:l of an army of the present size, cut down the army; have a small force led
by first-class men, But don’t have ‘'a large rambling army or undermine the
qunlities of leadership which we have built up over several decades.
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~ There are only two more points I wish to make. I am very glad that a
person of the stature of General Cariappa has been appointed Commander-in-
-Chief. I feel that his appointment has met with general approval. I am
certain thut with hiin as the head of the ariny, the old standards of efficiency,
discipline and leadewship will be maintained.

There is one other matter 1 wish to refer Yo. The army and the armed forces
have set up' an exemplary standard in the matter of unityy brotherhood and
the comiplete absence of communalism and sectarianism. 1 am one of those
who feel that all those traditions of unity und sense of nationhood should be
maintained. T feel that every possible step should be taken immediately to
remove the last vestiges of sectarianism in the armed forees. 1 remnmember
that the Wilcox Army Re-organisation Committee recommended that ail com-
munal names of units, conmunal units, ete. should be abolished immediately.
I would ask the honourable Minister to see that this is done immediately.

L want to refer to one other matter, 1 feel that while our armed forces
-ensure the protection und the integrity of the country, they will do so only
as long us theé intrigue and nepotism of civilian life are not aliowed to seup
into the nrrued forces. Army men ure expressing the fear thut the nepotisiu
-aud intrigue of civiliun life are seeping into the armed forces. This is one of
the greatest of responsibilities that the Minister for Defence and his Depurt-
ment face. I feel that the Communder-in-Chiei with his high reputation will
set his face sternly against any attem{:t. at nepotism. But it should be the
'business of the Minisiry, to strengthen his hands and see to it that politicians,
the members of your Ministry, civilihn members, do not interfere with the runn-
ing of the Armed Forces. In a new"found freedom, there is an understundadlin
tendency for politicians angd civiliung—I am both—to oger_reach themselves, to
interfere in matters which they do not understand.. ]ch'iuld. like the honour-
:able Minister to see to it that his Secretaries, jeint Secretaries or Under Secre-
taries, merely becuuse they huppened to have passed the Indian Civil Bervice
Examination, do not think that they have a greater mental calibre than the
Genersls commanding the uriny, and dictute that this or that should be done
with regard to the Armed Forces. This is a grave danger. You have profes-
sionnl men, first class men. Let them do the job of soldiering. Tt is almost
.gratuitous for me to emphasise that this whole approach to the Armed Forces
today is perhaps the monst vital problem that faces us. It is our greatest trust
and our greatest responsibility, and on how we discharge that trust will not
only depend the integrity and strength of our Armed Forces but also the safety
.ang" existence of India. -

Shri B. Shiva Rao (Madvas: General): Sir, as I sat listening to the debate, -
it struck e that if iy honouruble friend, the Finance Minister could feel
envious of a colleague—he has very good reason to be so of the honourable the
Defence Minister; because while in the course of the general discussion of the
:Budget, speaker after speaker raised the point of economy in the Civil adminis-
tration, today the debabe hns heen more in favour of extra expenditure rather
than that of economy. T am mnot against extrs expenditure on Defence, if I
cam be assured of full value for my money. It is of the utmost importance in
o world where the situation is uncertnin and may indeed bresk down, it is of
the utinost importance that Independent India should build up as soon as pos-
sible an efficient, balanced and all-ronnd fighting machine. But T would like
to he ussured that the money spent is well spent, and that the utmost economy
is exercised in putting forward schefnes for expenditure. I was not impressed
this morning when the Defence Minister made a comparison between the De-
fence Budgets of the Government of India and of Pakistan. It may be trie
that Dakistan spends a larger proportion of her annual budget this year on
-defence than we do in this country, At the same time, we must remember that
& nation with a smaller budget is bound to spend a larger proportion on defence

~
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than a country with a much larger budget like ours. 1 hope, Sir, that the
Finanoe Minister will remember to have a_separate serutiny of Defence expen-
diture at the end o’ the Budget Session and satisfy himself and the House that
every schene that is put forward is necessary to improve the efficiency of the
fighting forces. The main reason why I have intervened in this debate is to put
forward what I may call the ‘lay man’s point of view’ in regard to certain as-
pects of schemes of development and the re-organization of the Armed Forces
to which the Defence Minister referred in his speech this morning.

At the end of the First ‘World War, there was Lord Esher's Committee
which went comprehensively into the structure und methods of the Army of
that time. 1 remember that in the very first session of the Reformed Legisla-
ture in 1921, the main business of the Budget Bession of that year was to re-
view Lord Esher’s report and to base certain conclusions thereon. I ean well
understand- that during the last eighteen months, the Defence Ministry has

- been preoccupied with numerous problems of Kashmir and Hyderabad end the
maintenance of law and order. But now that those preoccupations are begin-
ning to recede into the background, the time seems to me ripe for the formula-
tion of long-term plans for the building up of our fighting forces; but before
the Defence Ministry proceeds very far, I hope the House will have an oppor-
tunity of knowing first hand from him, to the extent that he can take us into
conﬁldence. the objectives he has in view in building up our own fighting
machine.

Speuking for myself, I welcome the provision in the Budget for the
appointment of 40 senior scientists and 100 junior scientists to work on scientifie
problems in relation %o the Army, Navy and Air Force. Bir, science has
gone so much into the technique of war, that we cannot hope to build a modern
fighting machine without a very large demand on scientific research. There
is another aspect to which I would devote a moment. Just before the beginning
of the war there was Lord Chatfield’'s Committee which went into the question
of mechanization of the Army, and I believe the process of mechanization has
gone very far today; but T would like the Defence Minister to consider whether
having regard to the conditions in this country, it is either practicable or desirable
to complete the process of mechanization, T am saying this because I remem-
ber that in the early phases of the war, when Burma was overrun very rapidly
by the Japanese, the British Commander in eharge of the Allied Forces in
Burma at a Press Conference. which he held here, confessed that one of the
blunders which led to the disaster in Burma was that while the Japanese did
not hesitate to use country-craft and even bullock-carts in Burma, the British
threw into a country with very few communications a h:ghly mechanized force.
T think that too is an aspcct to be horne in mind in going ahead with our plans
for the huilding up of the Army.

Tu.mmg to the Budget estimates for this year, I welt.ome the ‘provision for
an expansion of the Territorial Forces and o. the Natiopal Cadet Corps; but like
my honourable friend, Mr. Poonacha from Coorg, who spoke earlier this after-
poon, 1 too have my apprehensions about allowing provinces to develop {§eir
own battalions for the maintenance of thternal security. On the one side,"I think
it is undesirable that our Regulars should be called upor to help the civil autho-
rities in the maintenance of law and order. On the other hand, in a Federal Con-
stibution, I think one must proceed with a certuin amount of caution in allowing
the provinces to develop provincial battalions. I say this particularly because
last August I raised a short Notice question in this House on a communication
issued by tlie Eust Punjab Government in the course of which that provincial
Government said that it had offered certain terms and conditions to General
Mohan Singh to build up a volunteer crops in certain districts in the East
“Punjab. T think, 8ir, on the question of law and order, the Government of
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Indiu will have to think afresh and see whether it cannot have a- National Militia

ruther on the lines of the Canadian Military Police, entirely at the disposal of

the Central Government and distinet from the regular Army. Sir, there is very

little in the explanatory memorundum which has been supplied to us and in:

the stutement which was made this morning to explain why almost a crore

of Rupees is being spent on the Frontier Corps. I would like to know when

the Defence Minister speaks on this subject later some’ more details as to the
nuture of this expenditure. I am referring to it because until very recently, the

Fronticr meant the North West Frontier. I know how many crores of Rupees.
were spent from year to year on it by the British on a policy which seemed to be -
a ocothbination of coercion of the tribes and bribery. Having spant n few days

in Waziristan on the eve of the war, I was convinced that the right policy would

have been to increase the expenditure on hospitals, on schools, on irrigation

schemes, rathor than in keeping the tribes under submission by methods of
repression. I hope the present Government of India will lay more emphasis

on social development and on the formation of local militis very much on the

lines of the Waziristan Scouts so far as the maintenance of law and order is

concerned.

. There is one final point [ would like to make before sitting down. War
today is global. When war is detlared, the top-ranking military officers have
to take into account u great many things more at the present moment than
in the earlier wars. It seems to me the time has come when the Defence
Ministry should apply its mind serdously to addlug to the courses at the Staff
College at Wellington, subjects such as economics, politics, sociology and science.
It is very necessary that the Mlmstry should attempt to build up both in the
. Btaff College at Wellington and in the regimental units libraries dealing especial-
ly with international problems.

I was interested in the suggestion which was mnde by my friend opposites
regarding the possibilities of a non-aggression pact with Pakistan. Recently,
immediately after the Asian Conference on Indonesia, which was held here,.
the leader of the Ceylonese Delegation in a speech which he delivered under the
auspices of the Indian Council of World Affairs, threw out a similur sugges-
tion, not a non-aggression pact, with one country only, Pakistan, but o Defence:
Pucet which cou'd cover (,eylon Pakistan, Burma, Malaya and Indonesis. I do
not say that the time is ripe for going shead with any scheme of that kind. On
the other hand, 1 think that the Defene Ministry should have one section which
would devote very caretul and serious attention te possibilities of this kind.
There is at the present moment, a joint defence scheme between Australia
and New Zealand, which covers s great many subjects. It is possible for these
two Dominions to have coordination not only in regard to the organisation, equip-
ment, training and exercise of the Armed Forces, but also joint planning, inter-
change of staff, production of munitions, aircraft and unumerous other items
necessarily be considered i connection with defence problems. 1 do not say
that it would be possible for us immediately to think in these terins; but,
there are looser types of joint action, like the Atlantic Pact for instance, or the
Uniof of the Latin American Republics. I suggest this because, all the coun-
tries which 1 have just mentioned have achieved independence raoentlv and the
burden of defsnce for mdependont countries is ‘becoming so mt.olerably heavy
that one is campelled to think in terms of joint action., Anything that we can
do to facilitate such action, I suggest, must be welcome to the Defence Ministry.

Brijut Rohini Kumar Ohaudhuri (Assam: Genaral) 8ir, I congratulafe
the honourable Minister of Defence for the esteem and affection which he enjoys
of his countrymen. We are certainly grateful to him for his achievement of
the past two years. Though insufficiently equipped, by dint of constand
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'vigilance and restless activity, Be was uble to avoid a situation which might
have been more serious,. By und by, he has been able to instil in our minds
a sense of security which is very beneficial for the welfare of the country. If
I covet any office, I am frank in this matter, my other friends are not so frank,
I covet the office of the Minister for Defence, =~ With the able guidance of
two of our foremost leaders, namely Pandit Jawaharlal Nehru and Sardar

‘Vullabhbhai Patel, he, I am sure, will be able to bring back to India the past
-glory of Bharat Varxha, '

He is nowstirying to build up the Army, Navy and the Air Force. We all
wish him God speed in this. My only grievance, and a personal grievance,
:against him is that he does not look as formidable as the Defence Minister
should be. His adonis like appearance,—I am only quoting one of the ladies
who has just spoken,—his soft look, his gentle manners, tempt many of the
politically minded ladies to waste some of his time. But I hope when his ago
grows, as time passes on, he will be able to put up & sterner appearance and a
more luxurious beard on his face which will carry an impression of awe which
- Defence Minister ought to carry.  Particularly, because, we have not today
:& Commander-in-Chief who also occupies the position of a Minister and 1
stoutly disapprove the idea of having a Commander-in-Chief now who will be
uble to stand out stoutly to three other Commanders. I hope if I am here
mext year, I would be able to see in my honourable friend a sterner appearance
‘which he ought to possess. . v

I have heard the criticism, not so much in this House, as outside it, that
‘we are following the British budget so far as military expenditure is concerned.
T ask the honoursble Minister,—I haveno particular axe to grind at the present
‘woment,—if he is sutisfied with the amount which has been given to him.
T1f he is satisfied well and good; if he is not satisfied, I would be prepared to
vote further grants, The reason is quite obvious. 'We have seen what our
position is with regarg to the Navy. On 15th August 1947 when the partition
took place, we had only a few sloops, and frigntes; nothing that could be
walled a really equipped force. Most of the Navy men who belonged to
Pakistan, left us and joined the Pakistan force. We had practically nothing
in our hands und we had to get a lot of things, If we want to have a fully
equipped Navy, we have a long list to acquire; at the present moment we have
none. Similar is the case with the Air Force. ™ What we have is quite
insufficient. 1 want my country to be so fully equipped that my Army, my
Navy and my Air Force will be the pride of the world. I wdnt such a force
a8 would be able to maintain not only peace in Asia and Ipdia, protect Asia
and India, but by dint of its own strength, by show of its force, would be
able to make war u rare thing in this world, It is for this reason that [
unhesitatingly say that I am prepared to vote for him further grants if he is
only in the position to spend it properly. 1 fully endorse the viewpoint
4PM.  ghich hes been put forward by my honourable friend, Mr. Anthony. 1
know that this armed force had acquitted itself wonderfully well in spite of
the great personal disadvantages which they had to undergo. That was due
1o a sense of patriotism: that was due to g sense of relief from a transfer of
‘control from the British to Indian hands. But are you going to bank on this feel-
ing for a long time? Can you really depend on this feeling and continue to
reduce their pittance to the: present position in which they are now? My honour-
able friend, Mr. Anthony, Jias explained by giving figures whereby it is clearly
shown that it is impossible for any officer to make both ends meet now after all
their allowances have been reduced in the manner that it has been done. Has
the necessity of the defence of our country been less now than it was during the
Britith regime? What then is the justification for the sudden reduetion of
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expenditure on allowances? If you really want to have a good army, make
it well contented. It is no use, as Mr, Anthony has said to have & big and
bhuge army, most of which is discontented. 1 believe in a well-dressed, and
well-equipped officer and soldier. I do not want an officer to be reduced to a
position where instead of smoking cigarettes he will have to go about smoking
& biri, and instead of having his tobaceco he should go about chewing pan. 1
cannot picture that kind of an Army officer, 1 do not wish to see an officer
going about with a uriform which is.crumpled: an uniform that has not bern
ironed for days together. But all this I tell yoi is going to happen in a
short time because you have not left any other alternative on account of the
'poor pay, on accouni of the poor position to which you are driving them. They
must go and see a jatra performance: they must smoke biria and they must
go on chewing pan and bespatter their dress. This iz a state of affairs that
is haunting me now,

" I do not really understand -what is the object of doing away with the
marriage allowance altogether. If the homourable the Defence Minister dis-
courages—either on account o’ his personal experience or otherwise—the idea
of marriage, or of having children I could quite understand.* But there are
in his Forces already married men and alreadv men who are fathers of
children. = What is he going to do with them? Ib is impossible for them to
bring their wives and live in hostels because the allowance is too little for them.
Does he want & perpetual separation as a sort of compliment to the advocates
of the Hindu Code—separation between husband and_wife? If that is his
intention, I cannot have much to say. If that is not so, then I submit that
all these allowances should be restored.

I would like to draw the attention of the honourable Minister to another
aspect of the matter. On gccount of the poor allowances and pay which they
get they are not able to insure their lives in & proper manner, with the result
that when a sudden casualty of an officer takes place—as I kmow of an officer
who has met with death recently, who has left behind a wife and three
children—the wife gets an allowance of Rs. 200 p.m., and this is a Major's
wife.. How can that family exist? Is this the treatment which vou should
meet out to the family of a mun who hus lost his life in the service prematurely ?
All those criticisms on military expenditure were of a type when the British
were ruling: but those eriticisms will not apply to military expenditure todsy.

We have budgeted almost the same amount as the Pakistan Government
has budgeted in their own Dominion and yet it is known to every one that
Pakistan is much better off than ourselves so far as the military position is
concerned. They have not hesitated to budget as much as we have. This
allotment of money for defence expenditure has been misinterpreted by some
public men and an important daily paper in India to mean that we are in an
arminment race in which Pakistan and India want to vie with each other. Ro
far as we are concerned, I think the honourable Minister will bear me ouf
that we have no such intention. We have provided so much money because
wesneed not only this but more than this amount. There is no question of
an armament race and there is therefore no question of a compromise or an
;gﬁgement so far as defence expenditure is concerned between Pakistan ard
ndia,

As T close, I would only like to draw the attention of the honourable the
Defence Minister to my own province, the Eastern Frontier. There is danger
brewing in that frontier., There is a State which is on the border of India,
and that State as far as my information goes—I may be wrong or T may be
right—is already full of Communists: and from that point—from that BState
to the neighbouring districts, that is the neighbouring tribal areas—the march
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is only of a few hours. God forbid if anything should happen to Burma!
The conquest of Assam, Bengal and even Bihar will be only a question of
time, The forces which come from the tribal areas do not care much for
the whip of the Bihar Minister. If they can only cross the Assam and Bengal
frontier, it will not take the twinkling of an eye for them to get hold of Bihar.
Bo, I say, that you must teke time by the forelock and you must see to it
that proper defence arrangements are made for Assam. I regret to have lo
say that the Government is not giving the attention which was due to the
making of roads in the province. The road to Tripura is lying absolutely
unprotected.

/!

Shri R. K. Bidhva: There is a provision for Assam.,

Srijut Bohini Kumar Chaudhuri: Unless you have a road from B8hillong to
Tripura through Silchar, you will not be in & position to protect Tripura in
an emergency and yet the Government of India is quarrelling at the present
moment with the Government of Assam as regards the allocation of expenditure
for those roads. The road to Ledo.....................

8hri R. K. Sidhva: Rs. 50 lakhs have been provided for Assam.

Mr, Ohairman: May I remind the honourable Member that there are two
more members to speak. May [ request him to close his speech.

Srijut Rohini Xumar Ohaudhuri: If you request me, I shall stop.

Mr. Obairman: Certainly. I do request you.

Srijut Rohini Kumar Chaudhuri: 8o, I have two words more to say. The
road which is there from Ledo to China, which was built at considerable cosf.
has been neglected and that is the road which is necessary for our purpose.
The roud from Go'aghat to Dinapore through which only transports can go
from Assam to Manipur State is also in a dilapidated condition and it will
give way. _
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UL TET QA ATST TG § | gW BT AT I@W Y INT IHA A gW FH
ALY 7 } @ & THT gW AAAHE TERTY & FTH gATE & T @
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g STTART F IW K FH GeeAng AR T @ & A anfE g
TATEIAT S A @M IS @I qg & fF A sa dw & gF a0+
, ATE FY I3 HTAT § T A 37 F AT & resources &, AT AY AT §,
IAF AITFTH TBTAT £ | A 27 AT T AL} FE AFS 5 ITH! amenities
I EC TE F 1T (allowances) TTE AT | VT IgT FIA & &7
qt & quT gafag gaga | ST T axIwT E s qeeang T gad
RTINS I ALY qg@ @, q1 AR @ wgfeud v & fawg F
fewew fafqeedt 1 1R o =fgd R A awmarg fs ag g@ax ok
FO | 3fFT TgT aF g AT @91 IFW F1gAG § A gHAAT g
% g9 ®1 d@qd gad ) fF 3@ 7T W FTR @@ gar &, yArfae AR
W71 BT LA 93 FUT TGAT IF AT & | A A1 G ¢ FOF
tY FT® HIT FATE AT T 93 FUT 9y 3@ AT gaL @9 (Defenoce
Bervices Non-effeotive) {3 FUT & & | TH dWE & Fa@AT %<
FAT R FATATATME | TTIZ TS T 3T AIIH L @A &
TG gud gar fr gw qwEdl w7 aeagl 6k gersw fre ag &
TG TFA § | AG H WO F oF W00 §9 fawy 1 @ fF gw o
& 7Y% fewmw oz 579 | fggeam 98 a7 A8 g & fod ag sy
f& 2% %9 99T race of armaments ¥ TIT AT & AW § | F Fwaar
£ 5 18 wgg orfeena M aifegmd=< | 97 agi a9 9 fear aan ek
g B w1 @9t 9 frar aar, O SEw IRIGE FA & 5 N S
Nt §, seq N faefoer Tg gon 3¢ fasfyer gard afward= &
Wt g @Y mar | F guear § fF gew ww Al & A8 aEfaer s 6
T&7F 781 § | fergeam-aY 983 W self-sufficient TG & | FHAGT TF
T g W @A AT R E, @ A AT 9 ST QAT BN 9 aga
TTET YT @F FL L@ & | AT AAT FT @A ¢ FAT AT gATE_ |7 Y
13 FUT § | 3w safeaa ag § % ag aga & mwr § o aows
<F JA | A7 A1t w1g foaAt a9 9ig, @feT o= aw sy
2% B0 7 &Y, A IR qA F fod a3-q§ FR@W T 8, AT TF
g 73t fedhea Teedld 781 9 A= I@ FAA TN FW, I IF A1
A Y FIE ITEHT TG HT G5 | gafod qe@ O g fF Srarand
oY S qrE 3 F1 F ot N gH g v § ) fggww g
3T AP §, AW AR 99 A @A A § 6 gaw AN N avw
TATET €T AAT ATEH, EHET TS GAT KT qLH SART Q1A A7 =AM,
AT ET AT N TH W A9 H qgq &7 [onaw § | ¥ gwmar § 5
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[sfr Mdfger  fasramita)
g9 A A9 H gHFT AgT AT TR FIA FT JE § A1 A fedeq
TR fergeam A 997 a1 §, IAFY aTE W @9 FE A qwE@
g1 @ zafed @37 armaments ¥ T ar & & @, tar fF Fr
FAADT ‘ATgT 7 73197 | agi frqeam wyfe dsmi & ;v wr
fegen e &1 wwifaer 7% s<a @, fegeaw R e d o
g T1gaT| TAfEA race of armament ¥ IHE [T TFA & | A
anft 7% e ¢ X = QI wmF Jo B AT FATE AT A1 AT
TE FAT I § | A9 F THIAT (expansion) FT AT FWTH E, Ig AN
AYT g | WA oA AP & af qrad agr 91 AT gt AN &
frga & et q&n ) gAY A g [EF AN ovaErs IR & fegw @
R T & | 8% qEHT F O G AR §, IAF owF W N9 fagw
T € AT qwied gad aga sieg yoAT A9 ' agAT A SR gAE
BiSr &Y Fgrar Aifgd | M AR foqr e ® Y qSrHm @ W E,
sifasr T@T AT §, 9% g FH § AV A ATH LAFTHAE KT TATET AT
& =rfed, ofs g g & ek AeF) & qEfee A Wik AR
mﬁﬁéwaﬁf%%mé&ﬁfﬁuﬂw FRAI, FETETR AT g

| ®TUN & smaraw EATE | AT WA AT BN 7 @A H=WT FIH
fear g

as%aqﬁsraﬁr‘ruga’rfgwgwgaaﬁgqamra AT i qaT
®IF FT qTE 95T Iex AW AT Wfgw AR febw wedw gwmT gt
qET TeR qATE AT AT | ‘

Y S{sTET !r@zuﬁ'qa: fearaa & arrqr § et amw § 7w WA o
wﬁummqﬁsra:ﬁwﬁwmam ATEAT | 3T & FF A Y
fanadi & a1 w7 A W M7 FE A aga B famal 7 aF
faaréy as @ T F& oEg § AR TWET FT AW G A1 T IR
qra A1 afzar 4t 7 gfaaR 7 g, $ o w911 ag a’rqaw
uF qurr €Y | o7 w5 I A faad zag fwer gfvmw a7 0
§ oty Sgw A1 WIS § IaH J6 fergear T BN A efficioncy W3,
FY 7dY a8 e | gafed § agAr AwEar § 5 Rawdi @ S e a@w
Q@ &, a7 aza AT R MAAAE W LA aTE 24 AT AN
T fegmat s #1 gw Ao gf=ar (All India) ®Yi A anfas 32
F | 731 IAF w1 AR F UIIAL FEGATS £ (Constitu-
tional heads) FTaTHE & TAT & W §, 1 IAFT HoT ®Al 1 @F
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1 =@ AG ¢ qg qH fearadt v fERgET A B A gATRNE
(incorporate) & w4t =ifgd w1 fearedt & sow F@T WA WH M}
IE@T TG &1 & fggEa A1 a9 Gaedy & fAwa § 0F aeg wER
wH AT g af Feedy § g wifgd R ogw a1 vwwEn
AT T A T qAT F, @fF ag fgegeaa ® g7 aw@ #
WETTTET G FT 3 | O 3F A a2 99 F9eQ g, 397 oar.fF
HEH N § TP I g ANGAT § | TWA FI3 I AG) ¢ 6 ag g
FFEETA & A7 MRy 7 fggea £ g s 57 @ E, Sfemgnrd
T FEWAEE fF aw W g X feer st @ Aw AT 4F
fegeardt gamadw g v ghaare qar $T 7% gafeqd a3 a9 sedT
¥ gQfadl & @ig @7 gwt @ # S W e feaEr g AR
qrgx At A9 17 #1737 awg § fomer o @ w9 fegear qamwdT
N fasiow dok feq w1id arfe gma dw gfmamr & g@t gen) & D8
TEI
(English translation of the above speech)

Shri Gopikrishna Vijayavargiya (Madhys Bharat): Sir, though the day-
wug ullotted for the discussion on Cut Motions, yet we have to say something
by wuay of genera] discussion only. India hus now been emancipated from
the voke of the Britishers and the responasibilities of ull of us huve been eon-
siderably increased; especially the defence of the country.,  All the members
present in this House should realize that the responsibility for the defence of
the country devolves on us—it is not merely to be confined either to the.
Cabinet or the Government, but all of us should consider this matter and
seriously think over the problem of the Country’s defence. With regard to.
the speeches delivered in this House, I would like to observe that some of'
my honourable {riends have stated that the military officers are not being:
paid adequately and an increase should, therefore, be made in their salaries.
There is no doubt in it that our action in representing the difficulties ex-
perienced b certuin individuals is not likely to yield any wholesqme eflect.
If we see, we will find that we are not giving a fair wage in the case of
Railways. Tere we are not paying handsomely to the Government gervarts,.
and we are slso not paying ndequately to the Defence personnel.  After sli.
where from do you expect to get all this money? The question is that
today we have to balance our Budget and depend upon whatever meagre
resources are available in the country.  Therefore, we cannot urge here thas
they shonld he provided with all sortr of  amenities and their allowancss
increased. I would, however, deem it proper to give some rclief at least.
But ., the saluries and the allowances of the officers are not increased, tho
Minisfty of Defence should consider over to nllow them other facilities and
I hope they will do the needful. But so far as the question of increasing
any extra expenditure is involved, I feel that it would not be advisable to do
so at present, specially when the whole Budget anticipates very heavy expen-
diture. We have provided for Rs. 182 crores in respect of Defence Services
(Army); Re. 8.64 crores for Royal Indian Navy; Rs. 18 crores for Royal Indian
Air Force and Rsg, 13 crores for other expenditure viz., Defence Services, Non-
effective. ~Thus the toal expenditure comes to about Rs. 168 crores. ~When
this itself appears to be a very heavy amount, I fail to understand how eun
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we inerease the pay and allowances of the officers? 1In one of the speeches
made here, it has been suggested that some sort of Defence Pact should he en-
tered into with Pakistan. It would be quite nbsurd to say that a vast country like
India is in armament roce at present. 1 realize that this very argument was
put forth in the Pakistan Parliament at tHe time of the piresentation of the
Budget proposals merely with a view to justify the huge defence expenditure
.ghown therein; and as an offshoot of that this has been put forth in our Parlia-
ment too. I think it is not necessary for us to vie with each other in arma-
ments, India is not even self-mifficient. We are already spending such a
huge amount on our defence expenditnre; we are incurring a heavy expen-
diture in respeck of our Navy and Air Force. The expenditure under Navy
and Air Force amounts to Rs. 8 and 13 crores respectively. But in reality,
this as quite inndequate. To whatever extent you may expand your Army,
but so long as we have not got an Air Force and big factories for the manufacture
.of necessary material and you do not establish the Defence industries in a
‘proper manner, you cannot make your country a progressive one. Therefore,
just as my honourable friend Mr. Chaudhuri has stated there is a. great neces-
gity for having an Army. India is a very vast country but we have got a
relatively small Naval Force and we should, therefore, devote more attention
towards the building of Navy., We should also pay more attention towards
the Air Force. But very small provision has been made in this Budget in
these respects. I feel that there exists a vital necessity for us to devote
particular attention to these two branches of the Army, and still greater is
the necessity of investing more money in the Defence industries contemplated
to set up in India. Thus, there does not exist here any race in armaments,
just as had been pointed out by my honourable friend Kazi 8yed Karimuddin.
India neither wants to have any rivalry nor does it desire to fight with any
-ecountry,  Therefore, it would be quite improper fo put forth the argument
-of ‘race of armaments.” We have not as yet been able to build up our
Defence, Naval and Air Forces by means of which we may stand on our own
legs. The Naval, expansion programme is still incomplete. Sir, I had
recently gone to Bombay and happened to see there a few things concerning
the Navy. Our Navy 18 not quite adequate as compared to the length und
breadth of our couniry. Our Navy does not stand any comparison with that
possessed by other countries, and, for this reason we should forthwith expand
-our Navy as well as Air Force. The provision made in the Budget in these
respects i quite inadequate and Government should devote more attention
towards this aspect so that we may not remain weak as compared with other
ccountries in the world. There is no doubt jn it that during the last year we
bad to incur a heavy expenditure on account of Kashmir and Hyderabad
-operations and other reasons and our Defence Forces have throughout played
& very meritorious role, But we have to build these two Branches of the
Army viz., Navy and Air Foree and should devote immediate attention to this
matter.  Defence industries should also be established in our country with-
out any delay. ’

8ir, I come from a State which is called Madhya Bharat. I would e Jike
to say something in respect of the Btate’s Army. In some of the smaller
-states in this country, the armies existed in name only and most of the smallest
states had hardly ten to fifteen soldiers and still they were termed as ‘Army’.
They hed neither the uniforms, nor arms nor ammunitions, They had
nothing,  That was all a fun. Now some of the small states have integrated
into Unions, and the armies they have do not display the cofficiency that is
found in the Indian Army. Therefore, I would like to say Phat the expen-
diture which is being incurred towards the maintenance of armies in the states
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is altogether & waste aud Governuent should pay attention to this and merge
the Btules’ Armies with the All Indiu Army,  There the Rajprumukhs on
behulf of the Princes ucting us Coustitutionul leusds ure sufeguarding their
interests and thvoe seews absolutely no necessity for maintaining sepurate .
armies. All those Stsics’ Armies should be incorporated in the lndian Army
sud there is no longer any necessity to keep sepurate urmies in  the states.
After saying u few words with regard to the working of big fuctories in India.
1 would conclude, We should train our own experts und develop our ir-
dustries in the big iuctories so that these may be uble to produce locally all
sorts of srms and smmunition, Just sas we have been told, thére are” still
some Europesn experts employed in these big fuctories, There is no doubt
in it that they gre working for India most houestly and fuithfully but today
we are faced with & primary necessity to ewmploy Indians in every place and
we should have such Indisn experts who are cupuble to maenufacture arms.
Therefore, I would urge that the Indians should be trained along with the
Europeans in all the &ig factories and they should ulso be sent abroad for
training snd thus Indian experts and specialists may be trained as early as
possible so that our country may not lag behind the other countries of the
world. -

Shri Upendranath Barman (West Bengal: (eneral): I join in the chorus
of appreciation of the performance of our Defence VForces and for what they
have done since the partition of our country.  Within the limited time at wy
digposal I.think it prudent to refer to two wost important matters, One is
that from al] quurters of this House the Honourable the Defence Minister hay
got benedication and good-will for his budget. I also huve no hesitation in accord-
ing my approval to it because of the condition of time and the eircumstances
that we arz passing through. Bug I would like to tell the honourable Minister
for Defence that he should not be complacent about the future. The national
economy of our country has so many demands on it thut such a huge expen-
diture cannot be approved by the country for any more years to come, But
at the sume time we realise the hwportance of defence which is a defence of
our civilization and of our independence. 1 therefore ask the honourable
Minister and the Cabinet to think over the matter and take & comprehensive
view of all things so that the defence budget may be reduced consistent with
efficiency and that a larger and larger portion of it may be released every
coming year for national reconstruction and development. It is poor con-
solation to & man who has not enough to esat to be defended by an expeusive
force. 1 think for that purpose my honourable friend Mr. Anthony has made
one suggestion that instead of maintaining u huge army the Ministry should
think over here and now to make the army efficient and reduce it as far as
practicable and st the smme time equip it with the best of wachinery that
are prevalent during this scientific uge—keeping that force which is absolutely
necessary contented und well equipped.

Having' gaid that I would refer to another inatter for due cousideration of
the honourable the Defence Minister, 1 know that eveu without my mention-
ing the honourable Mivister has got it in his mind, but still as the matter
directly concerns us it is my duty to refer to it—sud that is the Lastern
Command. By the partition of the country unfortunately more than about
800 miles of frontier have been added to our esstern frontier, The frontior
that existed before partition was quite unsufe and unscientific: there was
practically no boundary demarcation or scientific boundary between Buriaa,
Tibet aind India, In addition to thut we huve now gol unother 800 miles to
defend. It wuy not be u defence aguinst Pukistun urmy—or it way be, 1
do not know—but the castern froutier is now threstened in mony ways from
many ideologies. Therq is no doubt ubout it aud the recent occurrences must
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bave given some iudication to the Cabinet here.  In regurd to the.safeguard
of the eastern frounticr 1 would like to say to the honourable the -Defence
Minister that just as in the western “frontier it is the Punjubis thaet have been
brought up as s martisl ruce by the Dritish it is necessary to look with tac
same consideration to the ewst ulso.  Afterf all it is Assam and Bengal frst
and foremost which will have to bear the onslaught if there be any attack in
the future, And the first and foremost consideration for a man is to protect
hig hearth and home. Therefore it cun be expected that if the Bengalis and
Assamege can be now trained militarily they will do the best in order to pro-
tect that frontier than perhups anybody clse.  They will -not hesitate to pour
their life-blood like red wine in order to defend their hearth and ncme, the
prestige and honour of their women, and ulso to proteet Indin. 1 would
submit that Bengal had been denuded of that glory after the British conquest
because Bengalis were always suspected.  But even in the first world war the
Bengali regiment proved its mettle in the fields of I'ygnce. Lven today—I
may not boast very much—we tuke pride that it is ](’ﬁ; Bengulis, Benguali
Yyouths, Bengali Cuptuins, Generals that have fought our enemies in Kushmir,
in l{}rderabuﬁ and at other pluces. (Shri H. V. Kumath:*'And Netaji.'”) My
honourable friend Mr. Kmmath mentions  here  revered name of  Netajio 1
can tell you that even in the Dritish days it wus in Bengal that the throne of
England was firgt attacked. 1t was ou the soil of DBengul That s young boy
of 17 years of age did not hesitate o attack the Chittagoug Armoury and did
it successfully, I do not want to say inuuch now. All these things ara
%assing into ancient history, 1 can only say this to the honourable the

efence Minister that provided opportunities wre given the DBengulis and the
Assamese will prove us much heoric and chivalrous as other regiments under
his corpmand and it is their just right und cluim that they should be given the
opportunity which will help my honourable friend in defending the eastern
frontier. With these few words I congratulute the honouruble the Defenco
Minister for the task that he lLas pccomplished,

The Honourable Sardar Baldev 8ingh: 1 rise to thank the House for the
valuable support that they have given me during the discussion on the defeuce
budget.  The eclequent tributes” thay have  been ‘paid to the wmed forees
of this country will go a long way to encourage them and infuse thew with
greater enthusiusin to work for the sufety of this country. Severul suggestions
have been mude during the discussion and I would like to take up the more
important ones first and if timo pormits L will deal with the others later on.

To begin with Mr, Sidhva complained about the lack of informution thut
has been given in this book. I udmnit thut the explunations are not exhaustive
but he was referring to some pages which do not contain any explanatiou at
all. T would refer him to page 13, main heads 5 and 6, which give the infor-
mation which he wanted in conncction with the Military Lands Deparfinent
aud the provision of stores, ete.

Another point that he raised was in councvetion with the appointment of
the Cotnmittee for the Cantonmcents. The Defence Ministry has appointed a
Committec to go into this matter and with this view we have appointed seve-
ral Primary Commmittees in ahmost all the Cantonuygmts that we have in this
country. These Primary Committees will colleet factual data and they will
put all the relevant 'information before the three  Commnnd  Committecs.
All this matter, after careful seruting will cone hefore the Central Commitiee,
I would like to wssure himm  that these Primary  Comuitlees and
the three Committoes which have been formed in  the three Conunauds
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will not in  any way interfere with the working of the Central Committee.
In fact, if the Central Commfttce does not feel satisfied with the working of
these Prinary Committees or is not satisfied with the information that has
been colleeted by them the Central Conmmittee is ut liberty to ignore the recom-
mendations of the Primary (‘ommittee and start their work afresh and visit any
Cantonments they like.  While appointing this Committee, we did not have
any reservat.ons; we want to go thoroughly into this question and make guch
umendments as are considered necessary,

Then T will come to the question of the ordnance factories. Several
honourable Members have, given valuable suggestions; they will be borne in
mind. But may T peint out that the question of ordnance factories is not an
easy one? Some honourable Members have pointed out that we should imme-
diately proceed with comyplete nationalisation and turn out every foreigner that
is now working in the ordnance factories. 8ir, I am conscious that we should
have as fur as possible Indians in almost all posts. As the House must have
noticed from my speech this morning, we have proceeded with nationalisation
ag fur ag we possibly could, but the case of Ordnance Factories stands on quite
a different, footing and I would like to assure the House that whereas I am
anxions that we should have Indians in almost all the important places, at
the same' time I would like to say that T will not hesitote to get * the best
porsible. expert advice from foreign countries and if necessary to bring experta
from outside, not for permanent employment but to train our officers. 8ir, the
country has hecome independent; we should not be afraid of a foreign technician
working here and there. Tn fact, we should weleome them and the hest way
that we conld train our officers is to bring experts here and give trnining on a
bigger scale than send a handful of our officers abroad for training. Tho
Department is following this policy and T am sure in the next few years you will
sse what the result has been of the policy that we have adopted.

Then refevence. was made by my friend Mr. Anthony to the new Pay Code
of the officers. Thia morning! when T stated some of the amenities that we
have given to our Tndian Commissioned Officers, most prohably he was not
present in the Hause. T would like to state, for the information of the House
that hefore the War the difference in the pnv of the K.C.I.0Os. or SBandhurst
officers, as my honourable fricnd put it, and the pap of: Indinn Commissioned
Officers, was great. During the War, the Indian Commissioned Officers
ngitated and T think it was in the vear 1941 or 1942 that the pay of Indian
(‘mnmissiqu. Officers was raised to the same level ns that of King's Com-
missioned Officers, with the clear understanding that after the termination of the
War the seale of pny would be reduced to the same level as before the War.
These. officers, voung officers, have done really pood work and T have got every .
pra‘se for them and realising the difficultics, the hardships that have been
eaused to them,due to rise in prices, my Ministry hns taken every possible step
to give themn the maximum pessible relicf. Tf T were to reopen the question of
their pav now it would create immumerable difficulties, The Kimg's Commission-
ed Officers of whom we have got about 90 in our Service will disappear in the
course of the next twelve or fifteen vears and after that we will have only Tndinn
Commisgioned Officers and. the disparity which iz eauging so much discontent
now will not exist anyv longer. During this period we are taking steps and we
have already taken ateps, as T mentioned this morning to give the maximum
possible relief within the basi¢ principler lnid down by the Pay Committee.
May I mention one more point, nnmely that this Committee which  went
thoroughly into the question also examined the scales of pay of officers i@
other countries. 1 have not gut the fiqures before me, but I went fntc them
and examined them and on a careful examination I found that the scales ~f
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pay under the new Day Code that have been proposed here compare very
favourably und 1 should say in some cases they were higher than the pay
given in other countries. Bul somoe increase has been given in other countries
and 1 would suy it will be wrong on our part if we compare the scales of pay
in this country with the scales of pay in other advanced countries,

-

Mr, Frank Anthony: May I ask my friend whether he will consider res-
toring the murringe allowance? That is all T ask—not the basic pay.

The Homourable Sardar Baldev Singh: Sir, if my honourable friend will
wait, I was coming next to this question. This morning as I stated, quite a
large number of concessions have been given and.1 will be prepared to
consider any further relief that can be given within the hasic principles of the
recommendation of the Pay Committee, but it is impossible for me to go
beyond the recommendations of the Puy Committee,

Coming to marriage allowance, to which my friend Mr., Rohini Kumar

e Choudhuri also referred, this question was thoroughly examined by this Pay

Committee. The present scales of pay have heen fixed after taking into

congideration the mnrriage allowances. Therefore, this marringe allowance
wns abolished in the new Pay Code. .

T was rather pained to hear some remarks from myv honourable friend Mr.
Anthony about the interference on the part of the Joint Secretarien or
Secretaries in the Defence Ministry. I have kept a careful watch and T can
assure the House and I can say it with all the confidence at my command,
that as far as I know there is not a single case which has been brought to my
notice where there hag been interference by the Secretary or by the Commander-
in-Chief in each others work. There are bound to be complaints; I hear lot
of remours-—people come to me and complain and when I enquire into
these allegations they are not substantiated. If Mr. Anthony has got any
substantial data in his possession, 1 would request him to come and discuss
with me and I can assure you, Sir, that as long as I am here it will be my
endeavour to see that in the Armed Forces nepotism or favouritism does
not get in ns is alleged in the case of the civil side. :

b ]

I come next to the ecriticiem of mv honourable friend Mr, Karimuddin.
From the remarks that T made about Pakistan's Budget, he construed that
there is a race for armaments between the two countries. Sir, T have nothing
of the kind in my mind. T can as-ure vou—T cannot stand guarantee for
what others do—hut na far as thie eonntre e eoncerned. we have only one
consideration, namely that we wants to co ahead  without  expunsion  ypro-
gramme. we want {0 establieh training instifutions, and we do not eare for
what other countries do. I simply made a reference to Pakistan  budget to
«how {hat the impression which the speech of the Pakistan Finance Minister
gave ax if we arerto blame for evervthing, as if we are quiltv, as if we are
spending more on the Defence forces as compared with Pakistan, is  not
correct. T just wanted to show ta the FHong that as far as Tndia is eonterned.
we are not at all competing with any country and our expenditure on defence
is lese ag compared with Pakistan expenditure. T would repeat that we have
got everv desire, it is our earnest desire—the Prime Minister hus f{ated ‘t on
several occasions, that we want to have friendliest relations with Pakistan.
T would therefore suggest that we have already given a lend in this matter
and Pakistan shonld take the lend that we have given and reduce their
expenditure on defence to the same level ax we have done,
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Then, 8ir, Mr. Karimuddin referred to the reeruitment of Muslims in the
Armed Forces. The House is aware that we had a large number of Muslims
~ih the Armed Forces. On 15th of August 1947 the percentage of Muslims in
the Indian Armed Iorces was about 83. Almost all of them, except a few, I
should say about half u dozen officers and perhaps a few hundred other ranks,
opted for Pakistan. Thut is the main reason why the percentage of Muslims in
the Indian Armed Forces is low.

Then, again, he also is perhaps under the impression that there is a certain
bar for the employment or recruitment of Muslims. May I assure the Houss
that as far as this country is concerned, the reerutment to the Armed Forces.
is open to all the cominunities, irrespective of caate or creed? 1 would invite
all Muslim friends who are living .in this eountry and who are prepared to make
equal sacrifices for this country, to join the Armed Forces; and nas far as my
information goes, we* have recruited all those who offered themselves for
recruitment and were found fit from medical point of view.

Babu Ramnarayan Singh (Bihar: General): What about Harijans?

The Honourable Sardar Baldev S8ingh: Now to come to the emplovment
of Harijans in the Armed Forces, I regret that recent!v a circular did go oud
which oreated misunderstanding, particularly in Bihar. and as soon as it waos
brought to the notice of the Government it was withdrawn "nnd revised ins-
tructions~were issued expressing. regret for the mistake and making it
perfectly clear that Harijans are welcome to the Atmed Forees. I can nssure
the House that there is no bar. For some arms there were in the past some
conditions attached before Harljans could he recruited to certain units, but
that distinotion has now disappeared and the Services are open to everybody.

A reference was also made by my friend Mr. Bhiva Rao whether the time
has not come to have joint defence with Pakistan. As I have said before—
perhapg the House does not know—this question was discussed several times
in 1847 in the Joint Defence Council and examined thoroughly and after
careful consideration of the matter we came to the chbnelusion that the time
wag not ripe then to have an organisation of this kind. Both Pakistan and
we were reluctant due to the intense feelingr then prevailing. But ulti.
mately when the bitter feelings that have existed disappear, when cordial
relations are restored T am sure that some propomnl of this kind would be
examined and before it is finalised, T am sure the House would have an
opportunity to diseuss it. Tt is diffieult for me to say anvthing more. definitely
for the present-—severnl suggestions have heen made—, and all T would like to
say is thic, that we have everv desire to be an the best terms with Pakistan,

Reference was again made regarding the Territorial Arny by my honoura-
ble friend Mr. Bhargava. He wanted to  exnedite the  recruitment to the
Territorul Force.  As the House will realize the main. difficulty in this has
heen the shortage of officers.  We are trying to overcome this, now that the
cense fire in Wushm'r has taken place.  As soon as arrangements ean he made.
T amn surg the Territorial Foree will make a start,

Ther!, Sir. suggestions were made and to <ome extent dissatisfuetion was
expressed with the slow pace nt which we have proceeded with the sdientific
organisation. This orgauisntion is ahsolutely essentinl in the defence science
and also for development in the Ordnance Factories. With that point of view
and to meet this difficulty, we  have . established the scienee  organisation
with Dr. Kothari as the head scientist. This organisation has not made rapid
progress on aceount of ita peenlinr difficulties, but T wonld like to asrure the
Houge that as far as the employmen? of junior and senior scientists ix conecrned,
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the recruitinent has to be mude by the TF.P.8.C.—it does not rest with my
Minisfry—it must go through the ¥.P.8.C. and the F.P.8.C. will naturally take
some time in advertising, then interviewing and finally selecting candidates,
Ag far s we are concerned, we are most anxious that this organisation should
be brought to its full strength as early nws possible,

Criticisam was again made obout the huge éxpenditure on sgfores. Mr.
Sidhva perhaps this morning forgot when he was mentioning the amount of
Rs. 168 crores under the hend ‘‘provisioning’’ that it did not include only
bananes, onions and stuff of that kind; it included rice and atta also.

May I inform the House that, as far as the purchase of stores is concerned,
my Ministry assesses its requirements and forwards them to the Ministry for

Industry and Supply. It is that Ministry that settles the prices and finalises
the contracts.

8ir, os far as equipment is concerned, we are faced with peculiar difficulties.
Under the old regime, these difficulties were not there. Then there used to
he a British Commander-in-Chief and he used to be also Minister in charge of
Defence. Under that arrangement, whatever developments were made in the
United Kingdom, they were automatically adopted here. But that is not the
position now. The House will have to bear in mind that we are now an inde-
pendent country and to some extent we have to depend on the help of
foreign- countries.  Mogt of our equipment in the Army, Air Farce and the
Navyv ecomes from the United Kingdom. Tt will be idle to think that we will
be in & position to manufacture all our requirements in the next few vears.
As T gaid” this morning, we are now proceeding with the establishinent of
an iron and -steel industrv. It will take five to seven venrs hefore it astarta
functioning and only after that we can proceed with the manufacture of a
large number of itema that are required by us. The Housa will fullv realise
that todav there is an extreme shortage of iron and steel in this country. Tron
and steel are the main items that are required for the manufacture of arms
and equipment ns far as the requirements of the Armed Forces are concerned.
Tt will interest Membera to know that iron and steel prices have gone up
tremendously and therefore it will be difficult for us to make any headway
unless these supplies are made available locally. .

There is ancther point regarding the large number of vehicles that we are
using. We are fortunate in having large stocks from the last war and we are
enrrving on with these stocks left over here by the TUnited Kingdom and the
United States of America. Now new developments have taken place.  The
United Kingdom and the United States of Ameriea have di:orded  all  the
vehicler that they used during the lart war. They have now designed new
vehicles and in their own country they hnwe serapped the vehicles thev were
using during the war. In the next two or three vears when our pre-enf siock
ol vehicles runs ont, and these spore parts are not available, we wil' again have
to incur heavy expenditure in replneing all the vehicles that we hmve at jabsont,
T am just mentioning this for the information of the ITouse to illnstrate the®
difficulty, the big difficulty that we have to face. Tt will {ake some time
hefore all our requirements can be manufacturgd in this country.

T have nothing more to sny. Tt is diffienlt for me to veply to all the points
that were rnised by henourable Members, (8hri Hariliar Nath Shastri: “Whut
about labour in Ordnance Factories?'’) About labour in ordnance factories, T may

. say that there are two kinds of labour. One section consists of temporary
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amployces who have been working for u number of years and the other type is
extra tempornry estublishinent where. the nwmber iswwery large. The tempo-
rury estublislunents ure on . different footing. As ‘regurds the temporary
Jubour working in the factories, thut question is being examined snd those who
are found fit for promotion will be promnoted to permanent jobs,

Now I would Lke to thank the House for the vuluable support given to
me. | um encouraged by that support and 1 will endeavour my best to do
what we cun for the Defence Lorces in the matter of equipment. 1 shall also
ceonomise expenditure us fur as possible. I do hope that the House understands
the difliculties that we are fuced with., In the end 1 thank the House :gain
for the support they huve given me.

Shri Biswanath Das: The honourable Minister in the course of his speech
referred Lo some expunsion. May 1 know whether he means: expansion of
“training institutions? He might be misunderstood by people who read iv bhet-
ween the lines. )

The Honourable Sardar Baldev Singh: Yes, What 1 said was that we have
now decided on an expansion programme of all the iustitutions necessary for
the Army, Nuvy and the Air Force.

Mr. Chairman: The question is:

“* That n sum not excveeding Res. 35,82,000 be granted to the Governor General to
the churges which will cuiue in course of payment during the year ending the 31st day of
March, 1950, in reapect ot ‘Ministry of Defence,.”

The motion was adopted.
Mr. Chairman: The question is:

“That o suwm not oxcecding 1a, 1,32,04,38,000 be granted to the Governor General to defray
the charges which will cou.e iu course of pnyment during the year ending the 31st day of Murch,
1850, in respoect of ‘Defence Services, Effective—Army,.” ;

The wotion was adopted.
Mr. Chairman: The question is:

' Thut a wum not excooding Re. 8,64,17,000 be granted to the Guvernur General to defray
the charges which will come in courso of payuicut during the year ending the 3lat day of March
1950, in respect of ‘Dofence Services, Effective—Royal Indjan Navy,." ’

The motion was udopted,

Mr, Chairman: The question is:

“That a s not oxceeding Rs. 13,00,41,000 be gnntad to the Governor General to
the charges which will come in course of payment during the year endinq the 31at dey of March
1950, in respect of *Defence Borviees, Effective—Royal Indian Air Force,.” '

The motion was adopted. 4
Mr, Ohairman: The question is:

' That w sum not oxceeding Ra, 13,41,31,000 be grantgd to the Governor General to defray
tho chlrges which will comno in course of payment during the year ending the 3lst day of March
1960, iu respect of «Defouce Servioes, Non-effective charges,.” )

The motion was adopted.
Mr. Chairman: The question is:

* Thiat a sum not oxeeeding Rs. 3,20,00,000 bo to the Governor General to defray

tho oh trges which will come in course of ment during the ye
U0, in rospect of 1Defonce Capital ()ut.laf\:‘f" " your ending the 31st day of March,

-

The motion was adopted.

The Assembly then  adjourned till a Quarter to Eleven of the Clock
Tucsduy, the 8th March, 1949, !  on
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